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LOK SABHA DEBATES

SI0s
LOK SABHA

Wednesday, December 16, 1964/Agra-
hayana 25, 1886 (Saka).

The Lok Sabha met at Eleven of the
Clock

[MR. SPEARER in the Chair]

ORAL ANSWERS TO QUESTIONS

wfaat o R qv mEl § sgen

(@) afz g @1 =9 R
FEAFA a9) GG qrad § wfaEt
3 3w fagra &1 foar oew fear
g7

e WATER W Tow HwAY (s
) : (¥) Fuv (@), wgE AT
I v WY gme frar v fF
o w1 & fam e faeq =wy,
Hfaat ® gww guy o< wiE § 9w
=feu 1T @@t |t ¥ faeem =nfgy
rﬂg‘ra*«.mﬁgmwﬁm
ST RE N
1899 (Ai) LSD.—1.
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Shri G. Mohanty: Am I to under-
stand the Prime Minister’s statement

to mean that while a Minister is
touring or visiting a village he
should not return to the town for

rest but should stay on there?

The Minister of Home Affairs (Shri
Nanda): It can mean stzy for a
short while and it can mean over-
night stay also.

Shri G. Mohanty: Was that a fatwa
to be observed in the letter?

Shri Ranga: No; as far as possible.

Shri Nanda: This is being observ-
ed. We cannot have an account
being made of all those visits every
day.

st fefafew : yom w5 A
¥ 99 3g WlNOT Fr 4 @Y I
g 5 S fir-
g wEl ¥ 9

=

Shri Hari Vishnu Kamath: Is it a
fact that some Ministers while on
official tour stay with their friends
in big business or industry and even
if they utilise official accommoda-
tion, such as circuit houses, inspec-
tion bungalows and others, allow
others to pay their bills; if so, does
Government propose to put a stop to
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these indecorous and unhealthy prac-
tices?

Mr. Speaker: That might be a very
fine suggestion or even a supplement-
ary, but it is not to be asked here.

Shri Hari Vishnu Kamath: But the
question relates to official tours.

Mr, Speaker: They should stay
more in villages; that is the question
Shri Kamath should ask a question
that should be more relevant.

Shri Hari Vishnu Kamath: Will you
please see the wording of the ques-
tion?

Mr. Speaker: I have.

Shri Hari Vishnu Kamath: What
does it mean “Stay of Ministers
while on tour”? One aspect is stay-
ing in villages and another part is
this. The question is about Minis-
ters’ stay while on tour.

Mr. Speaker: It was only with this
objective that instead of staying in
cities, they should stay in villages.

Shri Hari Vishnu Kamath: Where
is it? It does not say that.

Shri Hathi: The question is about
Ministers’ stay in villages.

Shri Hari Vishnu Kamath: How?

Mr. Speaker: That is what I under-
slood. I may have been wrong.
Now that the Minister is answering
it, he might sit down,

Shri Hari Vishou Kamath: Let him
answer.

Mr. Speaker: I thought,
Minister stood up.

Shri Nanda: He was pointing out
that this question refers to stay of
Ministers in villages.

Shri Hari Vishnu Kamath: On a
point of order, Sir. I want your rul-
ing on this. We must see the Ques-
tion how it is worded. I do not
know what is at the ‘back of the
Minister’'s mind or at the back of the
questioner’s mind. You have been a
Judge and you know that the inter-

the hon.
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pretation depends on the wording of
the law. It is about stay of Minis-
ters on official tours. One aspect of
it is their staying in villages and
another is their staying with friends
in big business or industry. Is the
supplementary embarrassing to them
or what? If so, it is their own look-
out. Why should you go to their
rescue?

Mr. Speaker: There is no question
of my going to their rescue. I know
the Question and I know how it
arose. I know the background and
the statement that was made.

Shri Hari Vishnu Kamath: We do
not know the facts. The statement
did not come to us. I cannot under-
stand this kind of thing.

ft wawfag ;. yuw wA S
¥ mRwER & sw Ffeeeged
qR & difeat wEl ¥ omm g
Tgt A FwEEd ¥ s@Er g fw
A W owHT 3 A & AT 2
et & | W ozEdF s #
fefeae Aoz #) foar  3fF7 30
s 7Y fFaT T € 1 I oaRg AT A
¥ E 7 F I ¥ TR ;T FR

a%
™ 4

3
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134944
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Mr. Speaker: It is a suggestion.

Shri Ranga: Whenever they find it
possible to go to villages and stay
there for the night, would Govern-
ment see to it that instructions are
given to Ministers that they would
not stay in any private homes but
would stay only in the panchayat
ghar or school or any place like that
and would pay for their own ex-
penses?

Mr. Speaker: That is exactly what
Mr. AP. Sharma put. Probably, he
had not listened to the translation.

Shri Ranga: Did he give any answer
to that? I would like to know his
reply either to my question or to his
question.

Mr. Speaker: I said it was a sug-
gestion. The Government may con-
sider it.

Shri Jaipal Singh: Since Indepen-
dence, Ministers carry with them
their entire entourage including secu-
rity and other personal guards Have
Government thought that with the
tradition of village hospitality, the
proposition of Ministers residing in
villages would be too expensive for
them?

Mr. Speaker:
consideration.

Another point for

Shri Bishwanath Roy: In view of
the fact that there is still lack of
communications in the villages, may
I know whether this policy of ask-
ing Ministers to stay in villages will
be practicable from the Government
point of view?

Mr. Speaker: That also may be
considered.

Sff A ;g Al 7 ¥ wTEmEr
g fF yaE wet St F awed F I
swer faT T @I & | # & 9 wwar
g fr fom fom oidi & &1 #11 w&f
o FT s § ? I A faee T@nd
T g g !
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ey g Ak fafred wRi
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it wEe ;W W Aqww € fE
U Wl F qHeq 9 FIE TS TGN
a e

mmmﬁztehﬁw T

st 7y : K wwwar § 5
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Fra

st R Y g

grate @t (st @wit) © W@
fafreex & A wfeat @ &
IT A T T Y|

Mr. Speaker: I would appeal to all
Members, there has been the tradi-
tion here that some minimum stand-
ards have been retained and main-
tained, We ought to take care of
that. I must appeal to both sides
that there ought to be some restraint
exercised, and we should always be
conscious of the dignity that we have
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to project to the other people in the
responsible

country that we are
representatives of the people.

Mo TR FAET sfgan : @ AT
arit F fa¥ w3 91 @Wr &

werw wgea 2 § ¥ Aw ¥ fa
T8y Fgl, 99 & fa¥ @ §

wrem W & faft § w1 |
iﬂwﬂ

S smsn‘it et
52&1:& ey fag feameit ©

T MEATT HAT A TN FT FA
0 5
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forfr & w7 ¥ =Fr fFar s ey ;
L1

(=) afz gi, at fafa= Tsx
& g 997 favrr &t PFxifrag
FO4 ¥ o @ TER A T T
w|qT I IS5 § ?
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!"ﬂ) AR (7). & faaw
m%m—qﬁwm&mal

fazTor

(%) w=a wfaai & @79 (1961)
T fa=r o1 fw o gy fafy s grar
fafw=r wrer ammt & = wF
A9LT FE ERT AR AR TEd A
IR & 79 TP 77 g fofy
Y T Y § | wERSA 7 3g Pt fer
f zafy fae wfawr ¥ ox = fafa
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9% T9 99 ¥ wEEd ¥ | fR 39
R ST &R F) FGee FH FT
JEIT AGH 9

Shri Ranga: How
taken . . .

Mr. Speaker: I am only translating
the question; I am not putting any-
thing myself. I will translate the
answer also.

Shri Ranga: I thought you
making an observation.

oo APRT ;AT Wil w@d
AIAT FATT FI A, § TS T4 Fam |

s TETIER ;e S a7
FE e § A facga dw g |

nged wN (s ) ;0 W
fafaeed & ifer & o1 Sawm gav ar
[ AT FF FE[ TAT IAHFT AT qq«a T8
a7 f& 7g oF 7= 919 3, FfFT B
T 9T TAqT 31 FE, TAT T4 ) THaT
21 ¥4 ITET 6 A IT W &
TIAT T IAFM FgAT AT | IAFT Tg
gawe 93¢ 41 fF ®RT @ JwE
Eicll

st TEEER wet ;o AqE o g
39 & qIF FeAT a7 § 7 AN v
frar afwa A 999 FT TET AT GT
a7 fR7 IR AT q¥AT FT IAT /Y
T ATRAY | B ¥ aE & O ow e
Teat F weT WA FT W A TS
#1 wiafafae 73 @ ¥ o =M faw
< for fvar @1 g9F7 waew °€ 91
fr o gl &1 FgAfq 91 1 fET
g ¥ 9% fqofa F I FT FIXO0 74T
T, T A TELF 7T 7 & Fg
gaear & faad FT T8 gvw A @@
ITWE !

werw wEEm : 99 § w47 wgew
FT FqTT WY FTTHRY TIAT AT E | IAHT

could it be

were
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FE & % T 51T dEAT A F AR WY
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Shri Hanumanthaiya: Will the hon.
Minister be pleased to state the year
when the Chief Ministers’ Conference
was held, whether all the Chief
Ministers were present at that con-
ference, and whether it was held in
South India or in North India?

Shri L. N. Mishra: It was held in
1961, and most of the Chief Minis-
ters were present.

Shri Hanumanthaiya: I want to
know who the Chief Ministers were
who were not present.

Shri L. N, Mishra: I cannot give
the names, but most of the Chief
Ministers were present including
those of the Southern States.

Shri Raghunath Singh: It is against
the Constitution. We shall take it
up.

ot 37 wgraw ;& AT AT
g f& ag st e @ fawtor

Y 1wy TE § e fafred e
& graeg ® Q1 3¢ oY qaeE FREr
& aow ¥ qates g ¢ a1 £ el
q2w ¥ ar e & fafree & wwwm
™y W fawfw w1 A F
70T § |

= o ATo faw : wAwY AW X
& @ T § §9 FY T J F @M
T g AR fege 1 O B 9
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TLE fer w0 3 fr e 2w oW
oF fore @ s

Some Hon. Members rose—

Mr. Speaker: I am sorry I shall
not be able to accommodate twenty-
five or thirty Members. I can only
call four or five Members more.

Shri Hari Vishnu Kamath: Let us
have a two-hour discussion on this.

Shri Jaipal Singh: Do Government
realise that there is one article in
the Constitution under which mino-
rity languages have the right to retain
their own script? If it is the view of
Government, whether at the Centre
or in the States, that they shall have
Devanagari alone, then does thai not
necessarily mean that the Constitu-
tion will have to be amended?

Shri L. N. Mishra: Devanagori is
not at the cost of the scripts of the
other languages. So, there is no
question of any clash with the other
scripts.

Dr. Sarojini Mahishi: May I know
whether Government intend to take
action on the opinions expressed by
the different Chief Ministers of the
States or would like to appoint a
committee of experts in phonetics and
linguistics of such of the languages
as have got age-old scripts and litera-
ture?

Shri L. N. Mishra: No.

Y T Ferg « & g ST STRAT
§ 5 weive afrafedr & &=
Ju fafy & & o @ & Y F TEAe
# ag wifeet & e feedr Y farer S
gfrafade & Jwa fofy & & s
e fir Fifeeeam § 72 & fr fet
forerr AT fore § &R0 0

s wREd mﬁﬁwfﬁ
¥ Tg W AT W|W
IR F FF T A |
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Shri Raghunath Singh: Why should
it be against the Constitution

ot AT - T A el g e arfest
A T T A §, gW T W g
g & T3 F1 =% N9 T uaT 9
T |

Shri Raghunath Singh: Why should
this be against the Constitution?

weqw WEEW A AN § 99
fer ar @ F HqoAT oy F gEmr
faar ar

ot T fag - o JEET ¥ qwEr
T ¥ FgT AT ST IEG HATHY T_T AT
felt qga a & 37 it quA fore
¥ farear & SN 1 g EY Fay 9 5
gy # farerr A fospee & < st

WA ARG . T q1 IR Fg
faar

Shri Raghunath Singh: It is against
the Constitution.

Shri Nambiar: May I know whe-
ther Government are aware that the
people in the south do not want their
scripts to be changed or to be given
a second-rate importance or to be
ignored as a result of the bringing
in of the Devanagari script in their
place?

Shri Nanda: There is no question
of compulsion anywhere.

Shri Ranga: What is the answer of
the hon. Minister? I have not been
able to hear. Let him stand and then
give the answer.

Shri Nanda: I said that there was
no question of compulsion anywhere.

Mr, Speaker: He did stand up and
then gave his answer.

Shri Ranga: If he has stood, then
does it mean that there is something
wrong with my sight? I did not see
him standing. He just mumbled
some reply from his seat.
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Shri Nambiar: My question was
whether the scripts in the south
would get a second-rate importance?

Mr. Speaker: The hon. Minister has
said that there is no compulsion.

Shri Nambiar: Why should it all
be introduced?

Shri Surendranath Dwivedy: This
decision was taken imn 1961. May I
know whether any State Government,
whether of a Hindi-speaking or of a
non-Hindi-speaking State, has adop-
ted this as the common script?

Shri L. N. Mishra: Hindi in Deva-
nagri script is being taught to stu-
dents in all parts of the country. For
example, in Madras, efforts are being

made in this direction. Under the
scheme, Hindi that is Devanagri-
Tamil primer has already been

brought out there.

Shri P. C. Borooah: In view of the
paramount importance of having a
common script for integration of the
whole country, have Government
any proposal for popularising Sans-
krit in Devanagri which is a subject
very suitable and favourable to all
regions?

Shri L.
Devanagri.
points behind this argument
Devanagri.

Shri Kapur Singh:
ernment properly advised
the Chief Ministers and the States
of India, combined, are not to be
deemed as competent or qualified to
pronounce on the subject of scripts
and languages, and further, that opi-
nion is not the same thing as decision?

Shri L. N. Miskhra: There is no
doubt that there is a provision in the
Constitution and it is for the Govern-
ment to implement it. We are only
going to implement the provisions of
the Constitution.

Shri Kapur Singh: I did not raise
the question of provisions of the
Constitution. I raised the question
as to what was competent from the

N. Mishra: Sanskrit is in
That is one of the main
about

Are the Gov-
that all
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point of view of the expertise. He is
mixing the two things.

Shri Ranga: He himself is
competent to answer it.

Shri Nanda: The answer is very
simple: opinion is not decision.

Shri Kapur Singh: Will he kindly
answer the first part of my question
also?

not

=t TR AV : AT 4G T & O
R ARG § @ AT AT TITE AT
g 97 JArrd fove § a3 o 8,
qRA ¥ W §@eFd A fafe ®
931§ AR § W) G F ot | AT
faft & ggrg st & #R sremET AT
F 71 1% AN Y G fere & AfF
AR W § qar T g 7

TF HIAAG ®I3 : qY AT W
T gré S E |

weqe WEYEY : [N fer § &
TETE WA GEFT A0 98 & IR THE |

Shrimati Yashoda Reddy: The
Constitution is certainly there. But
it has also to yield sometimes to the
pressure of the people. I would like
to ask the Government of India, the
Minister concerned, wh ther they
want to implement the Devanagri
script for all the regional languages
and then see that even the regional
languages do not develop in their
own way?

Some Hon. Members: No, no.

Shrimati Yashoda Reddy: Are the
Government of India not prepared to
allow us to learn Hindi in our own
way, whether it is in Roman script or
otherwise? Is it to be only in Deva-
nagri script?

Shri Nanda: I have already ans-
wered that there is no question of
compelling anbody to follow a cer-
tain course.

Shrimati Yashoda Reddy:
why this frequent
Constitution?

Then
reference to the
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Shri Radhelal Vyas: The Constitu-
tion is there.

Shri Vidya Charan Shukla: After
this decision was taken....

Shri Ranga: What
taken?

Shri Vidya Charan Shukla:....have
any States taken any steps towards
its implementation?

decision was

Shri L. N. Mishra: As I said earlier,
the Government of India have taken
various steps for promoting the spread
of Devanagri and its use as a com-
mon ancillary script. Arrangements
have been made for teaching Hindi in
Devanagri script to all secondary
schools boys and girls throughout the
country. As a result of this, it is ex-
pected that within the next generation,
practically all educated young men in
India will become conversant with the
Devanagri script in addition to the
script common]ly used in their own
region.

e afafa & sfadza

+
rsﬁmiaﬁrafazﬁﬁ:
s THTIETT Tey
st fto Ho FWT :
Gﬁ?\OTHoM:

T g™ WA 23 fawEs
1964 ¥ qUUfHd W= €T 350 F
ST ¥ gy ¥ ¥g 9 AT FA
&

(%) wearw wfufs &1 fawfont
#t frarfafa & o9 o w1 wfw
g

(@) =t frr it o< faomr
FET AN §; AR

(1) =it fawrfEl o+ a%
faoir #T fomr s ?

The Minister of State in the Minis
try of Home Affairs (Shri Hathi): (a)

*529.
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and (b). Seventy-three recommenda-
tions (including parts of recommen-
dations) have been accepted with or
without changes and implemented.
Fifteen recommendations have been
accepted with or without changes and
their implementation is under consi-
deration; and forty-nine recommenda-
tions are under consideration.

(c) Every effort is being made to
take decisions on the remaining re-
commendations as expeditiously as
possible.

sit iy Feg feawt: S ¥

7 ww fg=dy #§ § afae w=it g

IFFT ITT A fz=dr & 21 3 £ ;forwr
FT |

Shri Hathi: I am sorry I did not

read the answer in Hindi. I have got
it here.

TR AEAG ¢ FAAT AT AT
HIAAIT qe€q AT qATH < |

=it oy fag fagr : w17 =
EITT ag FAT FCF JAAT4T {5 a1
o gfafa #Y fawrft #1 sva & 99
# oY wafy gg & w Fomsr 5 aora
T weelt AEIRA A frar § seET W
Tt afraat 9 9T & 7R faraar ==
T FHATTET R TITE 7

ot gAY AT AT AFT Y
fawifar &1 7% fawifer aaT & famar
f& g9mg @ AR @l 9T O,
faaeT a4T & faa=T fF geaae )o@
AR foaeT & a4 § et f6 STar 0@
9% | FgTETT, A9 X FJ A §F 7AW
gATE

st sk fag fagrat : Far A=Y
#ERT qg WY IgAaT 5 78 o 9 o
TN 987 § 7 foraeT wwg 2% s
fF & 9 Q7 wwTE 9% q17 97 faeg
3w &Y 5w ?
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st gt : ag ar fawfor S &%
e A Tt GATIH AT IAHT IAE T
€T I ¥ Fgar W |

e S 0 FeEw
afafq 3 A1 sroar wfqaew for 599
HiAZEAT  FHIEA F qFaed § 40 T
gara fear & #1T aE A1 99 FHEA
F1 & 737 § 77 faaw wfsars ¢
S AT FIX F=9T FIA 9 A GO g
sTagIfeF Ha9 @ Aqr 2 7

st gra St I gwE faar g
IAFT AAA TS €T T q1 & | E AY
fr 3= Fa1 fF Fwom AR afsa=
Tifaaigs O F faQ us grgsads
St U Tedr §Y A1 gHTT F Fze fafw-
g FHIA a1 w19 w7 fagr 91
& S99 FAS F1 3@AT & | A TF gHIT
IHT qg § WTAATET FT a1 I9& a1
H oY TaA N 9 @ A

Shri D. C. Sharma: May I know if
the Sadachar Samiti is the offshoot
of the Santhanam Committee Re-

port, or is the child of the brain
wave of somebody else?

= grat : ag gu=T @ fE S oF
AW mfefoas a1€r g wnfgg s
gfser® FTTAaT Fedae FT % ar 43
=T § AT 98 werATe giafa § 98 34T
S FT TF FF w937 9form |

Shri Hari Vishnu Kamath: May 1
remind the Minister of the statement
that he made in answer to a ques-
tion in the last session with regard to
the recommendations contained in
Chapter XI of the Santhanam Com-
mittee Report on social climate, and
in view of the conflicting reports
which have appeared recently in the
papers, has Government devised, or
do Government propose to devise, a
suitable modus operandi for enquiry
into corruption charges against Minis-
ters, and if so, what that modus
cperandi will be?



5123 Oral Answers
Shri Hathi; I cannot 2xactly re-
member what particular statement

the hon. Member has in view. ....

Shri Hari Vishnu Kamath: The
statement was that it was under con-
sideration.

Shri Hathi: ..because the Santha-
nam Committee Report was referred
to in the last session a number of
times, but the procedure as adopted
or declared still continues.

Shri Hari Vishnu Kamath: I could
not follow.

Shri Hathi: The procedure which
the Government has declared in the
House regarding enquiries against
Ministers still continues.

Shri Hari Vishnu Kamath: Then,
am I to understand that the Santha-
nam Committee’s recommendation
has not been accepted?

Shri Hathi: The Government has
declared a procedure with regard to
enquiries against Ministers, that if it
is a case of a Central Minister or a
Chief Minister of a State the Prime
Minister will look into it, and if it is
a case of a Minister of a State Cabi-
net, the Chief Minister and the Home
Minister here will look into it.

Shri R. Ramanathan Chettiar: One
of the recommendations of the San-
thanam Committee is to have a Direc-
tor of Grievances. May I know whe-
ther he would be a non-official or an
official?

Shri Hathi: As I said, the idea was
to have one post for both corruption
cases and public grievances. Out of
that, for the first part, we have estab-
lished an officer, the Central Vigi-

lance Commissioner. The second is
under consideration.

Shri Sivamurthi Swamy: May 1
know whether they have accepted

that part of the Santhanam Com-
mittee Report in which it has been
mentioned that if 10 ML As or
M.Ps. complain of corruption against
a Minister, it should be enquired
into? .
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Shri Hathi: There is a recommen-
dation, and I just mentioned that with
regard to that, the Government has
taken certain decisions which we
have announced here.

it fpfar foowr : 3 ST wTRaT 3
& s afafa # fawifot & s
g §IFIX g AT 3 F aAT
T F1E TEATHT £330 WY IBT @Y 2
forrr for it o7 Afes @ AT A%
T FIUF F FTRIFTET T 771X ?

=t gt : 1 919 &, o Y ofsww
Mffras G 7918 g aTarE<or dar
A AE TF FTH § WK qEL 9&i w|t
FLOOE ZIAT § HTQ @ & agt F7
FTOT 3G A IF FRT & gLHA FT
qa WY FX A1 9g o FE A aER
FT G

grafe w (st @wit) w@roEw
Fren g fafaeedi ¥ &2 s ono
disro g9 qfaq & ?

= SETT T AT A FAE

F1 fae & aga fom fafaee<y ar mfs-

. F T AFIH TAC ACE, FATITE Y
forely 7 Raem g @ AT ag) ?

St grelt: aIT FEET Y oA
T § TS AHIHT T Y I TGV |

SETR WERT : G FAET FY
fisT & woeass #1§ THgEr
EF IATAT AT

S ST AT : Y A
1o E, 9% IR ¥ o ST @ 7

T AT : T FET GATA 8 |

Shrimati Savitri Nigam: May I
know whether the recommendation
regarding the removal of adminis-

trative delays had been implemented
and if so, with what results?
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Shri Hathi: The recommendation
regarding removal of administrative
delays has been accepted no doubt and
with to find out where the de-
lays are and their causes, we have
appointed four sub-committees to
deal with important departments in
the Government and each team is
headed by a Member of Parliament.
They are looking into that.

Shri S. M. Banerjee: Is it a fact that
after the CIB enquiry in Orissa against
the Chief Minister and the ex-Chief
Minister, Government has itaken a
decision that in future no cases of cor-
ruption pertaining to a Minister will
be referred to CIB or any other
agency.

Shri Hathi: That is a suggestion
that the Government is considering.

wers wRE ;s f A

Y farar e < & g ArAAT ATRAT
gfr ..

Shri S. M. Banerjee: My question
was. . .

Shri Sheo Narain: I am in possession
of the House.

Mr. Speaker: Even when he is in
possession of the House, I can dispos-
sess him.

Shri S. M. Banerjee: My question
was this from press reports it appear-
ed that this particular enquiry by
CIB was objected to by some of the
Ministers and others. I wanted to
know whether Government nave dis-
continued this procedure due to that
objection and do not have the CIB
enquiry apart from the political en-
quiry.

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): We will not accept that. ..
(Interruptions).

Mr. Speaker: The Home Minister
says that they are still thinking
whether to continue it or discontinue
it.
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Shri Surendranath Dwivedy: But
why is this Minister replying? Who
is he to reply?

Dr. Ram Subhag Singh: I say that
we will not accept that type of enquiry.

Shri Hem Barua; Sir, on a point of
order. Here was a question directed
at the Home Minister but here is
another Minister who jumps up on his

hind legs and says he cannot accept
it.

Mr. Speaker: When he is not answer-
ing a question addressed to him, he is
only a Member then and so interrup-
tions are being made from all sides.
But Ministers have to exercise greater
restraint even when they have strong
views, they should keep a hold on
themselves.

Shri Surendramath Dwivedy: Is it
your ruling, Sir, that Ministers can air
their personal views on matters like
this when replies are being given by
other Ministers? . .. (Interruptions).

The Minister of Rehabilitation (Shri
Tyagi): It is a casual remark.

Mr. Speaker: Can I conduct any busi-
ness in this manner?

Shri Surendranath Dwivedy: Sir,
we want a ruling on this matter. He
is a Minister of the rank of a Cabinet
Minister, though not a member of the
Cabinet; he is a member of the
Council of Ministers.

Mr. Speaker: What I have to say, I

have said already. What else should I
say?

Shri Ranga: Sir, I wish to make one
statement. You were good enough to
say that they were also Members. As
soon as they become Ministers they
take upon themselves other responsi-
bilities and therefore they cannot very
well be expected or treated as being
authorised to act also as Members, just
like all the other Members
(Interruptions).

Mr. Speaker: He did not hear my
concluding remarks, namely, as Minis-
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ters they have to exercise greater res-
traint upon themselves. I said that.

Shri Ranga: Is that enough?
Mr. Speaker: Yes; I think so.

Shri Ranga: You may think so, Sir.
But I want you to give your consider-
ed ruling, if not now, later on, after
giving due consideration to this parti-
cular point. Because, while one Mem-
ber in this House addresses a question
to a Minister, is it open for another
Minister to exercise his right as a Mem-
ber and begin to make his own ob-
servations? Is it right? It 1s another
matter whether it is advisable or not,
but it is wrong according to me, and
therefore, I would like you to give
some consideration to this matter and
afterwards give your ruling.

Mr. Speaker: All right.

Shri Hari Vishnu Kamath: Sir, on a
point of order.

Mr. Speaker: Should we not proceed
with the questions at all?

Shri Hari Vishnu Kamath: You
please proceed, but this issue, which
is about a procedural matter, is very
important.

Mr. Speaker: Members stand up and
do not allow me to proceed. I have so
many times requested them that un-
less a Member is called he should not
begin to speak.

Shri Hari Vishnu Kamath: But I am
raising a point of order under rule 376.
Under that rule I can raise it. (Inter-
ruption): Why should that interrup-
tion be made, Sir?

Mr. Speaker: Order, order. I have
also read that once or twice. I have
been reminded of that manv a time
here. Therefore, my attention has been
drawn to that many times. But I would
put it to the Members: all points of
order raised here, even if two per cent
or three per cent of them have been
found to be valid, are not points of
order. Further, we have done only
three questions in 35 minutes. There
ought to be some sense of proportion
amongst us, that we should cover at-
least 10 or 12 questions during the
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Questions Hour. They should help me.
I rather seek their assistance in this
matter.

Shri Hari Vishnu Kamath: I submit,
with the fullest deference to the wise
observations made by such an august
rersonage as yourself, that ths issue
raised at the moment—(Interrup-
tion) —Why could you not curb all this
cacophony? Please call them to order,
Sir. Otherwise, how can we function
here?

Shri Sham Lal Saraf: I seek your
guidance—

Mr. Speaker: One point of order is
there. Guidance comes next!

Shri Hari Vishnu Kamath: May I
submit in all humility that the issue
that is before us is in all conscience a
very important one. You have wisely
ruled that any Minister can function
as a Member also—that is, in his dual
capacity of Minister and a Member at
the same time. Now, imagine that a
Minister to whom 3 question is ad-
dressed answers the question in a
particular manner, or is going to ans-
wer it or will answer it subsequently,
and in the meantime, another Muni-ter,
as a Member, butts in and gives a
different answer, will it not create
confusion?

An hon. Member rose—

Shri Hari Vishnu Kamath: Why
should he butt in now? Let me finish.
Kindly curb that, Sir. Otherwise, this
House will be reduced to—I would not
use a stronger word—nothing. Suppose,

‘another Minister butts in—(Interrup-

tion)—Can’t you stop this caco-
phony?—and answers in a different
manner or makes his own personal
observations—unwise or wrong or any
thing like that—and the Minister con-
cerned answers the question subse-
quently in a different manner, will it
not lead to an impression that the
Treasury Benches are speaking in
different voices?

An hon. Member:
matter?

Shri Hari Vishnu Kamath: If it does
not matter, it is all right! But you

What does it



5129 Oral Answers

have ruled many a time that the Gov-
ernment is one—joint and severa] res-
ponsibility—and that a iMnister re-
presents the whole Government. Now,
you have said that another Minister
speaks in a different manner as a
Member. How can this Cabinet and
this parliamentary democracy func-
tion like that?

o1 ®o To WIEENA (FEAT) : FTT
AT T W@ 7

Shri Hari Vishnu Kamath: 97 1 |

Mr. Speaker: Order, order.

Shri Hari Vishnu Kamath: He js
speaking to me.

Mr. Speaker: Because the
Member speaks like that the
Member there also speaks!

Shri Hari Vishnu Kamath: I did not
even look at Shri Malaviya.

Mr. Speaker: Order, orde. Please
sit down. Some words are being put
in my mouth, words which I have not
said. It was a simple answer
that I gave: that when a Minister is
not concerned with answering a ques-
tion, he is a Member at that time,
only sitting there, and if some words
at that time escape from his mouth,
say, by way of interruption, how can
I prevent him at that moment, saying
that no words should escape from
him? But then I added that as a
Minister they should exercise more
restraint on themselves and should not
interfere. But that has not been given
consideration by other Members. Only
my words that he is a Member are
mentioned. I did not say thai he loses
that status as Minister at that time.
Then also he is Minister.

Shri Surendranath Dwivedy: Other-
wise, he would be  permitted to put
supplementaries.

hon.
hon.

Mr. Speaker: I never said that.
Dr. Ram Subhag Singh: We are not
going to be your victims.

Shri Surendranath Dwivedy: What
is this remark, Sir (Interruptions).
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Shri Hem Barua: The Home Minis-
ter said that that matter is under con-
sideration and they have not taken
any decision. But here is a Minister
who stood up and said “We will not
accept that”.

Shri Tyagi: It was a casual remark

Shri Hari Vishnu Kamath: You
keep quiet there. (Interruptions.)

Mr. Speaker: Now casual remarks
must cease and we must proceed with
the questions.

Resistance Movement in Delhi

+
( Shri P. R. Chakraverti.
J Shri P. C. Borooah:
Shri Sham La] Saraf:
lShri Surendra Pal Singh:

*530.

Will the Minister of Home Affairs
be pleased to state how far the citi-
zens’ resistance against the spiralling
prices has been allowed to function
against anti-social elements trying to
disturb the peace in Delhi?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): All possible assistance 1s
being given to the Price Rise Resist-
ance Movement and appropriate steps
have been taken when necessary to
prevent anti-social elemeats from dis-
rupting the functioning of the Move-
ment.

Shri P. R. Chakraverti: May I know
what special facilities are being made
available to these persons so that this
movement may spread all over India?

Shri L. N. Mishra: We want to en-
courage this movement. This move-
ment has worked well and they have
achieved some success also. Special
facilities have been given to them
in the matter of accommodation at
the moment. We want to encourage
them to form co-operatives and give
them other assistance also.

Shri P. R. Chakraverti: In the light
of the experience gained by the move-
ment which was initiated by the per-
sons concerned in Delhi, may T know
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whether Government have already
sent instructions to the other fStates

to encourage or promote this move-
ment on similar lines?

Shri L. N. Mishra: To the other
States we have not sent any circular.
But so far as Delhi is concerned, the
Delhi Administration has been asked
to give encouragement and they have

been giving encouragement to this
movement.
Shri P. C. Berooah: May I know

whether it is a fact that Delhi citi-
zens helped the authorities to seize a
large amount of hoarded grain in
August-September last and is it a
fact that most of the grain has been
returned to the hoarders without any
punishment? May I know what action
has been taken against the hoarders?

Shri L. N. Mishra: It is not correct.
Grains were seized and cases hzave
been filed.

Shri Sham Laj Saraf: What is the
basis for recognition of such move-
ments whether in Delhi or in any
other place? Secondly, what steps will
be taken to see that this movement is
kept immune from adverse infiuence?

Shri L. N. Mishra: It is difficult to
say about adverse influence. But we
want to encourage them by giving
them accommodation and encourag-
ing them to form cooperatives. We
will give them the necessary assist-
ance for that purpose.

Shri Sham Lal Saraf: My gquestion
has not been answered. I wanted to
know how Government will give re-
cognition to this movement whether
in Delhi or elsewhere, on what basis,
and secondly how this movement will
be kept. immune from adverse in-
fluence. That is a very important
question. The Minister should explain
it.

The Minister of Home Affairs
(Shri Nanda): 1 have been taking
personal interest in this activity. So
far as 1 remember, assistance was
given to cooperative institutions. A
consumers’ council has been establish-
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ed, in which representatives from va-
rious parts of the city who were as-
sociated with this movement are
there, so that there ig a regular body
which deals with this thing.

Kerala Government Employees Join-
ing Sadachar Samiti
+
( Shri Umanath:
Shri Imbichibava:
Shri Nambiar:

Will the Minister of Home Affairs
be pleased to state:

*531.

(a) whether it is a fact that the
Kerala Government have warned
their employees against using the
forum of Samyuktha Sadachar Samiti
to lodge information or complaints
against Government servants or Gov-
ernment agencies; and

(b) if so, the reaction of the Cen-
tral Government thereto?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). A copy of the order pub-
lished by the Government of Kerala
in the Kerala Gazette is placed on
the Table of the House. [Placed in
Library. See No. LT-3636/64]. The
instructions contained in this order
are exactly the same as those issued
by the Central Government for its
employees. These instructions lav
down the limits of permissible activi-
ties of the employees as members of
the Samiti. There was no guestion of
warning the employees.

Shri Umanath: The statement says
that the government servants should
not use the forum of the Samiti to
lodge information or complaints
against Government servanis or Gov-
ernment agencies. When the Sadachar
Samiti is entertaining information on
cases of corruption from other citizens,
I would like to know what is the
provocation for putting in this res-
triction? May I know whether the
Government fis afraid that some one
in the higher-ups is likely to be ex-
posed? What are the special cir-
cumstahces which prompted the Gov-
ernment to put this ban?
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Shri Hathi: The Samyuktha Sada-
char Samiti is a non-officia] body. Its
main work would be to cultivate pub-
lic opinion and also to look into the
complaints received. But they are not
an official body. If the Government
servants are allowed to lodge com-
plaints against their superior officers;
then there will be no administration,
no discipline. Therefore, the Gov-
ernment servants are told that they
should not take up matters regarding
their own department or their owm
officers with the Sadachar Samiti;
otherwise all Government servants
will try to make complaints against
their own officers. We feel that this
should not be done.

Shri Umanath: Even with regard
to association with the Samiti it is
said: “....provided that their asso-
ciation with the Samiti is without de-
triment to the proper discharge of
their normal official duties etc.” What
is the meaning of even this restric-
tion being put there? Does the Gov-
ernment seriously want to associate
them or does it want to dissociate
them even?

Shri Hathi: I am afraid the hon.
Member has not properly understood
the meaning of the word “association”.
They can associate themselves with
the Samiti, but their association with
the working of the Samiti should not
come in the way of their official
duties—that is to say, from 11.00 to
5.00 they cannot go and attend the
office of the Samyuktha Sadachar
Samiti. They are allowed to associate
themselves with the work of the
Samiti, but not so as to hamper their
official work.

Shri Nambiar: May I know what
exactly the Government means by
saying: “For becoming members of the
Samyuktha Sadachar Samiti, no prior
permission of the Government will be
necessary, but such membership
should be with the knowledge of the
Head of the Department concerned”.
How can you reconcile the latter part
with the former. You want to be in-
formed and at the same time you say

that prior permission is not necessary.
What exactly do you mean thereby?

The Minister of Home Affairs (Shri
Nanda): The condition is that their
association should not operate to the
detriment of their work in Govern-
ment. Information to the officers is,
therefore, usefu] for that purpose.

Shri Nambiar: Is it possible for an

Mr. Speaker: Does he want my
opinion? The answer is to come from
the Government.

Shri Nambiar: The Government
must say whether it is possible.

Mr. Speaker: Next question.

Drinks in Hotels for Tourists

*532. Shri Surendra Pal Singh: will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that a
deputation of well known Hoteliers of
India met the Minister of Home Affairs
recently and pleaded for the early
lifting of curbs on the tourist’s free-
dom to consume alcoholic drinks in
hotels in this country in order to
attract more tourists from abroad; and

(b) if so, Government’s reaction to
this proposal?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):

(a) Yes, Sir.

(b) The matter is under considera-
tion.

Shri Suremdra Pal Singh: Is it a
fact that this deputation drew the
attention of the Government to the
recommendation of the Tek Chand
Committee that one room in every big
hotel should be set apart for the ex-
clusive use of foreign tourists where
alcoholic drinks could be served; if
so, may I know if the Government is
prepared to accept that recommenda-
tion of the Committee?

Shri Hathi: The deputation drew
our attention to the report of the Tek



5135 Oral Answers
Chand Committee. They also drew
our attention to the report of the Com-
mittee on Tourism. The matter is un-
der consideration.

Shri Surendra Pal Singh: Apart
from noting the views of this depu-
tation, has the Government of India
tried to ascertain the views of its own
Department of Tourism on the sub-
ject?

Shri Hathi: I said that the report
of the Committee on Tourism is also
with us. We are considering that as-
pect also.

Some hon. Members rose—

Mr. Speaker: Next question—only
signatories.

Shri Ranga: Sir, without making
that statement if you had gone on to
the next question we would not have
raised any objection.

Mr. Speaker: At this moment only.

Shri Hari Vishnu Kamath: If it be
that question only, it is all right.

Shri Kapur Singh: Sir, we wanted
to put many supplementary questions
on this subject.

Mr. Speaker: It is only three or
four questions that we have been able
to do during the whole hour.

Shri Ranga: Sir, if you keep out
questions arising out of spirited langu-
age, you will be able to provide more
chance for us to cover more ques-
tions. These are controversial ques-
tions on which everybody is inte-
rested.

Pro-Chinese Activity

.+
( Shri Suremdranath
| Dwivedy:
| Shri Hukam Chand
| Kachhavaiya:
| Shri Bade:
%533. { Shri Rameshwaranand:
Shri Lahri Singh:
| Shri Onkar Lal Berwa:
| Shri S. N. Chaturvedi:
| Shri Hem Barua:
L Shri Surendra Pal Singh:
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Will the Minister of Home Affairs
be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the news re-
port appearing in the Hindusthan
Standard of 16th November, 1964 re-
garding the anti-national activities
through pro-Chinese elements of some
representatives of three foreign coun-
tries in Calcutta;

(b) whether the Government of
West Bengal have made investiga-
tion and reported the matter to the
Central Government;

(c¢) if so, the names of the foreign
countries involved; and

(d) the action taken by Govern-
ment as a result of the investigation?

The Minister of State in the Minis-

try of Home Affairs (Shri Hathi):
(a) Yes, Sir.
(b) to (d). The information sought

is of a secret nature and I do not wish
to disclose it in the public interest.

Shri Surendranath Dwivedy: It is
rather strange. Three countries are
involved according to that report—
two of them East European countries
and one South East Asian country.
May I know whether the names of the
countries will also be kept as secret
and the Government is not in a posi-
tion to tell us even the names of the
countries involved?

Shri Hathi: Yes, even that is a
secret, because there are conflicting
reports. So, I do not think it is cor-
rect to give that information. It is
wrong.

Shri Surendranath Dwivedy: Is it
a fact that the customs in the course
of a search in a trade office of a
foreign country has found some
papers which on examination clearly
show that money is being spent for
political purposes by that particular

country? Have those papers been
seized or not?
Shri Hathi: As I said, we have

got a lot of information. Some in-
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formation is right and some is wrong.
I can say that that particular infor-
mation is correct. But it would not
be proper, and it is not in the public
interest, at this stage to disclose any
more information. I do not want to
withhold anything from the House or
from the Member. But at this stage I
would request that such questions may
not be put.

Shri Hari Vishmu Kamath: Sir, on
a point of order. I remember that on
a previous occasion when the ques-
tion of the plea of public interest rais-
ed by a Minister was discussed in the
House you reserved to yourself the
Tight, the final right, to give a decision
as to whether refusal to answer a par-
ticular question is in the public inte-
rest or not, after seeing the papers
with the Minister. Sir, I appeal to
you in the national interest—I do not
know whether public interest and
ministerial interest are synonyms—to
go into this matter fully, if not today,
at a later date; let the answer come
on a subsequent date; we do not mind.

Mr, Speaker: Shri Kachhavaiya. I
find he is not in his seat.

Shri Surendranath Dwivedy: Sir,
I have not asked my second question.
As they are not willing to disclose the
information, may I know at least this
much whether the papers that have
been seized do indicate that moneys
were being given to political and pro-
Chinese elements in this country?

Shri Hathi: As I said, we have got
some information. So, I can say “Yes”
or “No” also. At this stage I would
not like to say even that much be-
cause that might give a clue to others.
That is why I say it is not in the pub-
lic interest to disclose anything at
this stage.

Shri S. N, Chaturvedi: May I know
if any follow-up action has been taken
as a result of the disclosures?

Shri Hathi:

Shri Hem Barua: Since the latest
modus operandi of the Chinese is to
buy the services of traitorous ele-

1899 (Ai) LSD—2.

That is being done.
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ments in this country through diplo-
matic missions here that are friendly
to the Chinese and the espionage ring
by now has spread from Calcutta to
New Delhi. . .

Shri Hari Vishau Kamath: Bombay
too.

Shri Hem Barua: Yes, to Bombay
also. in that context, may I
know the reasons on account of which
Government have not considered it
desirable to  administer the last
warning to the Chinese? If they fail
to listen or to respond to the warning,
why is it that the Government has not
consideredq the question of severing
diplomatic relations with China, be-
cause they are having a network of
espionage in this country?

Shri Hathi: A reply to that question
will presume so many things and will
mean the admission of so many things.
For the present, I would not like to
reply to that question.

Shri Hem Barua: May I submit
that this is such an important matter?
The Chinese first tried with their

Embassy here.
Mr, Speaker: Would he kindly lis-
ten to me? I agree with him that it is

a very important question. But the
Minister says that it is not in the pub-
lic interest to give any information.

Shri Hem Barua:
point of order?

Sir, I rise cn a

Mr. Speaker:
just now said?

Is it on what I have

Shri Hem Barua: In Calcutta the
Chinese formerly functioneq through
their Consulate and the Bank of
China. After the closure of their
Consulate and the Bank of China, they
are now trying to utilize the services
of some diplomatic missions which are
friendly to the Chinese. It is a very
dangerous thing so far as our security
is concerned. That is why I am con-
cerned so much. Why is it that Shri
Nanda has not considereq it desirable
to pack off the Chinese Mission from
here?
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The Minister of Home Affairs (Shri
Nanda): I am glad, the hon. Member
has saig all this. He should feel satis-
fied that he has given all this infor-
mation.

Shri Hem Barua: He says that 1
have given all the information that
they do not want to give.

Shri Surendra Pal Singh:
from these two or three suspected
sources through which the money
passes into the hands of the Chinese
agents, may we know whether it is in
the knowledge of Government that
other sources are also there through
which the same thing is happening?

Shri Hathi: The Government has
much more information also.

Mr. Speaker: Next question.
Murli Manohar .. Absent.
want Absent.
Yadav .. Absent.
Tantia.

Apart

Shri
Shri Bas-
Shri Ram Harkh

Shri Rameshwar

Shri Rameshwar Tantia: 535.

An Hon. Member: What happened
to Question No, 534, Sir?

Mr. Speaker: That has been with-
drawn by the Members concerned.

Roads with Thicker Surface

+
( Shri Rameshwar Tantia:
| Shri Murli Manohar:
535, ) Shri Baswant:
Shri Ram Harkh Yadav:
| Shri D. N. Tiwary:
| Shri Brij Raj Singh—Kota

Will the Minister of Education te
pleased to state:

(a) whether it is a fact that the
Central Road Research Institute, New
Delhi has made recommendations for
construction of roads with thicker sur-
face to cope with the fast increasing
traffic in the country;

(b) if so, the salient features of the
recommendations; and

(c) whether Government have
taken measures to implement the said
recommendations?
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The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir.

(b) and (c). A Statement is laid
on the Table of the House.

STATEMENT

The Central Road Research Insti-
tute, New Delhi, on the basis of in-
vestigations carried out on problems
of road construction in various areas
of the country, has recommended that,
before expensive wearing surfaces like
asphaltic concrete or dense bituminous
carpets etc. are put on the road, the
existing road thickness should be re-
designed after taking into considera-
tion the ocharacteristics and strength
of the sub-grade and the wheel loads
and intensity of traffic. The Institute
has also recommended quality control
for checking gradation of materials,
batching, and temperature control of
aggregate, binder and mixture, etc.
Wherever lack of finances do not per-
mit thickening of road-crust imme-
diately, it has been recommended that
the bituminous surface should be as
thin as possible so that when Lhicken-
ing is subsequently done, the loss may
be as small as possible.

The recommendations made by the
Institute are of the nature of techni-
cal advice. The agencies responsible
for construction of roads in the coun-
try are aware of these.

Shri Rameshwar Tantia: May I
know whether the Government are go-
ing to do experiments with these roads
and compared to the present roads

what will be the additional cost and
the duration of their lives?
Shri M. C. Chagla: Experiments

have been made. It is found that this
thicker road stuff is very costly; but
we have come to the conclusion that
without that the asphalt or the sur-
face thing that is spread on the road
will not last. Therefore, we have ad-
vised the Ministry and the body con-
cerned that when they build new
roads they should use thicker rcad
surface. If road surface has got to
be repairedq and there is no money
for the thicker road surface, they
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should spread it not too much so that
ultimately when the road is to be re-
done the cost would not be too much.

Shri D. N. Tiwary: May I know
whether any attempt has been made
to have the Delhi roads on that basis;
if so, what is the estimated cost?

Shri M. C. Chagla: We had given
advice, for instance, to the Delhi Muni-
cipal Corporation for 18 roads for pro-
vision of increased thickness of road
surface and increased carpet thickness
depending upon the requiremenis of
each case. We have not been asked as
to the cost. That is not the function of
the laboratory. It would be the func-
tion of the body concerned to assess
the cost.

0il Refining Capacity
*536. Shri Hem Barua: Will the
Minister of Petroleum and Chemi-
cals be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to increase the
total oil refining capacity to about
23.5 million tonnes by 1968-69; and

(b) if so, the distribution between
the private and the public sector?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) Yes, Sir.

(b) About 7.75 million tonnes is
available in the private sector and
the remainder will be in the public
sector.

Shri Hem Barua: May I know if it
is a fact that Government propose to
allow some expansion of refining
capacities to the private sector refin-
eries; if so, whether it is a fact that
even if our two refineries at Haldia
and at Madras are established and
the existing private sector refineries
step up their production to the rated
target, the distribution between the

private sector and the puyblic sector .

would be substantially the same dur-
ing the Fourth Plan as at present?

Shri Alagesan: The
restricted up to the

question is
year 1968-69
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It is expected that towards the end of
the Fourth Plan there may be some
necessity: for allowing expansion in
the private sector. As far as the
rated capacity is concerned, all the
private sector refineries are now
working to their full rated capacity.
The proportion between private and
public sector will not be affected.

Shri Hem Barua: May I know if
the attention of the hon. Minister is
drawn to a statement made by the
former Oil Minister, Shri Malaviya,
to the effect that these proposals for

the establishment of these two
refineries at Haldia and at Madras
be postponed for two years because

by then it would be known where the
sources of crude oil lay; if so, what is
the reaction of Government to this
very useful suggestion made by the
former Minister?

Shri Alagesan: 1 saw some reports
in the press to that effect. I was also
present at the meeting when Shri
Malaviyaji made this suggestion.
Subsequently, very recently the Gov-
ernment decided to put up a refinery
at Madras and one at Haldia.

WRITTEN ANSWERS TO
QUESTIONS

Torture of 2 Domestic Servant in
Delhi
( Shri Rameshwar Tantia:
537 J Shri D. C. Sharma:
') Shri S. M. Banerjee:
LShri Jashvant Mehta:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact
fifteen year old domestic
succumbed to police torture;

(b) if so, whether it is a fact that
this is a third victim of torture in
the Capital;

(c) if so, whether any investigation
has been ordered into this matter;
and

(d) the steps taken by Government
to stop this increase in torture by the
Police?

that a
servant
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The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) According to the information
available with Government, a domes-
tic servant died on the 31st October,
1964 as a result of alleged Dbeating
by the police while in police custody.
The age of the deceased was record-
ed as 27 years in the medico legal
statement prepared at the Hospital
and 25-26 years in the post mortem
report.

(b) No other case of this nature
has come to notice in recent years.

(c¢) A magisterial enquiry under
section 176 of the Code of Criminal
Procedure was held in this case.

(d) There has been no increase in
cases of torture by the Police, All
“Police Officers are aware of the
strict warning against the use of
third degree methods and this is also
emphasised in the periodical meet-
ings convened by Senior Police offi-
cers. Any complaint of torture or
wrongful restraint by the Police is
promptly looked into by the Senior
Officers.

A Vigilance Officer of the rank
of Superintendent of Police has
recently been appointed and it is one
of his duties to visit Police Stations
and ensure that no suspect is being
interrogated without making a proper
entry in the Police Station diary.
Superintendents of Police and other
Gazetted Officers also make surprise
visits to Police Stations.

Trivedi Award

( Shri Ram Harkh Yadav:
*538. { Shri Murli Manohar:
| Shri Baswant:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have
taken any decision to implement the
recommendations of the Trivedi
Award about the inter-State boundary
disputes of U.P. & Bihar;
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(b) if so, the estimated expenditure

on the implementation of the Report;
and

(¢) when the fixed boundaries
would be demarcated?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) As stated in my reply to starred
Question No. 79 on 18th November
1964, the Prime Minister has accept-
ed all recommendations made by
Shri C. M. Trivedi.

(b) According to an estimate given
in Shri Trivedi’s report, the cost of
construction of boundary pillars alone
would be about Rs. 5 lakhs,

(c) The fixed boundary between
the two States will be demarcated
after necessary legislation under arti-
cle 3 of the Constitution has been
enacted by Parliament.

Pak. Infiltrants

539. Shri P. C. Borooah: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Star-
red Question No. 304 on the 2nd
December, 1964 and the supplement-
aries raised thereon and state:

(a) the number of illegal Pak. infil-
trants who have settled in the Assam]|
Tripura East Pakistan border villages
under the cover of Pakistani troops
during 1963 and 1964 so far; and

(b) the steps taken to evict them?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) and (b). The information is being
collected and will be laid on the Table
of the House as soon as it is avail-

_able.

Sugar in Co-operative Stores for
Government Employees

Shri Vishram Prasad:
*540. 2 Shri Bagri:
Shri Naval Prabhakar:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
quota of sugar in the Cooperative
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Stores for the Central Government
Employees, New Delhi has been
continuously curtailed from 10 to 7
and 7 to 5 kilos per family per
month; and

(b) if so, the steps proposed to be
taken to regulate the supplies in
reasonable quantities to all its mem-
bers without wastage of office time?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) Yes, Sir,

(b) Steps have been taken to issue
a sugar card to each member so that
the members may be able to draw
quota of sugar from a branch store
allotted for the purpose at the rate of
one kilo per member of the family
(including domestic servants) which
is the scale prescribed by the Delhi
Administration. The distribution
procedure is also being streamlined
to avoid the waiting periods.
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Scientists in C.SIR.

*542. Shri Surendra Pal Singh: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that the
Governing Body of the Council of
Scientific and Industrial Research has
a proposal under its consideration
to bring about some changes in the
existing rules in order to give quick
promotions to the brilliant young
scientists on the basis of the quality
of their work;

(b) if so, the salient features of this
new proposal; and

(c) when the new rules will be-
come operative?

The Minister of Education (Shri
M. C. Chagla): (a) to (c). Yes, Sir.
A scheme for grant of merit promo-
tions to scientists has been in opera-

tion since 1958. The question of
streamlining the rules is under
consideration,

A new scheme of considering

Scientists of certain grades for pro-
motion on assessment of their work
after a period of 5 years has been
approved by the Governing Body of
the Council of Scientific & Industrial
Research and is being processed.

Use of English in U.P.

 Shri D. C. Sharma:

543 Shri Rameshwar Tantia:
") Shri Yashpal Singh:

| Shri Prakash Vir Shastri:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the
Uttar Pradesh have

Government of
decided not to
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use English even for the purpose of
amending old Acts passed in English
before 1951; and

(b) the reaction of the
Government thereto?

Central

The Minister of State in the Minis-
try of Home A¥fairs (Shri Hathi):
(a) and (b). A statement is laid on
the Table of the House.

effect has
recently.

(a) A report to this
appeared in  newspapers
Earlier, an intimation was received
from the State Government saying
that they had decided not to proceed
with the U.P. Language (Transac-
tion of Business in the Legislature)
Bill, 1964, which provided for the
optional use of English beyond 26th
_January, 1965 for amending old Acts
which are available at present in
English only.

(b) Under Articles 210 and 345 of
the Constitution, the decision in
regard to these matters rests entirely
with the State Legislature, and the
State Government have not sought
the advice of the Central Govern-
ment regarding these decisions.

Economic Pool

. { Shri Vishram Prasad:
545.3 shri P. Venkatasubbaiah:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 353 on the
23rd September, 1964 and state:

(a) whether the question of the
formation of an economic pool for
staffing various managerial positions
in the public sector undertakings has
since been examined; and

(b) if so, the manner in which the
selection and recruitment to this pool
be regulated?

The Minister of State in the Minis
try of Home Affairs (Shri Hathi):
(a) and (b). The various aspects of
the Central Economic Pool are still
under consideration.
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Memorial to Dr. Rajendra Prasad

*546. Shri Prakash Vir Shastri:
Will the Minister of Home Affairs be
pleased to state:

(a) whether there is a proposal for

a suitable memorial to the former
President, Dr. Rajendra Prasad in
Delhi;

(b) if so, whether any outlines

thereof have been prepared; and

(c) when the memorial is
to be erected?

likely

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) Government have no such pro-
posal under consideration.

(b) and (c). Do not arise.

Engineering Course in Punjabi Uni-
versity Patiala

1425. Shri Sham Lal Saraf: Will
the Minister of Education be pleased
to state:

(a) whether Punjabi University,
Patiala, has decided to introduce a
Condensed Degree Course in Engine-
ering, from ihe next Academic Ses-
sion for persons having passed three-
year diploma course in Engineering;
and

(b) whether this policy will be
progressively introduced in other
engineering colleges in the country?

The Minister of Education (Shri

M. C. Chagla): (a) Yes, Sir.

(b) This course is not being intro-
duced by the Punjabi University at
the instance of the All India Council
for technical education on the Cen-
tral Government. The Central Gov-
ernment, however, propose to set up
30 centres in the country, two in
each State, for conducting part-time
degree courses in Engineering = for
diploma holders serving in the
Engineering profession.
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Schelarships and Loans to Students

( Shri Pottekkatt:
1426.{ Shri A. V. Raghavan:
Shri Hem Raj:

Will the Minister of Education be
pleased to state:

(a) whether it is proposed to estab-
lish a statutory organisation to
-administer scholarships and loans to
the Poor and deserving students;

(b) if so, the main features of this
scheme; and

(c) when the scheme will be imp-
lemented?

The Minister of Education
M. C. Chagla): (a) No, Sir.

(Shri

(b) and (c). Do not arise.

Production of Soda Ash

1427. Shri Jedhe: Will the Minister
0of Petroleum and Chemicals be
‘pleased to state:

(a) the names and location of the
various factories in the country
producing Soda Ash with their annual
output during 1963-64;

(b) whether it is a fact that the
present production of Soda Ash is
‘insufficient to cope with the increas-
‘ing demand; and

(c) if so, the action proposed to be
taken by Government to increase its
‘production to meet the full require-
‘ment of the country?

The Minister of State im the Minis-
‘try of Petroleum and Chemicals
(Shri Alagesan): (a) The statement
below will give the information:

Name of Factory Location Out
putin

1963-64
(Tonnes)

= M/s. Tata Chemi- Mllhapur 122,400

cals Ltd. (GUJA-
RAT)

2. M/s. Saurashtra Poitercer  77.900
ChemicalsLtd. (GUJA-
RAT)
3. M/s. Dhrangadhz- Dharangz- 44,300
ra Chemical dhara
Works. (GUJA-
RAT)
4. M/s. Sahu Chemi- Varansai 14,5C0
cals and Fertili - (U.P.)
sers.
(b) Yes.
(c) By licensing additional capa-

city either by expansion of the exist-
ing units or by setting up of new
undertakings.

Police Officers in Maharashtra

S Shri A. V. Raghavan:
1428. J Shri Pottekkatt:

Will the Minister of Home Affairs
be plezsed to state:

(a) whether the Government of
Maharashtra have promoted State
Police officers in excess of the quota
provided under the rules and regula-
tions framed under the All India
Services Act, 1951;

(b) if so, the steps taken to see
that the claims of I.P.S. Officers are
not overlooked; and

(c) the number of I.P.S. Officers in
Maharashtra recruited directly and
the number of those who have been
promoted?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) No.

(b) Does not arise.

(¢) (i) Recruited du‘ectly ..84
(ii) Promoted .. ....6

Total: 92

Discovery of an Ancient TOwWn

f Shri Bibhuti Mishra:
\ Shri K. N. Tiwary:

Will the Minister of Education be
pleased to state:

1429.

atten-
report-

(a) whether Government’s
tion has been drawn to a
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dated
effect

published in the ‘Statesman’
the 11th Octber, 1964 to the
that a 2600 year old town named
Ramagram has been found in
Gorakhpur by an exploration party
of Gorakhpur University’s Depart-
ment of Ancient History; and

(b) if so, the details of
covery?

the dis-

The Minister of Education
M. C. Chagla): (a) Yes, Sir.

(b) The details of the
are being verified.

(Shri

discovery

Rehabilitation of Refugees in Cachar

Shri Subodh Hansda:
1430 Shri S. C. Samanta:

'Y Shrimati Savitri Nigam:
- Shri M. L, Dwivedi:

Will the Minister of Rehabilitation
be pleased to refer to the reply given
to Starred Question No. 360 on the
23rd September, 1964 and state:

(a) whether any time limit had
been fixed for the Committee consti-
tuted in 1962 to enquire into the
failure of the Indian Tea Association
Scheme in Cachar for the rehabilita-
tion of the former East Pakistan
refugees to submit its report; and

(b) if so, when this report is ex-
pected to be submitted?

The Minister of Rehabilitation

(Shri Tyagi): (a) and (b). Yes. The
original date of submission of the
Report by the Committee, which

was fixed as the 30th April, 1963 has
since been extended upto the 31st
January, 1965. The report is ex-
pected to be submitted by that date.

Images of Buddha in Bamia
(Afghanistan)

Shri D. C. Sharma:
Shri Yashpal Singh:
Shri D. D. Puri:

Will the Minister of Education be
pleased to state:

1431,

(a) whether two huge images of
Lord Buddha measuring 53 and 35
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metres respectively have been locat-
ed in the mountains of Afghanistan in
Bamian area and inspected by the
Director-General Archaeological Sur-
vey of India recently on an invita-
tion from the Afghan Government.

(b) whether it is proposed to take
up extensive excavations in this
area; and

(c) the steps taken in the matter?

The Minister of Education (Shri
M. C. Chagla): (a) The existence of
the images is known for a long time.
They were inspected by the Director

General of Archaeology in July,
1964.
(b) No, Sir.

(c) Does not arise.
Science Teaching in Primary Schools

( Shri Yashpal Singh:
1432 J Shri Bibhuti Mishra:
‘Y Shri P. R. Chakraverti:
[ Shri P. C. Borooah:

Will the Minister of Education be
pleased to state:

(a) whether Government are
considering a proposal to start teach-
ing science at the primary school
stage;

(b) if so, the main features of the
scheme; and

(c) whether the views of the State
Governments have been invited on
ihe proposal?

The Minister of Education (Shri
M. C. Chagla): (a) The primary
school curriculam includes teaching

of elementary principles of science in
some form,

(b) A phased five-year programme
(starting with 1965-66) is under
consideration to reorient and streng-
then the teaching of general science
as an integrated and articulate
course for classes I—XiXI. This pro-
gramme will include (i) preparation
of instructional materials, (ii) use of"
new techniques of teaching, (iii)
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graded programme of science activities,
(iv) improvement of syllabi, (v)
training of teachers and (vi) provi-
sion of laboratory and library faci-
lities. The programme also envisages
the utilisation of assistance from
UNICEF and UNESCO.

(c) The State Governments
been consulted.

have

Central Board of Secondary Educa-
tion

J Shrimati Savitri Nigam:
1438.  Shri M. L. Dwivedi:

Will the Minister of Education be
_ Ppleased to state:

(a) whether it is a fact that a fee
of Rs. 300 has been prescribed to
accompany an application for recog-
nition of a school for higher second-
ary education by the Central Board
of Secondary Education;

(b) if so, whether this fee or a por-
tion thereof is refundable in case the
School is not recognised; and

(c) whether this Board encourages
the linguistic minority schools like
those for Sindhis in the matter of
recognition and payment of fee and
to what extent?

The Minister of Education
M. C. Chagla): (a) Yes, Sir.

(b) No, Sir.

(Shri

(c) The rules for recognition and
the rate of fee are uniform for all

schools including linguistic minority
schools,

Census of Handicapped Persons

1434 f Shrimati Savitri Nigam:
"\ Shri M. L. Dwivedi:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
Ministry of Home Affairs was ap-
proached by various social workers to
include the physically handicapped

deaf, dumb and blind persons while
collecting the last census report; and

(b) if so, their reaction thereto?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) Yes, Sir.

(b) An examination of the enquir-
ies on infirmities including physi-
cally handicapped, deaf, dumb and
blind, in successive censuses upto
1931 proved- them to be so unreliable
that it was decided to discontinue

this enquiry as part of census after
1931.

International Conference on
Education

Public

1435 J Shri P. C. Borooah:
"\ Shri P. R. Chakraverti:

Will the Minister of Education be:
pleased to state:

(a) whether the Indian delegation
to the UNESCO Execuiive Board at
its meeting held in Paris in October
last protested against that organisa-
tion’s withdrawal of their services:
for International Conference on Pub-
lic Education held in July this year;
and

(b) if so, what was the Board’s
reaction to the Indian objection?

The Minister of Education
M. C. Chagla): (a) Yes, Sir.

(b) The majority of the members
of the Executive Board upheld the
Indian objection. The Board passed
a resolution that in future, States,
which are not members of UNESCO,
should be invited to the International
Conference on Public Education only
if the Board so resolves by a two-
thirds majority. This has since been
approved by the General Conference
of UNESCO.

(Shri

Natural Gas from Cambay Fields

1436. Shri P. C. Borooah: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether the pipelines to carry
Cambay natural gas to Dhuwaran
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thermal power station to be used as
fuel have been completed;

(b) if so, when
thereof;

and the cost

(¢) how much of the gas will be
utilised under this project; and

(d) how much of the gas poten-
tial available from the Cambay fields
will remain unutilised after the com-
‘missioning of this project?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) and (b). Yes, Sir. on 30-9-1964.
"The approximate cost is Rs. 45 lakhs.

(c) Depending upon the quantity
.of the fuel oil supplied from the
Koyali Refinery, the quantity of gas
supplied to Dhuwaran power station
will vary between 250,000 cubic
_metres per day to over 500,000 cubic
metres per day. When Dhuwaran
generating capacity is expanded, the
gas supply rate is likely to be step-
ped up to the currently estimated
maximum potential of the Cambay
gas field, namely 750,000 cubic metres
a day.

(d) Between 35% to 10097 of the
gas available at the maximum esti-
mated recoverable rate will be sup-
plied to Dhuwaran power station
‘through this pipe line, depending on
the fuel oil supplied from the Koyali
Refinery.

Dislocation of Persons due to Pak.
Firing
1437. Shri P. C. Borooah: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of persons dislocat-
ed from the strategic areas along the
ceasefire line in Jammu and Kashmir
following heavy firing by Pakistani
forces in these areas recently; and

(b) where and how
been resettled?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) and (b). The Jammu and Kash-
-mir Government are collecting the

have they
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information and a statement will
be laid on the table of the House as
soon as it is received.

Complaint Against Sadachar
Members

( Shri Umanath:
1438. { Shri Imbichibava:
{_ Shri Nambiar:

Will the Minister of Home Affairs
be pleased to state:

Samiti

(a) whether Government have
received complaints regarding some
important members of Sadachar
Samiti;

(b) who are those members; and

(c) the steps proposed to be taken
in the matter?

The Minister of Home Affairs (Shri
Nanda): (a) to (c). The Sadachar
Samiti is a non-Government body.
The activities of or complaints against
its members do not come within the
purview of the Government.

Expedition to Devdekhane Peak
Questions

1439, Shri Vishwa Nath Pandey
Will the Minister of Education be
pleased to state:

(a) whether it is a fact that a five
member expedition organised by the
Calcutta Climbers’ Club conquered
the Devdekhane Peak mear Badri
Nath in Garhwal (U.P.) on the 18th
October, 1964;

(b) if so, the reaction of Govern-
ment thereto; and

(c) whether there was a foreign
member in the climbers’ team?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) to (c). According to a
message received from the Calcutta
Climbers’ Devdekhane was climbed
on the 18th October, 1964 by a five
member expedition organised by
that Club. The Calcutta Climbers’
Club does not appear in the list of
Mountaineering Clubs and Associa-
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tions prepared by the Himalayan
Mountaineering Institute, Darjeeling.
The Indian Mountaineering Founda-
*tion has also no knowledge about the
-existence of the Club, nor have they
any information about the composi-
tion of the expedition organised by
that Club, and other details.

Railway Police of Delhi

1440. Shri Surendra Pal Singh:
Will the Minister of HOme Affairs
be pleased to state:

(a) whether Government have
-decided to hand over the charge of
the Railway Police operating in the
Union Territory of Delhi to the Delhi
_Administration; and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
"Misra): (a) and (b). As a matter of
policy it is considered desirable that
the administration of the Railway
Police in Delhi is transferred fully
to the Delhi Administration. The
administrative and financial implica-
-tions of the problem are being work-
ed out.

Study of Science and Mathematics

1441, Shri Hem Raj: Will the
Minister of Education be pleased to
refer to the reply given to Starred
‘Question No. 488 on the 30th Septem-
‘ber 1964 and state the progress made
in the finalisation of the recommen-
dations of the team of the UNESCO
for modernising the study of Science
and Mathematics?

The Minister of Education (Shri
‘M. C. Chagla): The National Council
.of Educational Research and Train-
ing to whom the UNESCO team’s
report was referred for scrutiny has
still not completed its examination.
A decision will be taken on receipt
<f the Council’'s views.

Public Health Engineering

J Shri Ram Sewak:
1442.2 Shri P. G. Sen:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
Central Public Health Engineering
Research Institute, Nagpur is hold-
ing a series of symposia on various
problems related to the research in
Public Health Engineering; and

(b) whether any symposium on
problems in water treatment is go-
ing to be held and, if so, the sub-
jects to be discussed thereat?

The Minister of Education
M. C. Chagla): (a) and (b). Two
symposia on (i) ‘Rural Latrines
Evaluation’ and (ii) ‘Problems in
Water Treatment’ were held at the
Central Public Health Engineering
Research Institute, Nagpur on 28th
October and 29-30th October, 1964
respectively, A list of the papers
presented at the symposium on “Prob-
lems in water treatment” is laid on
the Table of the House. [Placeg in
Library. See No. LT-3637/64].

(Shri

Care Programme

1443. Shri Y. S. Chaudhary: Will
the Minister of Education be pleased
to state:

(a) the area and places where the
programmes of “CARE” are going on
in the country;

(b) the criteria for selection of such
a place by the authorities of the
“CARE”; and

(c) the amount so far spent by
this organisation in India?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) The Midday Meals Prog-
ramme of “CARE” is being imple-
mented in the States of Andhra
Pradesh, Kerala, Madras, Mysore,
Punjab, Rajasthan and in the Bom-
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bay Municipal Corporation
Schools.

Primary

(b) The selection of the area of
operation is made on the basis of (i)
willingness of the State Government
concerned to cooperate and (ii) avail-
ability of supplies with the CARE.

(¢) This information is not avail-

able with the Government.

5= N Tw A woafw
LCE]
1444. STt g o ©SA™ 74T
Tiferm Wi TavaA Al g8 AT Y
W?ﬁfﬁ' fF :

(%) a1 7g @« & f% 3= qui wre-
e & A IR AT, 1962 ¥ AT
FTATHE FIA FT UF AR qA
worfag fear T oY 11 70+, 1963 %1
T FT fagrmn ar ; 6%

(E)qﬁa,aﬁzqm;ﬁ
TUIAT FT F97 TR Har a7 ?

Afmw SR W w0 (s
g wfww) () of & ) fawe
g7 %3 ( waxy crude ) ¥ HTEIO
( behaviour ) &T megmw 74, T
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( designing and operating ) ;g
NPt 1w SIS FRW a9 ST
¥ enfaa 49 FFS AT FTIEIATT HA
% forq geaear ) TqroAT WY A€ | T
F A P EN F AR qAA FANAT
feafadi w1 gfee & v gu aws &< fam
T

(&) @ ofgieamt #5138 &
foq SoFTor & Fo W B TE A &
s e ¥ o &7 famr war
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qATAL, 1964 A F7E 1T GCHTT G FIHT
g f& srafas fomar &1 3w avw
=1 faug qamar 97 ; 7%
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(&) 1965 #§ freafafga eamai
qT—
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AT (7w F3W)
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Special Officer’s Report on
f Shri Himatsingka:
2 shri Rameshwar Tantia:

Will the Minister of Home Affairs
pe pleased to state:

(a) whether the
Officer who had gone

Walcott

1448,

Senior  Police
abroad to

investigate the activities of
Walcott had submitted his
to Government;

Daniel
report

(b) if so. the main points brought
out in the report;

(c) whether Government
accepted the report; and

have

(d) the action being taken in the
matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) Yes, Sir.

(b) to (d). Investigation shows that
the purpose of the illegal landing
at Murud was to smuggle a consign-
ment of watches into India and that
Walcott and others were involved in
the conspiracy, at least three of whom

are foreigners. On the basis of the
material collected by the Senior
Police Officer who had been

abroad in this connection, the Minis-
try of Law is examining the question
of initiating extradition proceedings.

Resident Repr tative of Blue
Skies (P) Ltd. Ahmedabad

1449. Shri Man Sinh P. Patel: Will
the Minister of Home Affairs be
pleased to refer to the reply given to
Unstarred Question No. 716 on the
16th September, 1964, and state:

(a) whether the paid resident rep-
resentative of the Travel Agency
named Blue Skies (P) Ltd. at Ahme-
dabad was the wife of an I.C.S. offi-
cer; and

(b) if so, the action taken against
the said high official?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) In a report received from the
Government of Gujarat it is stated
that the wife of an I.C.S. Officer was
working in the position of a resident
representative in Ahmedabad for the
firm of Travel Agents, styled “Blue
Skies Private Ltd.” Bombay;

(b) The State Government is
competent to take action against the
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officer if he has violated any of the
All-India Services (Conduct) Rules,
as the officer was then working in
connection with the affairs of the
State.

Financial Assistance for Introduction
of Hindi in Mysore

1450. Dr. Sarojini Mahishi: Will
the Minister of Education be pleased
to state:

(a) the reasons for delay in giving
financial assistance to primary
schools in Mysore State, for the intro-
duction of Hindi; and

(b) the steps being taken by Gov-
ernment to expedite the financial
assistance for encouraging Hindi in
the non-Hindi area?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt
Darshan): (a) No grants are given
by the Government of India direct to
the Primary schools for introduction
of Hindi in non-Hindi speaking
States including Mysore.

(b) Financial assistance for the
propagation and development of
Hindi in non-Hindi speaking States is
given to State Governments and
Voluntary Organisations under the
various schemes of this Ministry.
Grants to State Governments are
released at the close of the year in
accordance with the prescribed finan-
cial procedure. Grants to voluntary
organisations are generally paid in
advance.

Multi-purpose Schools in Punjab

f Shri Daljit Singh:
1\ Shri Sadhu Ram:

Will the Minister of Education be
Ppleased to state:

1451,

(a) whether any financial assistance
was given to the Punjab Government
for the purpose of opening of multi-
purpose schools in Punjab during the
Third Plan period; and

(b) if so, the details thereof?
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The Minister of Education (Shri M.
C. Chagla): (a) No, Sir, not for open-
ing multi-purpose schools. But assis-
tance has been given for strengthen-
ing multi-purpose schools.

(b) Grants were sanctioned for two
such schools as under:—

(i) In 1963-64, a scheme (cost-
ing Rs. 3-10 lakhs) of strengthen-
ing the Government multi- purpose
Higher Secondary School, Patiala,
was sanctioned and the first instal-
ment of Rs. 50,000 of central assis-
tance was released.

(ii) In 1964-65 a scheme (cost-
ing Rs. 1.36 lakhs) for strengthen--
ing Govt. Girls Higher Secondary
School, Chandigarh has been ap-
proved.

Primary School Buildings in Punjab

Shri Daljit Singh:
1452
" Shri Sadhu Ram:

Will the Minister of Education be
pleased to state the amount of loan or
subsidy granted to the Punjab State
Government for the construction of
primary school buildings during 1963-
64 and 1964-65 so far?

The Minister of Education (Shri M.
C. Chagla): No loan or subsidy was
sanctioned to the Governmtnt of
Punjab during the year 1963-64 for the
construction of school buildings. The
Government of Punjab has not agreed
to the acceptance of the loan on terms
and conditions suggested by the Gov-
ernment of India. Hence the question
of giving them a loan in 1964-65 does
not arise.

Northern Zonal Council Meeting

1453. Shri Surendra Pal Singh: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether it is a fact that the
Northern Zonal Council meeting held
recently at Jaipur under his Chair-
manship came to the conclusion that
all member States should adopt a uni-
form pattern of Sales Tax and remove-
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the existing anomalies, and a directive
to that effect has already been sent by
the Union Government to the States
concerned; and

(b) if so, the reaction of the various
State Governments to this proposal?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra) (a) The proceedings embody-
ing the recommendations of the last
meeting of the Northern Zonal Council
held at Jaipur on 12th November, 1964
will be piaced in the Parliament
Library as soon as they are finalised.
No directive for the purpose has been
issued by the Union Government to
the States concerned.

(b) Does not arise.

National Foundation for Teachers’
Welfare

1454. Shri E. Madhusudan Rao: Will
the Minister of Education be pleased
to state:

(a) whether any Institution on
National Foundation for Teachers’
Welfare has been established in the
country; and

(b) if so, the total collections so far
made for the Teachers’ Day State-
wise?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir, a National
Foundation for Teachers’ Welfare has
been established.

(b) A statement is laid on the Table
of the House. [Placed in Library.
See No. LT-3638/64].

Raids on Pharmaceutica] Firms in
Delhi

1455. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased to
state:

- (a) whether scores of allegedly flc-
titious accounts books have been seiz-
ed by the sales tax authorities during
raids on several pharmaceutical firms
in Delhi; and

(b) if so, the action taken in the
matter?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) and (b). The firm raid-
ed by Sales Tax Authorities is dealing
in chemicals and not Pharmaceuticals.
The Sales Tax Authorities have seized
24 account books and a large number
of other documents. About fifty
other dealers in chemicals are also
involved in this case. Special steps-
have been taken to complete assess-
ments on a priority basis of all the-
dealers involved.
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FEM I F q419 afafqg F agwm@
TEAE PM F JIgL IF T HIT SAHT
gfaw & fau fadrr &ee & fou fagan-
feat w1 9719 fafrea fafy & 1 fa=
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Employees of Ministry of Home Affairs

1458. Shri P. R. Chakraverti: Will
the Minister of Home Affairs be
pleased to state:

(a) the number of complaints relat-
:ing to (i) corruption, (i) misconduct
.and (iii) misuse of official position,
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received against the employees and
officers of the Ministry of Home Affairs
during 1963-64 and 1964-65 so far; and

(b) the action taken by Government
on those complaints?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
During 1963-64, there were 3 com-
plaints of corruption, 15 of misconduct
and 1 of misuse of official position.
During 1964-65 so far, there have been
4 complaints of corruption, 4 of mis-
conduct and 2 of misuse of official posi-
tion.

(b) Departmental action was taken
in 20 cases. Ome case is pending in a
court of Law. The remaining com-
plaints were found to be either vague
or baseless.

feeeit At fom w1 w@

1459. it fegmax wow : 71 TE-
wrd WY g AT F1 F F1A
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F7 siegad F41 & g s afafa fras
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4

Pay Commission for Delhi School
Teachers

1460. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) whether the question of ap-
pointing a Special Pay Commission
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to revise the pay scales of Govern-
ment School teachers working under

the Delhi Administration, has been
considered; and

(b) if so, the result thereof?

The Minister of Education (Shri

M. C. Chagla): (a) and (b). The ques-
tion was examined: it was not consi-
dered desirable to appoint a Pay
Commission for Government School
Teachers, exclusively.

Governors

Shri Harish Chandra
1461. { Mathur:
{_ Shri D. C. Sharma:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is proposed to frame
rules to define the powers of Gover-
nors and assign them more effective
and wider role: and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) No such proposal is under
consideration.

(b) Does not arise.
feet & wew afee
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Distribution of Basic Chemicals

1463. I Shr? Dal;i? Singh:
\_ Shri Chuni Lal:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) the procedure for the distri-
bution of the basic chemicals, such
as soda ash. caustic soda to the ac-
tual users;

(b) whether some quota of these
basic chemicals has been reserved
for the backward rural areas; and

(¢) if not. the reasons therefor?

The Minister of State in the Minis-
try of Petrol and Chemicals
(Shri Alagesan): (a) to (c¢). There
is at present no control over price
and distribution of basic chemicals
viz. caustic soda, Soda ash and sul-
phuric acid produced in the country
and consumers get supplies mainly
through normal commercial channels.
As regards caustic soda and soda ash
imported through the State Trading
Corporation, distribution is made to
actual users including small scale
units on the recommendation of the
Government Department concerned.
In the absence of control over distri-
bution, the question of reservation
of quota for any particular class of
consumers does not arise,

Entry to Taj Mahal

1464. Shri Brij Raj Singh-Kotah:
Will the Minister of Education be
pleased to state:

(a) whether it is a fact that Gov-
ernment propose to introduce a
scheme whereby entry to the Taj
Mahal at Agra will be by tickets; and

(b) if so, the broad outline of the
scheme?
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The Minister of Education
M. C. Chagla): (a) Yes, Sir.

(b) Tickets of the value of 20 paise
will be charged from all adults above
15 years of age on all days except
Friday. There will be no charge
from persons below the age of 15.

(Shri

New All India Services

1465. Shri S. N. Chaturvedi:
the Minister of
pleased to state:

(a) whether the rules regarding
the recruitment and conditions of
service of the three new All India
Services to be constituted under the
All India Services Act, 1963 have
been finalised; and

(b) if so, when these services are
likely to be constituted and recruit-
ment started therefor?

The Minister of State in the Minis-

will
Home Affairs be

try of Home Affairs (Shri Hathi):
(a) Not yet.
(b) As soon as certain essential

details, e.g. number of posts to be
encadred in the three new services
etc., are finalised in consultation with
the State Governments, the Services
will be constituted and recruitment
started therefor.

Refugee Camps in Assam

1466. Shri R. Barua: Will the
Minister of Rehabilitation be pleased
to state:

(a) whether adequate medical faci-
lities are available at the refugee
camps in Assam;

(b) whether there have been deaths
in all or any of those camps; and

(c) if so, their number, month-wise
and camp-wise?

The Minister of Rehabilitation
(Shri Tyagi): (a) Yes, the medical
facilities in the camps in Assam are
generally satisfactory.

(b) and (c). Information in respect
of deaths in the camps is being
collected from the State Government
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and will be laid on the table of the
Sabha.

Arrests in Kerala Under D.LR.

f Shri P. Kanhan:
1467'1_ Shri Nambiar:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of traders arrested
and convicted in Kerala during Octo-

ber and November, 1964 under the
D.IR.; and

(b) the number of those among
them who were arrested for black
marketing and hoarding of food-
grains?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) and (b). Sixteen traders were
arrested for hoarding of food-grains
and the cases are awaiting trial.

Damage to Bijapur Fort and
Monuments

Shri R. G. Dubey:
Shri H. V. Koujalgi:
1468. . Shmi Hem Raj:
.| Shri Naval Prabhakar:
Shri Basappa:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
Director of Archaeology of the Gov-
ernment of India wvisited Bijapur
recently to inspect the damage caused
to the city of Bijapur, Fort wall and
important monuments of Bijapur due
to very heavy rains in the last week
of September, 1964;

(b) whether it is also a fact that a
considerable area in Bijapur city
was water-logged due to the over-
flow of the waters over the Fort wall
and the water was 3’ to 4 deep in
the city and 5 to 6’ deep within
the premises of Ibrahim Roza,
World famous monument; and,
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(c) whether the Director of Archa-
eology has submitted any report
and made recommendations to pre-
vent any damage in future, as it
happened in the case of Poona city
when the Kharakvasla Dam burst?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir.
(b) Yes, Sir.

(¢) Yes, Sir. The Director General
of Archaeology is taking action to
prevent future damage,

Central Board of Higher Secondary
Education
( Shri Hukam Chand Kachha-
1469. { vaiya:

LShri Onkar Lal Berwa:

Will the Minister of Education be
pleased to state:

(a) whether the recent proposal of
the Central Board for Higher Second-
ary Education to give two chances to
the candidates placed in cmpartment
in the Three Year Higher Secondary
Course examination, will take effect
from the current academic year and
that the candidates placed in compart-

ment during 1963-64 will get the
benefit; and

(b) if so, the details of the pro-
posal?

The Minister of Education (Shri
M. C. Chagla): (a) The matter is still
under consideration of the Central
Board of Secondary Education.

(b) Does not arise.

C.S.LR. Research Schemes

‘14470. Shri R. Barua: Will the
Minister of Education be pleased to
state:

(a) whether the Council of Scienti-
fic and Industrial  Research has
drawn up a programme to start re-
search schemes in universities or in-
stitutes on subjects of direct interest

to its specialised manpower require-
ments in selected fields; and

(b) whether steps are being taken
by the Council of Scientific and
Industrial Research for advanced
teaching in coal technology, metal-
lurgy, chemical engineering and such
other subjects where there is an
acute shortage of trained scientists?

The Minister of Education (Shri
M. C. Chagla): (a) The scheme of
Univer-

supporting research in the
sities and other Institutes which has
been in operation since 1958 is not
directly related to specialised man-
power requirements, but the scheme
throws up trained young scientists in
different fields and greatly helps in
meeting the manpower requirements
in these fields. The Research Com-
mittees, on whose recommendations
the research schemes are sanctioned,
have been advised to prepare a com-
prehensive report on the state of
research in their respective fields in
the country, highlighting areas of
concentration and areas where intensi-
fication was necessary.

(b) The Ministry of Education
(Technical Education Division) makes
provision for advanced teaching in
these subjects as also other techni-
cal subjects to meet the requirements
of trained technical personnel of the
country in accordance with the man-
power requirements indicated by the
Planning Commission under the
Third Five Year Plan.

The National Laboratories of the
C.S.IR. afford facilities for specialis-
ed courses of training in these fields
for short periods.

Scholarships to S.T. Students from
Manipur

1471. Shri Rishang Keishing: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that Sche-
duled Tribes Students from Manipur
studying in Colleges and Universities
have not been paid so far even the
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first instalment of the Central Gov-
ernment Scholarships for Post Matric
Studies for 1964-65;

(b) if so, the reasons therefor;

(c) whether similar reports have
been received in respect of any other
State Governments; and

(d), if so, the action taken by the
Central Government to expedite pay-
ment of the scholarships in time?

The Minister of Education (Shri
M, C. Chagla): (a) and (b). The
Scheme of Post-Matric Scholarships
to Scheduled Castes, Scheduled Tribes
and Other Economically Backward
Classes students for studies in India
was decentralised in 1959-60 and
since then payment of scholarship to
the students is the responsibility of
the State Governments|Union Ad-
ministrations. A  complaint about
the non-payment of scholarship
amount to students from Manipur
studying in the Colleges in Delhi has
been received and a report called for
from that Administration. In the
mean-time ad-hoc payments have
been made by the Education Minis-
try to avoid hardship to the students.

(c) and (d). Occasional complaints
have been received and immediately
the State Government|Union Admi-
nistration concerned has been pressed
for arranging prompt payments.

Examination held by U.PS.C.

1472. Shri Rishang Keishing: Will
the. Minister of Home Affairs be
pleased to state:

(a) the number of successful candi-
dates in the last examination of the
LAS, LIPS, CSS. and other allied
services held by the Union Public
Service Commission;

(b) the respective number of Sche-
duled Castes and Scheduled Tribes
who were successful in the said exa-
minations;

(c) the number of selected candi-
dates who have been given appoint-
ment; and
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(d) whether any special attention is
being given for speedy appointment
of the selected Scheduled Castes and
Scheduled Tribes candidates?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) and (b). The number of candi-
dates so far recommended by the
Union Public Service Commission for
appointment to Services on the
results of the Combined Competitive
Examination held in 1963 is as fol-
lows: i

(i) General 370
(ii) Scheduled Castes 58
(iii) Scheduled Tribes 29
" Total: 467

(c) The number of candidates so

far appointed/allotted to the Services
is as under:

(i) General 292
(ii) Scheduled Castes 40
(iii) Scheduled Tribes 23

Total: 355

The appointment/allotment of the
remaining eligible candidates is in
progress.

(d) Measures are taken to appoint|
allot all the recommended candidates
to the Services as speedily as pos-
sible.

Scientists in C.S.LR.

1473. Shri Madhusudan Rao: Will
the Minister of Education be pleased
to state:

(a) whether there is any proposal
to combine the senior and junior
scientificjtechnical staff of the
Council of Scientific and Industrial
Research and make only one cadre
for them; and

(b) if so, the details thereof and

the pay scales fixed for the new
grade?
The Minister of Education (Shri

M. C. Chagla): (a) No, Sir.

(b) ‘Does not arise.
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12 brs,

CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC
IMPORTANCE

(i) Reported death of a number of
persons in Delhi for want of
shelter during the present cold

wave.
Shrimati Lakshmikanthamma
(Khammam): I call the attention of

the Minister ¢f Works and Housing
to the following matter of urgent
public importance anq I request that
he may make a statement thereon:

“The reported death of a num-
ber of persons in Delhi for want
of shelter during the present cold
wave.”

The Minister of Works and Housing
(Shri Mehr Chand Khanna): In
February 1964, a question was asked
in the Lok Sabha regarding deaths of
shelterless people who died as a result
of exposure to cold in the capital
during December 1963 and January
1964. While replying to this Question,
I gave an assurance that I would dis-
cuss the matter with the represen-
tatives of the Delhi Municipal Corpo-
ration, the New Delhi Municipal Com-
mittee, the Delhi Administration, and
the Bharat Sewak Samaj and see
what could be done in the matter.

After having a discussion with the
representatives of the above bodies,
1 appointed a Committee to go into the
whole  question. The Committee
recommended that night shelters
should be provided for 5000 persons
and that provision for larger numbers
may be made later if it was found that
this was necessary,

In December 1963, the total number
of shelters provided by the Delhi
Municipal Corporation and the Bharat
Sewak Samaj was 17, with acommo-
dation for about 2000 persuus. Since
then 11 more shelters have been
provided by the Delhi Municipal
Corporation which can accommodate
another 2657 persons. Three more

AGRAHAYANA 25, 1886 (SAKA)

Calling Attention to 5178
Matters of Urgent Public
Importance

shelters capable of accommodating 860
persons will be provided in the next
few days. Thus accommodation will
now be available for 5517 persons,

About 10 days ago, the Delhi
Municipal Corporation carried out a
survey of persons sleeping in the open.
It was found that about 4100 persons
were sleeping on pavements etc, An-
other 1100 were in the night shelters.
Thus, the total number of persons
without shelter was gbout 5200.
Arrangements to provide accommoda-

tion for this number have already
been made.
The Delhi Municipal Corporation

has reported that on the night between
the 13th and 14th December 1964, the
number of persons who made use of
the night shelters was about 1500 only.
Thus a substantial portion of the
available accommodation remained
unutilised. According to the Corpo-
ration, this has been the position even
on other days.

Accompanied by the Deputy Mayor,
I personally visited some of fthe
shelters on the night of the 14th
December. I found that even the
centrally located shelters near about
the Town Hall were not being fully
utilised. The Corporation authorities
told me that while the accommodation
arrangements were sufficient there was
a shortage of blankets. They request-
ed for a grant of Rs. one lakh for the
purchase of 5000 blankets. This has
been sanctioned. The Prime Minister
has also been pleased to give a grant
of Rs. 10,000 for the purchase of 50(
blankets.

It would thus be observed that
Government have taken all possible
steps to relieve the distress of the
shelterless persons in the Capital.

Strimati Lakshmikanthamma: May
I know whether the survey parties
have persuaded these pavement dwel-
lers that they should go to the night
shelters or otherwise they may die of
cold and may I also know whether
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these night shelters are in the central-
ly located places or they are in differ-
ent parts away from their working
places? Has the survey party also
surveyed who the pavement dwellers
are, whether they are beggars or
casual labourers, and is it because
they cannot go such a long distance
that they have not been able to go
to these night shelters?

Shri Mehr Chand Khanna: As I
have said in my statement, some of
these night shelters are situated with-
in the ciose vicinity of the Town Hall,
and there is also accommodation
available inside it, The shelters are
there. Provision has also been made
for durrees and blankets. And if the
people do not go there, in fact nobody
can force them.

Shrimati Savitri Nigam (Banda):
One of the reasons for the lack of
proper attendance at these shelters by
the pavement dwellers is that they do
not know where the shelters are.
Some organisation should be set up to
persuade these people to go to the
shelters to sleep there.

Shri Mehr Chand Khanna: I do not
subscribe to the view point expressed
by the hon, lady Member. As far as
I have been able to ascertain both
from the Bharat Sewak Samaj and
the Corporation, they have made all
possible arrangements and they give
every possible facility in  these

shelters. And if people will not go
there, neither the Bharat Sewak
Samaj......

Shri Ranga (Chittoor): What about
the other part of the hon. Member's
question? Were they informed about
it?

Shrimati Savitri Nigam: How do
they know about them?

Mr. Speaker: The question is whe-
ther\ really the Minister is satisfied
that those pavement dwellers know
that there are shelters for them, and
it really that information has reached
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them whether the Minister has any
information as to the grounds for their
refusing to go there and utilise those
shelters and remain the whole night
exposed.

Shri Mehr Chand Khanna: When I
visited these shelters, there were a
number of people occupying those
shelters. Ang I talked to them. And
I found from them that quite a num-
ber of them had been using those
shelters over a number of years; they
have been coming there very frequent-
ly, and they take a particular place.
What I have been told is that some of
the people whe are living in certain
places do not want to leave these
places, because once they leave them
the danger is that they will never get
back these places, somebady else will
take charge of them.

I may say for the further informa-
tion of the House that in the very Town
Hall, in the portico of the Corpo-
ration building, there is one man sit-
ting there. He has been sitting there
for a number of years. According to
the Deputy Mayor, though accommo-
dation is available in a covered
shelter in the Hall itself, that man will
not leave that place.

As far as the Corporation and the
Bharat Sewak Samaj are concerned
they are doing everything possible.
As far as Government is concerned, if
any more money is needed, whether
to provide more shelters or to pro-
vide blankets and all that, there is na
difficulty. But today we have ac-
commodation available.

Shri Ranga: The question put by
the hon. Member was whether any
steps are being taken to make it
known to all these pavement dwellers
—new people may be coming, and
strangers may be coming—that there
are such shelters and that accommo-
dation is being given to them.

Shri Mehr Chand Khamna: It is a
good suggestion.



5181 Calling

Mr, Speaker: What the Minister
says may be true in some of the cases.
But ordinarily one cannot believe that
all those that stay out do so purpose-
ly and that they do not want to go
there. There might be some who real-
ly do not know that the shelters are
available. Therefore, the Members’
desire is that some efforts should be
made in order to give them this infor-
mation so that they might avail of it.

Shri Mehr Chand Khanna: The sug-
gestion that hag been made is a very
useful one. I shall pass it on both to
the Bharat Sewak Samaj and the
Corporation and see that information
is given to the newcomers who come
to Delhi that accommodation is avail-
able in the night shelters and that
thcy can be lookeq after there, and
see that the suggestion is implemented.

Shri S. M. Banerjee (Kanpur): After
hearing the hon. Minister and hearing
about the arrangements which he says
have been done by the Bharat Sewak
Samaj and the Government, it appears
that people want to die shelterless. As
it is a sad commentary on our plan-
ning, T would like to know what
specific arrangement has been made to
provide shelter to the shelterless, not
only in Delhi but in all cities where
lakhs of rupees are being spent on
slum-clearance schemes....

An Hon, Member: Why not villages
also?

Shri S. M, Banerjee: The money is
given by the Centre.

Mr. Speaker: He should confine
himself to Delhj at this moment.

Shri S. M, Banerjee: According to
the hon. Minister, about 6,000 men
are shelterless, whereas according to
the survey conducted by the
Statesman the number was 8,000. I
want to know what specific arrange-
ments have been made to provide
sheltér to the shelterless so that they
may not die of cold as 13 people
have died already?

Shri Mehr Chand Khanna: I am not
disputing the statement made by the

AGRAHAYANA 25, 1886 (SAKA)

Attention to
Matters of Urgent Public
Importance
Statesman. But after all there is an
organisation or a corporation fully
representative of the people....
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Shri S. M. Banerjee: They are mis-
using them. They are selling the
blankets. The blankets given to them
have been sold in the market. It
has already come out in the news-
papers.

Shri Mehr Chand Khanna: After
all there is a corporation here which
is elected and fully representative of
the people of Delhi. They have had
a proper survey made, and according
to their survey, the number of per-
sons who are shelterless is round
about 5,000 as I have already men-
tioned.

I want to assure the House on one
point that if the members are of the
opinion that more accommodation is
required, whether in the shape of
shelters and accommodation or other-

wise, Government shall see that
necessary arrangements are made
through the Corporation and the

Bharat Sewak Samaj, because these
are the two organisations through
which we are functioning in Delhi.

Shri P. C. Borooah (Sibsagar): In
spite of the availability of accom-
modation in the shelters, it has been
known that quite a number of pave-
ment-dwellers have not thought it
useful to sleep there but in the open,
and all persuasion by the Bharat
Sewak Samaj and the Corporation etc.
have failed. May I know what the
reaction of Government is to the
suggestion for penalising all those
who sleep in the open? (Interrup-
tions).

Mr. Speaker: This question has not
been relished by Members that they
should be penalised.

Shri Nambiar
is too much,

(Tiruchirapalli): It

Shri P. C. Borooah: I wanted to
know the reaction of Government.
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Shri Hem Barua (Gauhati): In the
course of his statement  the hon.
Minister has said that an amount of
Rs. 1 lakh has been sanctioned, and
the Prime Minister has also made an
offer of a paltry sum of money or
something like that to buy warm
blankets for the shelterless people.
In the context of that, may I know
whether this amount was sanctioned
to buy these blankets after 13 people
died in the capital or whether Gov-
ernment are aware that even when
these blankets were bought they were
sold in the blackmarket and they did
not reach those people?

Shri Mehr Chand Khanna: When I
visited these shelters during the
night before the last, accompanied by
the Deputy Mayor and the officials
of the Municipal Corporation, the
people there told me that the accom-
modation was adequate, and I saw
that it was adequate to an extent.
One of the complaints that they 'made
to me was that they were faced with
the difficulty of shortage of blankets,

DECEMBER 16, 1964

Attention to
Matters of Urgent Public
v Importance

and they asked me for 5.000 blankets.
1 approached the Finance Minister
vesterday, and immediately had this
amount sanctioned, and we have made
that money available to the Delhi
Municipal - Corporation. All this hap-
pened within one day and that was
yesterday.
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Shri D. C. Sharma (Gurdaspur): Is
it not a fact that these night shelters
are being administered in the most
bureaucratic manner. and if so, will
the Government of India turn them
over to some social welfare agency
and entrust the work to social welfare
agencieg including the Bharat Sewak
Samaj?

Shri Mehr Chand Khanna:
is no question of any bureaucratic
'‘manner. These shelters have been
set up by the Corporation, and daris
have been provided and blankets are
given; chowkidars are provided. As
I have already mentioned in my
statement, no one has been refused
permission, If permission wag re-
fused or there were people to pick
and choose from, then only there
would be :any question of something
being done in a bureaucratic manner:
but no one has been refused permis-
sion.

There

=7 TAmET gfem (7)) o
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IqF FIF g@ AT &, AfFw ¥ agr
[7raFa g frraaw 7%, sz a3
FFCH § | WY FIE ATTHT 7 W,
a1 & w7 T ¥ FHAT |

Shrimati Yashoda Reddy (Kurnool):
My name is also there.
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Mr, Speaker: If her name is there,
she would be called.

Shrimati Yashoda Reddy: Apart
from the accommodation being in-
adequate, which the Minister has
accepted by saying that it is 5,000 and
not 8,000, not disputing the figure of
5,000, as against 8,000, I believe some
of the people are.not able to occupy
these because the Bharat Sevak Samaj
charges about 15 paise. I would also
like to know who is responsible for
not building the night shelters in New
Delhi after the Planning Commission
had given a sanction of Rs. 5 lakhs to
build such shelters? Are they going
to builq such shelters only after we
have dozen or two dozen deaths?

Shri Mehr Chand Khanna: As to
the Bharat Sevak Samaj charging 15
paise, that is not my information. But
I have seen newspaper reports to the
effect that they charge 10 paise......

Shri Ranga: Why?

Shrimati Yashoda Reddy: They
should not charge even one paisa.

Shri S. M, Banerjee: They are get-
ting lakhs from Government and are
misusing it.

Shri Mehr Chand Khanna: The hon.
Member may not unnecessarily get
agitated. I am just answering the
question.

Shri S, M. Banerjee: You take it
away from the Bharat Szvak Samaj.

Shrimatj Yaskoda Reddy: When this
matter was reported, he should have
ascertained the facts.

Shri Mehr Chand Khanna: The
Bharat Sevak Samaj is charging 10
paise, according to my information.

An Hon, Member: Why?

Shri Mehr Chand Khanna: Let me
answer. They have to engage some
staff and all that.

Shri Ranga:
organisation.

It is a social service
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give the reply. If it is the feeling of
the House that even this 10 paise
should not be charged......
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Several Hon, Members: Yes, yes.

Shri Mehr Chand Khanna:. .. .I shall
take up the matter with the Bharat
Sevak Samaj.

Shrimati Yashoda Reddy: The
second part of my question, as to who
is responsible for not building suffi-
cient night shelters, may also be
answered. He did not answer it.

Mr. Speaker: What shall I do if
ladies also get aggressive?

Shrimati Yashoda Reddy: I apolo-
gise. But he must answer that part
of the question.

Shri Mehr Chand Khanna: When
notice of this was given by Shri
Banerjee, I got in touch with the
Chairman of the NDMC. He was, un-
fortunately, nut well. So I had a
talk with the senior vice-president,
Sardar Mohan Singh. According to
him, there is hardly any problem of
pavement dwellers in New Delhi. If
need be. he is prepared to take action
in this regard.

Shri Hari Vishnu Kamath (Hos-
hangabad): I am sure you will agree
that these deaths by cold, like deaths
by water, are becoming a hardy
annual sad and tragic, in the capital.
Is it not a fact that a Government
which in the very capital of the coun-
try, right under their noses and their
cyes, have demonstrateq their inability
to provide adequate shelter—even a
modicum of shelter—to the people.
besides ‘their inability to feed and
clothe the people, have forfeited their
right to govern? This being so. how
could they inspire confidence in the
veople that they will defend them
against Pakistan and China?

Shri Mehr Chand Khanna: As re-
gards Pakistan and China, the Def-

ence Minister can answer the ques-
*inn,
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Shri Hari Vishnu Kamath: No, no;
the first part.

Shri Mehr Chand Khanna: As re-
gards the confidence of the people,
results of bye-elections are pretty

clear,

Shri Hari Vishnu Kamath: Look
to Bihar. Answer the first part.

Mr, Speaker: The first part
need be answered.

only

Shri Mehr Chand Khanna: What
is the first part?

Shri Hari Vishnu Kamath: Is it not
a fact that a Government, which in
the very capital of the country, right
under the noses and eyes of the Mini-
“ sters, senior and junior, big and small,
has demonstrated its inability to
provide a modicum of shelter to the
people besides the inability to feed
and clothe them hag forfeited its
right to govern?

Shri Mehr Chand Khanna: I entirely
dispute the assertions mnde by the
hon. Member. I have stated in my
statement that shelters have been
provided, sufficient accommodation has
been provided.

Shri Ranga: Government owes a
duty to this House and to the country
and they should at least express their
regret to the country for this failure.

=it warw feg  (FwT) o oFT
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F & /T T F ATH O 9T FT AR
wy € 7 omar ST A FF oA &S
wEl ¥ wFkw g faega aw 7y
I HW WAl § AFTT 99 | FAT T
FX ¥ 39 9@ o @ ¢ fr foeet
& Fg4T g% AERT F TQI T AQ
% qar faegs avz #7 feg 9@
A @Al § qFE AT AT 7
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Shrimati Savitri Nigam: On a point
of order. I very humbly want to
submit. ...

An Hon. Member: Ladies also!

Mr. Speaker: If he were in my
position, he would behave in the
same way, If-he has discovered my
weakness, why should he expose me?
What is the point of order.

Shrimati Savitri Nigam: A great
injustice hag been done to the Bharat
Sevak Samaj because of some ‘'mis-
understanding. The Bharat Sevak
Samaj charges ten paise and gives
that to the dwellers in the form of a
book, pencil and slate.

An Hon. Member: That is
ganda.

propa-

Mr, Speaker: It is not a point of
order.

Shrimati  Savitri Nigam: The
Minister did not have this informa-
tion, that is why I am trying to make
it clear that our dwellers are perma-
nent ones. There is not a single
Bharat Sevak Samaj centre which has
a vacant seat.

Shri Sivamurthi Swamy (Koppal):
May 1 know whether it hag beerz
brought to the notice of Government
that these beggars and shelters per-
sons are charged ten paise according
to the rules, but thot the chowkidars
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or other attendants there démand
'‘more than 25 paise and sometimes 50
paise per day? Only recently, with-
in this week, they have taken 10
paise; they are charging more than
25 paise, that is why everbody is not
going there,

Mr. Speaker: There are suspicions
raised by Members. The Minister
might kindly look into that.

Shri Mehr Chand Khanna: No, Sir.
I will answer this. As far as shelters
provided by the Corporation are con-
cerned, there are no charges.

Shrimati Savitri Nigam: But they
are empty.

Shri S. M. Banerjee: Is she holding
a brief for the Bharat Sevak Samaj?
Let her come out and say so plainly.

Shzi Mehr Chand Khanna: Out of
‘he 5,000 shelters we have provided,
more than 4,500 have been put up
by the Corporation and only about
500 are being provided by the Bharat
Sevak Samaj. When I visited the
shelters day before yesterday I talk-
ed to these unfortunate people who
are living in these shelters and I
made enquiries from them whether
they had any difficulties, any handi-
caps, whether they were being charg-
ed anything at all. The replies were
in the negative. Nothing is charged
from them in any form.

Shri Ranga: Let him accept your
suggestion,

Mr, Speaker: Yes, he should fur-
ther look into the matter.
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A AT R B/ FY AT AL IAH
I A FTAT FT FOAT FT AT AT qGT
oy ? F faamadl § o w9 ¥
ar T AT FF A ?

&t AgT I &N : F qig W@
AT & | Weed AT ¥ gt AW 9%
¥ | 99 AT F AR WA fwav
AT w9 ag & & gm ani & fag
SWE AFAT T | I I ®0E F14A
ad & & gm @i $1 7977 FF Ae=x
FORTT TE |

=Y ®TEY R AT FAT AT AT AT G
IAF IR A AT A g fo g M-
i A S A A ax g7

WU WY ¢ dg RSy A &V

~

g

=t wdx fag fagw (asa7) -
afadesd ¥ ageg o9 faq waat &



S19 Calling Attention
to Matters of Urgent

Public Importance
[sfr srRa fag fagr)
A & T T qT qIE9 FG F qw-wmT
wadt & werx frafag 7w & fan 1w
AT I FT II°T FL 7

Shri Jaipal Singh (Ranchi West):
From the answers in the statement
it is obvious that the Bharat Sevak
Samaj has been, though not a com-
plete failure, very ineffective and if

so, why does the Government not
enlist the service of any other
agency?

Shri Mehr Chand Khanna: I am

sorry if 1 have created that impres-
sion in the mind of the hon. Mem-
ber. Bharat Sevak Samaj is doing
very good work and there is no cause
for any complaint,

=t st gt (froale)
oS & WERGEl § A & F wE
A< fantn gdt g o foq afa &1
3T T FTEAT J@T & AT T A Ay
AgF 9 93 F | T WANNH 2
fF 3a51 3@ F I IAF gEIm H
g7 WY WA IUH g5 A0 ) F 3Ay
ag o1 AT8a § fF 37 ar<r afvfeafagi
FT AT § @I T ARG a5 GHSA T
wade ¥ sfafvr @ S o avEE
AMAEATT & g TFHI7 &7 fzeaT ¥,
FAT IR 3T ¥ o1 B qwyaE o 3
fF 3a% augE ¥ 7 W 35 A@A
Zrawdr 87

oY AFT T WA : AL qF AT
TAMAZITST &1 T §, Wi JIF
qATS TLFTH T IZ02 | FILI 0 |1
T L @ E | WL &5 AT qET
AMARINT 9 A #  faer=edy
AT ARdY & A AA a7 fAy ¥ 3ma
F fau a7 g
Shrimati Lakshmikanthamma: Sir, on

a point of clarification. Because of the
human lives, I want to ask whether
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Government will issue instructions to
see that people are not driven from
public places.

Mr. Speaker: I cannot allow any
'more questions. There is another
calling attention notice about the
Delhi Milk Supply and it will be
taken up at 5 O’clock.. (Interrup-
tions.) There is no half an hour dis-
cussion. Now, papers to be laid on
the Table.

12.27 hrs.

PAPERS LAID ON THE TABLE

WAGE BOARD FOR ENGINEERING INDUS-
TRIES EXCLUDING STEEL PLANTS

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya) on behalf of Shri
D. Sanjivayya: 1 beg to lay on the
Table a copy of Government Resolu-
tion No. WB-4(3)/64 dated the 12th
December, 1964, regarding setting up
of Wage Board for the Engineering In-
dustries excluding the Steel Plants.
[Placed in Library. See No. LT-3632/
64).

ANNUAL REPORTS AND AUDITED ACCOUNTS
ETC. OF FERTILISER CORPORATION OF
INDIA, AND THE INDIAN DRuGs AND
PHARMACEUTICALS LT1D.., NEw DELHI

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): I beg to lay on the
Table a copv each of the following
papers:—

(i> {a) Annual Report of the Fertili-
zer Corporation of India Limit-
ed New Delhi, for the year
1963-64, along with the Audited
Accounts and the comments of
the Comptroller and Auditor
General thereon, under sub-
section (1) of section 619A of
the Companies Act, 1956.

(b) Review by the Government on
the working of the above
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Compahy. [Placed n Lidrary,
see No. LT-3633/64].

(ii) (a) Annual Report of the Indian
Drugs and  Pharmaceuticals
Limited, New Delhi, for the year
1963-64. along with the Audited
Accounts and the comments of
the Comptroller . and Auditor
General thereon, under sub-
section (1) of section 619A of
the Companies Act, 1956.

(b) Review by the Government on
the working of the above
Company.

[Placed in Library., see No.
LT- 3634/64].

NOTIFICATION UNDER DISPLACED PERSONS
(COMPENSATION AND REHABILITATION)
Act

The Deputy Minister in the Ministry
of Rehabilitation (Dr. M. M. Das): I
beg to lay on the Table a copy of
the Displaced Persons (Compensation
and Rchabilitation) Third Amend-
ment Rules, 1964, published in Noti-
fication No. G.S.R. 1679 dated the 28th
November, 1964, under sub-section (3)
of scction 40 of the Displaced Persons
(Compensation and Rehabilitation)
Act. 1954, [Placed in Library, see
No. LT-3635/64]4

12.28 hrs,
MESSAGE FROM RAJYA SABHA

Secretary: Sir. I have to report the
foliowing message received from the
Secretary of Rajva Sabha:—

“In accordance with the provi-
sions of sub-rule (6) of rule 186
of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I am directed to return
herewith the Wealth-tax (Amend-
ment) Bill, 1964, which was passed
by the Lok Sabha at its sitting
held on the 2nd December, 1964,
and transmitted to the Rajya
Sabha for its recommendations
and to state that this House has no
recommendations to make to the
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12.28% hrs.

COMMITTEE ON PRIVATE MEM.
BERS' BILLS AND RESOLUTIONS

FIFTY-FOURTH REPORT

‘Shri Krishnamoorthy Rao (Shi-
moga): I beg to present the Fifty-
fourth Report of the Committee on
Private Members’ Bills and Resolu-
tions.

12.28-34 hrs.

PETITION RE: EXTENSION OF
MAHARASHTRA LAND LAWS ETC.
TO NAGAR HAVELI

Shri Nambiar (Tiruchirapalli): 1
beg tc present a petition signed by
Shri Bhadalya Navasha Gond and
others regarding extension of land
Jegislation znd other measures in
Maharashtra to Nagar Haveli region.

12.29 hrs,

STATEMENT RE: ACTION TAKEN
ON POINTS MADE BY MEMBERS
DURING DISCUSSION ON RAIL-
WAY BUDGET

The Minister of Railways (Shri
S. K. Patil): In the course of the dis-
cussions on the last Railway Budget, a
number of constructive suggestions
relating to the working of the Rail-
ways were made by Hon’ble Members.
Copies of the debates in this House
as well as ihe otheyr House were subse-
quently sent by the Railway Board to
the various Raiiway Administrations
for scrutiny. with instructions that
suitable action should be taken
wherever required. In fact, some
Hon’ble Members might have noticed
for themseives the concrete action
which has been, or is being taken, by
Railway Acdministrations in respect of
some of their suggestions.

The Railway Minister had at that
time promised to arrange to send
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taken on points made by
Members during discussion
on Railway Budget

[Shri S. K. Patil]

replies to Hon’ktle Members on the
points raised by them, where they
were not already covered by the

reply to the debate on the floor of the
House.

Instead of sending written replies
direct to each individual member, I
think it best to place in the Library
of Parliament, for perusal, a consoli-
dated set of all such replies so that
the information supplied is not limited
only to the member who had raised a
particular point but is available for
perusal to all others who may be in-
terested. 1 must. however, add that
no remarks havc been offered on sug-
gestions or observations of a general
nature which do not call for a specific
reply. Such suggestions are, of course,
taken note of, for whatever action is
possible, thereon.

I have accordingly arranged for two
copies of these replies to be placed in
the Library of Parliament for perusal
by Hon'ble Members interested.

Shri Hari Vishnu Kamath (Hos-
hangabad): On a point of clarifica-
tion. While welcoming this statement
initiating a new procedure, may I
request you to direct other Ministers
also to emulate the Railway Minister
in this respect. Most of us have often
found that the questions or the points
remain unanswered or are ignored or
forgotten till the whole thing comes
up again in the next budget dabate.
So, I hope that the other Ministers
will emulate this fine example set by
the Railway Minister,

Mr, Speaker: Dr. Aney.
Dr. M, S. Aney (Nagpur): May I
ask the hon. Minister whether

this new procedure, as an additional
thing, is being followed, and whether
the old practice of giving intimation
to the Members concerned will also
continue along with it.

Shri S. K, Patil: It is a
procedure, because as many as

better
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different questions have been raised.
and instead of the information being
limited to the hon. Member concern-
ed, we thought it wouldq be better if
the matter is printed in a form in
which we have printed them and make
them available to everybody, not
only to the Member concerned but
also to other Members,

Dr. M. S. Aney: Is it in addition
to the existing practice?

Mr. Speaker: Shri  Tulshidas
Jadhav,
W geeTE wEE (AR
HePF WERA. TZ |l 99 AT AT F!

w$ F zew fAu # gopnz zAm g
M9 ¥ 57 Fga7 Arear g f& mimamaz
ﬁaam%m=m arew AT
AT § AITIA IF FIF F 1 AAT AT
AT IAF A AT 0 O2nE | fRm ¥
a7 zar Wfzd, aswx A1z § A5
¥ 7% fedien Fidfaaz 2 v wx
g F1T tAzEE I af.vir Z Ar
gusT 397 99 fzar WAT 2 faqy a1+
ar7 get 97 T390 F FIITOIH AT
I & 5% /9 fA7 AT E 1 F swaAaT
g fa fqaw wr fewddiza & sam o
g4r 919 & JET fza

Shri A. P. Sharma (Buxar): As
suggested by Dr. M. S, Aney, I also
want to know whether this facility
of making the information available
to =all the Members is an additional
one? Will the Members who have

raised the point be informed also
separately about it?

Mr. Speaker: He says that it is in
substitution.

12.33 hrs.
BANARAS HINDU UNIVERSITY
(AMENDMENT) BILL—Contd.

Mr., Speaker: The House will now
take up further consideration of the
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Jollowing motion moved by Shri M. C.
Chagla yesterday, Out of four hours,
3 hours and 15 minutes have already
been taken. The 'motion reads as
follows:

“That this House concurs in
the recommendation of Rajya
Sabha that the House do join in
the Joint Committee of the Hous-
es on the Bill further to amend
the Banaras Hindu University Act
1915, made in the motion adopted
by Rajya Sabha at its sitting held
on the 25th November, 1964 and
communicated to this House on
the 27th November, 1964 and re-
solves that the following 30 mem-
bers of Lok Sabha be nominated
to serve on the said Joint Com-
mittee, namely: Dr. M. S. Aney;
Shrimati Renuka Devi Barkataki;
Shri A. E. T. Barrow; Shri Bhakt
Darshan; Shri  Yudhvir Singh
Chaudhary; Dr. Panjabrac S.
Deshmukh; Shri Madhavrao Lax-

manrao Jadhav; Shri Gauri
Shanker Kakkar; Shri Hare-
krushna Mahatab; Shri Mahesh
Dutta  Misra; Shrimati Savitri
Nigam; Shri Tika Ram Pali-
wal; Shri  Sarjoo Pandey;
Shri Purushottamdas R.

Patel; Shri S. B, Patil; Shri P. S.
Nattaraja Pillai; Shri S. K. Pot-
tekkatt; Shri D. D. Puri; Shri
Raghunath Singh; Shrimati
Renuka Ray; Shri Bal Krishna
Singh: Shri  Krishnapal Singh;
Shri Rajdeo Singh; Shri Ramshek-
har Prasad Singh; Shri Sinhasan
Singh; Shri N. M. R. Subba-
raman; Shri Kamal Nath Tiwari;
Lt. Col. Maharajkumar Dr. Vijaya
Ananda of Vizianagram; Shri Ram
Harkh Yadav. and Shri Ram
Sewak Yadav.”

. Shri S, M. Banerjee (Kanpur): The
time should be extended by one hour.

Mr. Speaker: It js only a reference
to the Joint Committee. It will come
back again.

Shri S. M, Banerjee: There is the
Commission’s report also. Please
consider our wish to extend the time.
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Mr. Speaker: Would the Minister
like to say anything?

The Minister of Education (Shri
M. C, Chagla): As you also have ob-
served, Sir, the Bill is going to the
Joint Committee and every detail of
it would be discussed there. Then it
will come back to this House, but if
they want a little more time, I have no
objection.

Shri S. M. Banerjee: We can conti-
nue with this till 1-30 at least.

Mr, Speaker: Private Members to
continue till then and then the Minis-
ter should be called? That would be
difficult. All right; I will call the hon.
Minister at 1 O’ clock.

Shri Hari Vishnu Kamath (Hos-
hangabad): With regard to the
arrangement of business for today, I
wish to make one submission now,
because at 3 O’ clock you may not be
in the Chair. I wish you are in the
Chair then but I am not sure if you
will be in the Chair then. At 3 O
clock the motion by my hon, friend
Shri Ranga on defence production will
be coming up. You will realise and
the House as a whole will agree—hon.
Members on both sides of the House—
that it is an important matter in the
present day—the question of defence
production—and therefore. I would °
request that the time allotted for that
motion should be extendeq by at least
one hour if not more. At that time
you may not be in the Chair.

Mr, Speaker: Whoever is there, he
has the authority to do it.

Shri Hari Vishnu Kamath: Unless
you issue a directive now, whoever is
in the Chair then may not respond
favourably to the suggestion.

Mr. Speaker: Shri Jadhav.

=t gersitare STg (73T weAE
wERT, aE W1 FAw feg afvafas
faer & 3@ & 9 afer wFE T § qow
F1 A9 7 F fAg @gr g § ag 9T
fam a=1 & 39 ¥ Rzl ars g
G O99 & & 72 a9 faer 0% &
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[t == wr=a]
a3y FI7 HWT § 1 3@ F fAar gan

“The report of the Banaras
Hindu University Enquiry Com-
mittee appointed by the President
in his capacity as Visitor of the
University to enquire into the
state of affairs of the University
had revealed certain disquieting
features and unhealthy influences
which had been undermining the
discipline of the University”

T¥ 37 F1 yaw 3¢ g fom & fw z@
afiaf@i § 7717 O¥ @I T %H,
#®1E T3y M ofadzg 7 81 faa &
f& wakws F uwav feredq @1, ar
IIT 201 39 F faq 7. faq agi 7@y
TAT L F I F UL FW T T
F340 9€ar § 5 wwea S gfa-
Figdr & fradf 2 & /@ F9 &
gt @i 1fqafadr ¥ g, v F w=v
AMIAT FT FIT 937 a€ W
T F @ AT R 3T F w7
faaifadi £ a ¥ 7§ 7 amEE
% fewedq go, fow & 9l ¥ 91 &7
aAde fafesm v ga=t #< fear
ag #491 gt g | fergmam & weeT Uw
ETAT 54137 § SuTeT dedT ST g |
=9 % faz ¥ ww a8 @ fF aadide
TiaafaZr § T FAA F 39 Jf7 &
forgor ¥ 5 &1 e w1 Afg AT
Fifza, 59 a7 ¥ FnA Fi =AaT
Fif5a, 3q &1 a1 faer | g Tifa £
THAIA AT TZT FH &

FIEAAMIITT A I3T § 99 ©:
921 H ¥ uF a1 ¢ gar o7 fag
¥ w7 &1 arfa F1 foerr &1 Y o
afer wara fea; o o =T §,
foraT warer # at fdr gfafads & gar
g 21T & | 99 97 TF AT 19 97
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f& o ST Ew FY 95 7, I FT A
ATEO g@AT 91, 39 &7 97 {agfant
gar a1 3§ w1 famfadi 9v n&?
At g1 | afFT Ao R @
#, feet afrafadt & a1 #< 3@ «.f53,
SYegT ar fafqesd st €8 & 59 &7
AT A T § A FA H I
T AT & 1 39 F7 w7 w97 faen fagi
9% A=BT A} UT g1 | TH d &1
A F & 9 A9 ow AT WA
gy s f& Frocad g1 faad @2
fagiff FA T GIE AT T & o
2 ¥ f9} g1 oF €2 ¥ fa¥ qar AW
war I Tfed fow ¥ & faaifaay
F fasr ov oET 02 AT F W[ AT
" gT wg 97 #3019 g, faaw @ AR
qI9 ¥ T 9% |

@ I g% & 5wy awi smd
ST § | BT 6 AW 9 WA I
st & g fafs & <®md F
ar ®§ oo gew T F gt ) frgrae
F P AW FA 9T F M I,
oot s Ofg fens & J.a7 #1 uF
FE 9T AW F fa¥ o) sgawar AT
arfed o & fF o7 ¥ o queIE
qa1 21 1.

ta Taw & aare gfaafad
F a4 ¥ o a% o fisg fear gan
3 | fw sww g afqafedr s
F 75 97 39 797 9+ fgg w7
e {wa1 T & 3T a0 | A
& &1 /@ 2T &7 AL AW ALY & |
Hfra ng g8 9W F1 FE€Q TG E
Fq AT Few MY WgTEE A /T
T AT A5t 3 A fran & =
F1 qaT7™ dzq gfafadt am waEr
Eac il
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qZ T YIAAT & T4 WAL GI | de
I FI 7 AT A TIAHE FE gEO
ar 37 % 33 avr fog ¥ aw 9gd
& T AWl o§ T Aew g fE
az; 9177 ;ML sar @1 0F fay 39
F qrad grar § afsq qar J 99 7T
i 7778 fgg 1faafadr & av 9w
T Af@t F 197 78 AT § % Farem
faig giaafadt o avet fygat & fag
& MT 57 F1 IqCHT T NHad
e Fafaga %, ag o fog ATt &1
Fr T w fgg A wy frar
s@r & A {5 @ feg a9 3 g
HNT Tew Fd g wfr §oafew kg
qrT F wET St FqAT TAT AT @
g1 & 1 forgdi & o= W @9 @&
g fraT & 43 g &, F wrgdae
& 23 ¥ FY qrEm, adn, 9w AR
niz AR T 37 § 97 9 wfas sy
F AMR W B BE TFS 3T AW
2 fargl % oW w9 #X 399 W
aifgats & 3 I & AR T wF
AT § AT 7= g7 9 § fr -
wfga T sifa arer A= sfa &
ferg w1 g aw ST @ qgf Far
FragMrzar ggtarfag F AmaT
T OF AT I MEAT 9T F 45
R 1® pamar AT AUy AT g@ A
gz Ifwa & g T Tarw fig
aftafalt § T ag wek ferg fasta
frar svr #YT 99F 97 408 gHT AR
M| T

za ¥ wfafe ¥ a¢ game R
s 7s 3% & & 5 Nhaw wfy dfe
F HUR 9 I3 @Y T 1 qfE w7
I F TG FW@ IR AW &R
fegr s =ifgr afsw dfe
HqET a1 W F1E OF FAW A9
F@ & for @€ fo o9 IFIEER
gz mit & fag smar @ @ 75 3=
1899 (Ai) LSD—4.
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sITa fF 3 FT Fede AT § AT AT
I F AT g haT [T AT @ 7
e wewr Ofg § awig & afew
Qe dfee 9% R 3w &7 faafe
F AT 97 A R = ¥ 99 Ty
¥z 1% g g | e 9% ¥ fF e
IfTe T N F TR AR BT A
frar SmaT & a1 9 #7 91, &7 wfe
QT 9T § ' & 9lerd ArdY S
3, 96T aw & & wmar g 5 ffaee
ok NIGad 99 @Y 99 T 95 @T
o fF it a%F S F1 Fede AT T
&, gaTST ¥ A1 39 # w7 feafa
W AR EF FITFCIY 37 Frgaw
faFar s

ot s o a7 (FET)

seae WEed, T forg favafaaey
F a ¥ oy gy faw AT @ 99
@I Imar s femd @
Tga IO I w1 A foar ar
2130 oug § TR 39 ¥ R &7
ST 7 foar 7@ Sar 7R 59 # 'Y
T aE & waq i fgar smar ar at
faenfaal # wagaar ¥ F 1 faar
SITAT @t §B =BT gav | AfET 5w F
o€ qfmEE # g A &

WX T ¥ IAT 9T @R |
F4 g¥ X 7O faal #1 Tg Fod G
f& 3@ & am # ¥ fig s fremw
7 wifeq afew & Ay o9 feal &
Fgm fw a1 IfEw 3 wEET™
adf grm | 9 faal @ 3% T T
s wifen 5 @ favafaams w0
frfor g7 HeTHAT WIET AT A 8
1915 ¥ H=T fFHar a1 7R 37 I
¥ $dr ofefeafa o A =R faa
gfee & v 1 AW T feg fava-
faerem <FET AT I F1 S G
mﬂgqummaﬁﬁ%aaﬁwﬁﬁ



5203 Banaras

[+t siigre s 3]

ag ferg wex 39 fawafaarem & Ao
¥ & fawrer 37 aga weer fears aAr
¢ afFT 70 a5 39 gAT F A T
Iq AT A T T 75w forg 99 F
AW @ a7 A fEIT Fergd ¥ am
T a1 ? 397 39 99 39 feeg A
F FO FW @A qHT A7 7

w gffafady & #17 ¥ 99 Tm-
T 7 AT §F 1957 F TR FV
T TOF FT FH, LR 4 AT
FgAaT Tfgy, AfwT Wit wdlmaw 99
# o AT AR, 39 F @ F g A
Fo tHr frafeat 73 @ € q@fs
EETT AG AT 1 Mo o THo @T
F fraf 5T H 7 raifs 9w w
Faa AT & 99 faxr ¥ wk e
o M1 fauSt 1 5 79 fsr & e
qiF ¥ &1 IR @Y 7T AR AT
7 f9 &1 I ¥ IT ST Fo o
a1 # fraw w3 faar ) a3 & 93 @rer
I AT | W AT T IAT T FEO
g 7 gAm ag fw oW 1958 ¥
TR FHET T AR F 48 1 qg
ToEd  gfFafadt ¥ a1 @ 1 AR
T3l 9T #T WG § Moad F 757 q@aq
IR @ | 77 7 fowafmaer o=
o BT ¥ T AfAAFEET F o7 3

&t qor, afTatadt 7 Ffaw & et

TF W §TF AT NHAT § &Y Qo fF
LA WIASOT FT § | I9 Il A
T & W FT AR Fad I W
JAT I A F I AT R fag @
o 78 FTr § 5 2 aet av 7}
o g% W TART g Freafaaem
Al 7 oEAT ¥ I Wl & AR IT
T OEE T AR W T & | Ak
fedy ads & ffer a8 FT Fwar
R 7 A3 R adaarEs @
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gHaT @ WEfs 92 AN & oH9d
AR @EdaagET 9% FW A F
fq =% oF Fafear 7 d@ifem g
T @ 1 wfFw me wEE sEAr
T g1 & fF 37 & Wy ave w7 fad
™ E ) AmEd ¥ feet ¥ 3T A2
qraAT gq Tl g7 w) 0§ § fw
99 &1 fawear wfews & wr g v
T 3% € fF usgefa & ¥ gw oA
TR 6 & @ 9k A fig
gfrafedt e & wfsde & g
gurgs fear afew sw w1 aw
dutgT o A w9 H FE AAgEId
S AL g |

=¥ faq 3 997 18 ¥ ATTE-TEAT
Far ¥ a8 famr g } f 3w &v
frafe o= afafa =00 faaw 1 aa
wrifer #ifed frgaa w3 7
o wee fafsex fge 47 o) T
afafs d= wefagi &1 daa SS
R 39§99 § & fordy ag =meeny sE=
frafas @ | a8 T @ew I
gt 7 a8 e g g Sife s
qMEYE F ST W) WrEdE giv -
ag I frgm &6 o fafse &
ag AfaF1 # g 5 3T wR AR ar
& F am aifvw 7T F AR fdae
FH AR ATH T GHKAT § | AT T
TW® 1 9faFK I F I & wTE
WA g e @ & @ R aw
WY ? AEAEAL F LA A
fafeex & gm0 3@ adF & fram o ar
g W =G T AG g |

o fa=r & =igeR AT argE-amwae
N wafs fF FqTFaA G T §
FfFT oT Fag o wd AR A @
3 i ot a% A% TAE T G 9E qHqw
T HYA. IR 9T FIA. T G- | 99 WF
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FRafaEm #®1 @ ¥ AfFT | W
IgF YO wgar e fEd oF g
TgaT qEt F7 &9 q@r g q1 98 "y
9% 97 JHT @Al § MT g9 9 ¥
% @ g ST gar € AfET 9g ag
9 I A BN AT @ 1 gEr A
2 f =it S e & wer g SRy
ar w4 fafaeed 1 o fag Saen
HR I8 A F T FT 39 @
OO Aty FT agd WA HIT @S
qfvors ag gw awn € fF ogEr ot
X 3 IR & qYHT AW AW
F1 7@ faa a=war 0

| ¥ temr g F Fe giafed
F1 it Tt aaré o @ g WK
78 gfafEdl & waeiv 93 gue wR
fawm arfe & ary & QT W wwAT
fawrfedt 3w afew ag a8 gfrafaer
F oHfer wifew & Jowd &
FEATE F FET AG BT | A
g I IF G T AL FT c@reiEr
@ &7 nifaww @ a8 fe @
QAT § ? 9 39 FIE AT A WA
qfer grit oF @1 3@ FE F A
FEeET @ FT AfgE [ E
FTe@H AL ? qg A= ¢ 5 ag
VAT & FH § g@edy Tg 370
afe TR a1 A F 99 TET T@ET
frar @t e a8 gwad av g & )
¥ aFgAT & fF R A weor gad
T A I 7 gy & Whed ¥ ar
# ¢ a1 57 & a1 § q@ ) w3,
T TS qF FA | o q19 (@G,
T qaw= AT § ? TG AR 99 qA9v
FAGM ? FY F Taw g WK
FAFTITAGN ? AU Fgr & fE
g 99 @ qE ¥ AU wid wAeEE
F gquT @ § FifF T9H 78T I {
wfawe F%T @ duEEl FogEl
T far ST W@y owaE W
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dfaw AT A0 quA ¥ Q1 fuq @
2 | wrfax a8 wfeew Fa@ sarw
ferg famafamem = & i am frar
AT T &, TN gar favafanagt o< #1
Y 9wy fEar smar & 7 gl e
T awE ¥ aF fog fawafemsa &
e 71 ot g% & ? a@ faeet faea-
faer, Togae faafamaz #wiz
AT fgg faafansa F @@ &
T HORT &1 Toq @A FT FTAIE & 7
g7 gfmafeds & a@ @& @
T TIfg | ©F g #wHT @ fFar
g AT zgd g T fFar 9w oA
ATIETT T A g | T AFR 3
g fog fawafaaa &1 am &
frer 3% ox ot g€ & S AT @A
@A frmaw ¥ T
gFT =ifge 1

qgw I€ 9ar & S smex ar T@
e & aFar ar AfeqT w7 St qER
¥ THo To T FX & HIAT a@ V=T
T T | FW AE F J A gIEr
frafrat & S5 &8 F71 9@ ;W ST
W & 3w faw ¥ Wl w4 W ag
4 fomr & 5 Q@A S EeR @
g Q=T a9 s« | g AE B
1% aafad Wro To qm| T T /R
saar fawifior @ s Wk FE
I A= F ww o) fagfe #7 3am
T F T AT qRT A IFF TH
guat feT 3u% g § Gmar & S )
wafew ¥ 9 Fe § 5 ag 5t g
TERd § I ¥ ¥ J=¥ 90 g "W}
F wifmnfE sk gfanfE 3 s
) QS 391 9 | §9 a9 § gH
fow wew gfaafedt faw &1 wagw
FT @ & woraar 5 & aag w7
IgET T FX fomr wmar 1 Afsa
qar wada giar & f& mag s e
gfaafedY fawr & g® T waad 2,
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[# "iF @ 3@

st 5 gea & faege farda € oK
ot wmag  fawfaemy #t ax
Fgivw ag ¢ fv 3@ g
T AT TR FA T B0 AT E AL
w fawafaa o gg fedaw w6
femrsm wr & & wacafafa & we
et ¥ oaEs 78 e s
fF 5w AR 7 i o daar fea s,
ag wea gffafedt faq w1 3@ w
AR ATSH THEH FAET FT GACA~T HT
@ %7 fear ¥, Wit g
FHE Y e faege gaawwr 91 A
39 § gt mar a1 5 w9 fawafaamw
F ANEY, oW, qEE-SEEl wig
- WE AT @ fage e
& fog s a # fasgw wwaow
FHAR A g Fagm g F =
favafaeen # w@dgar & W | T
afT F @Y AT 9K -3 & =T
St g, wfe g frwafrarem & A=
I F g aredie T g93ar &, 99 fF
fdt Y arferear saT @Y 1§ quEar
g 5 o= fg fvafaaen w1, s f5
fegmm ¥ fem & = WR
Tl A1 waenn ¥ Ser IfT T
2 1 wfgr go fawafaaeml & foag
ear fawr i A€ e Ay omar g ?
¥q T fAde ¢ 5 At F fag
w fog fawfmem w1 qem 9
R o “feg’ o faem &
wod A feam oY, wifs oA
fog frmafeaem &1 am el &
sae fear s, @ 79 s @ar
g fr wmag Fa fegm &1 am @
frey &1 waw fear S

e WgEw AT T

stgmaefag (FTem) @ F @
gafeaw A fame § w@r 9@ g
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St o No gl (THR) : HeAW
", g Famg T o
9 W T, fowr S0 Ak fadw
FE § faue & fag @ Jw@av g o
Tw feg gfmafedt & aw fo=
FAfTd 1 UfRfagem gmm, oF at
FIFTEU A 6 Fgdl ATRATE |
@y, afz ag = wfew s<ww
T X fAee /) et quar ga)
FaafE & @9 § FE faae &=
BT &, 99 ¥ IR § Y sggeAr @
TE &, § 9a F o fw Fw A g
= fasr § ST sgawar @t wE d, a3 R
gfeesr & 3F 4 ¢

FIRE ¥ I FET AR
g T @ AR e &, S
MR gfafed ¥ ofefaufes far
T | AT T T A W FHS & R
T MR H & A Y IR & AR
ITT CfRfaue AT a9t & fgems
TR Ffvatadr ¥ ara fear w0
TR FTA T AaTiaw afrafadr #t ag
afas a1 f& ag et 199 A1 ofs-
faqe T gFay 9, AfFT @ faa &
ag fomar wmm §

“Provided that no such college
or institution shall, after the com-

mencement of the Banaras Hindu

University (Amendment) Act,

. 1964, be admitted to any such pri-

vilege of the University.”

AN TE F AR o9 v W I
o2 fa=ae far st o1 @war av fw 9
FTAST T qHATE, TXATT AT fewal
1 G WA g I FT UfRfAweE
& gt g ar g, Afew @ wfen
fasr & gro 3 F g F fou d@faa
T fear mn § | 5@ wvew § T a
¥ g€ agw #1 furw welt W A o
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e, fasmAT g @
faias & fwl 3 qofas &t 0%
Afefer ofar § foaa & s §
¥ #1 ufefaoes gfafedy &
frar SmaT & 1 WY WERET A A
JA ¥ A O S B F w9 A @
f& g 1o #1 ofefage &1 a@
& gwar ¢ 1 g 99 I a8 Fard
for wgrET Ao S T fae ar f
N e IR wafia @ §
a9 =Y &1 @ T feg 4
afedt ¥ g7 =fge | g T =N
g 7 f5 9w gfefadt &1 o=
FT IqF Y GFG G g AT g |
# g7 739 ¥ @rw FgA1 W g 5
R WA WY FT A Teed gy,
ST FEA TE ¥ 9gA a1 g O,
Iq ¥ 7@ &1 fox g, afew s9 &1
15 foF a2 2 afg afasy & iy
T g1 FTonl FT g IR g
fawafaaem & & gFar 91, a1 W
59 fa=t F 9@ 89 & 91 g 919 AT
¥ fau gew &7 < Sy | & awsar
g fr & A 9@ I G W@ F
o wgraeT AT S T GEr fam
g1 3 2 Fe w1 ghwfaoae ¥ afsa
a fear s

afes & @Y ag Fga1 9mear g %
7% wifew faw 39 S¥W & &9 *
graw @ g e g 3f-
afedt #oq @ RN 9% AW, |
Ty #1 fasR 7 a4 %) 9rEt-
qifefese Sa¥ 7 gfaw g1 1 37 Wl
g Ffawagasd g fFzaa
Froe w1 W ogw gfrafeet ¥ |
ofefaue w3 faar sy, =ifs = it
% T Qpfaaw At gor &, ar
qEf-arfaferm &Y aog T A gom & 4

AGRAHAYANA 25, 1886 (SAKA) Hindu University s210

(Amendment) Bill

T AAET TWHT AT F1E Y F7O0
&Y a1 fF o a9 a8 TE ARA T

T MR QA FRA AR §—
g fog 9w AR fadwy a1,
it f gfrafedt & fma § 7 &
afes ax X ¥ § AfFw sEw
ufrfagem @ afmafeet ¥ am gor
t 39 for  f5 aeE S & gt
O #Y 4Y | Star fF & it T
e & a9 Fwr g fear amar @ fw
Trw firg  gfrafedt &1 WRww
FET AT T F fAQ agdr Frol
1 gfefaues a8 gFn 1 @t & F7¢T
aat § f5 ¥ & sem—dew  fag
FTere o, (T FO——qARE  forg
gfrafeet & dvoqw & WA A8t & &
aeX WX § § | wiag § wwar g
f 7% g 3% 7€ & o gafag faw
oo w1 A faw fwar &, s+ 389
afrafedy & @i ofefage  fear
ST w9feq | F@E SEET SRS
3T faft WY g famrear Adr €

deaie A% foeqgeq & av A
fer A ag T mr g -

“The decision of the Tribunal
of Arbitration shall be final and

shall not be questioned in any
court of law.”

FIE AT AT & FEfeegw A 5y
ST §FY & AT AT 39 faw T AIST
T g AT A 9 WA FT F AE
a1 | R FE 72 w1 T 4v fE
sRfagea &1 &Y §@ W Sgar gR ,
qE FIRAS R | Tg faegw F &
HIZ A FT GHAT BrEe A7 71 |
Ffe wdsgTm &1 S @ dwe-
AT 71 F1€ Y dmar FE
¥ ¥ g3fezam fvar o gwvoT &1 fae
Het WX fasae 3 1 3@ a1 9
faame s Tifiw 5 Tw faw & ot
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[ = =0 %o 7AT]

7% e @ T ¥, 98 A
TR
wifex ¥ & oF 19 o 7 FAT
JEAT § | TET I QAR 39 4T 7
fas frar star @ 5 ot & o
.Wmmﬁgl%‘ﬂ ¥ o
foag TR & @ ae & 9@ | o9
g1 & Fr§ Ny st gfee 737 &
fau ad, afes #wq fewr =Y a19
FLATAEAE FF R gmarii F =g §
FAATEA FEA FAT TR &, I 9
¥ af@-fAat &7 @@ $@1 9= §
aﬁﬂwfwa:mmw%,w%w%
9q-IZNT §, 1 57 1T F fag fegars
g%wéw&qmmm g, gar
zar @ fewr dar 8 v @i &
§ WA ITEEEAAT T G, O 9T ¥ qF ¥
ERET TTH AT F W1 1 7 Favare
faamar grm 5 g9 ot #3¥ & 99 A7
FWE
o e Az g fERm AR
a3 § AT T TF A T I FQ
Y7 FRFET TAMR F a9 F99 &,
IAFY AT AR FH A qgT ® gav
21 gW Y 39 § AR FW IB AN
F | w9 & 39 95 § AR fewe
& graey # 9=t g @ oA 0 oqE
#fgdi & amT §29 AEAHT FT WA
gaT 3 AT IO hEATEHT AT 1 39
gy FT SEUT TR qAT g g7 T
T E 1 9 UF AR GET g1 oS
2 qr S BEY FT o9 TIWT G
T &, ot AN & 7 A qg e §
ot @ fF 3 saF SR AR At
FaF WA AT AR AL T T A
g ¥ gumar § o9 O AR ¥ F
W ®F o1 9T g 1 qEr AgF g
arfen | fag 98w F1 dF7 werAAT
At St ¥ g9 gfEtaet @ e
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;A W IgFr qfd T § AR
gfrafeet 1 39 ¢ «wr dar =<7 &
ST M F AT I9 a9, W & fawtor ¥
AT Y &% 7 Fr ¥ ot f rfaw
F I A7 gfafafedi § gar 2, @ &
TaEar g FF s SR A qia @ a®
g TE & awdr &1

F s w5 g oo gma &
fax & sA o= farear =T o7 T S9EE
faege AT T fikar & fa== &30 )
13.01 hrs.

Dr. Sarojini Mahishi (Dharwar
North): Mr. Speaker, Sir, consequent
on the appointment of the Banaras
Hindu University Inquiry Committee
which was appointed by the President
in his capacity as the Visitor, certain
amendments were introduced in the
Bill. The Committee discloseq or
brought to light certain unhealthy
features existing in the University
and the chaotic state of affairs that
was there in the Banaras Hindu Uni-
versity. The Ordinance was issued
by the President and subsequently
an amending Bill was also introduced
in the House. Now, this is an amend-
ing Bill to amend the Banaras Hindu
University Act, 1915 and this Bill
seeks to incorporate certain amend-
ments and other measures for the
betterment of the administration of
the University.

5212

Sir, in 1958, the crisis was such that
it was a culmination of a number of
factors, action and inter-action of a
number of factors, which were quite
unhealthy. The Report has disclosed
these factors. The very nature of
the University as a residential Uni-
versity was no longer there. The
students were allowed to stay wher-
ever they liked. The Divisional Com-
missioner has remarked that it was
very unfortunate that students lived
in very bad places and of very bad
reputation. He also said that the
students behaved very rudely when-
ever the police officer went there to
investigate into the crime. If the
state of affairs had reached to this ex-
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tent within the premises of the Uni-
versity why was there delay in tak-
ing administrative action and why the
University authorities could not do
these things? If the University
-authorities could not do anything,
why the State Government did not
interfere in the matter? Is it right
.and proper that whenever a question
is being put forth before the Central
‘Government, the Central Government
says that education is a State subject
and, therefore, the Central Govern-
ment cannot interfere in the matter?

Dr. M. S. Aney (Nagpur): The
Banaras Hindu University is the Cen-
tral University. The State Govern-
ment cannot do anything.

Dr. Sarojini Mahishi: I am speak-
ing with reference to some other Uni-
versities also. The Central Govern-
ment says that education is a State
subject and that the Central Govern-
ment cannot interfere in the matter.
When the State Government is con-
fronted with this question, the State
‘Government says that the Universit-
ies are autonomous bodies and that
they cannot interfere in the matter
unless there is a law and order situa-
tion calling for their help. If this is
the condition, is it not provoking that
the students should go to the extent
of creating law and order situation or
creating the chaotic situation and
then only the Government is tempted
to take some action in the matter?
‘We have seen the student unrest in
many of the Universities. We have
seen it in Orissa and in Mysore. Ulti-
mately, it went to this extent that the
students took the law into their own
‘hands and it was such a chaotic situ-
ation that called the Government to
interfere in the matter. Therefore the
‘Banaras Hindu University being a
‘Central University, I would suggest
that matters ought not to have gone to
this extent. Administrative delays
should be elminated as early as pos-
sible. One stitch 4n time may save
Tine. o
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The second thing I would like to say
is this. If there would have been a
common Act for all the four Central
Universities that would have been
much better. Apart from the local
conditions and other things prevail-
ing there, a common or a uniform law
for all the four Central Universities
would have been much better. Now,
the Minister has said that this parti-
cular Bill or this Act will be sub-
mitted to the State Govern-
ments and the Universities also
so that the State Governments may
have their own Acts also on the mode!
of this Bill. But before the expert
committee submitteq the report, 1
wonder why there was this hurry to
introduce this particular Bill. I would
request the hon. Minister to look into
thig fact that an Act on this model
is being introduced in the State Legis-
latures also.

1 would like to stress here another
point also. Sub-clause (v) of Claus®
34 says:

“The Executive Council may,
after consulting the Academic
Council, withdraw all, or any of,
the privilegeg granted to a college
or institution....”

Now, with the elected element in the
Executive Council al] the influence is
being whittled down. I would say,
there should be a better safeguard
that the Executive Council
subject to the approval of the Supreme
authority of the University, that is,
the Court, may take such action so
that there will be proper check upon
the action taken by the Executive
Council. There is the Court also
which is the supreme authority as far
as the University is concerned and it
is entitled to review the programmes
and the policies and suggest develop
ment measureg and also to review any
action undertaken by any of the bod-
ies of the Universities. Under {..e#
circumstances, I hope the hon. Minis-
ter will look into this thing also tha*
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the Executive Council may take ac-

tion subject to the approva] of the
Court.

Then, I come to Clause 37. The
Degrees of Doctor of Letters, the
Degrees of Doctor of Science etc. are
being conferred on persons and it is
inevitable that there shou!d be a
clause to this effect that these Degrees
may be conferred on people oniy on
the basis of merit. The less is said
about these things the better it is. Not
only this University but also many
other Universities are conferring these
Degrees ag if it is a sort of obligation
on their part to confer these Degrees
on some of the persons in considera-
tion of somethihg else also. A- a
professor working in a University and
knowing a little about the working of
the other Universities, for example,
the Gauhati University and the other
Universities, I know all this.
In fact, there was an editorial in cne
of the papers on the 31st August, 1962
stating that it was a shocking thing
and the matters could not be correct-
ed or remedied for a number of years
and to the extent of Rs. 40 lakhs the
grant was given by the University
Grants Commission to the University
and no account was being maintained
and the Degrees were being conferred
or rather sold also. I would like to
know what was the University Grants
Comrmission doing? What was the
State Government doing?  There is
the head of the University, the
Governor, the Chancellor of the Uni-
versity and all that What were
these authorities doing? The matters
went to this extent. So, I say, an
early action is quite essential. If
proper authorities do not come for-
ward to take an early action, the ulti-
mate responsibility will be on the
Government.

Many a time the hon. Minister for
Education has, expressed that educa-
tion would be put in the Concurrent
List. But before it enters th~ Con-
eurrent List, I hope he does not mean
that there should be chaotic condi-
tions in the country as far as the
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Universities are concerned. Gandhiji
used the students’ strength and capa-
city for the non-cooperation move--
ment towards the attainment of free-
dom. The students’ strength is such
a strength that can be used as an ins-
trument by all persons subsequent to
Independence also, There are many
of the political parties and groups and
others who are using the students’
strength as an instrument and I do
not wish to put the blame on the
shoulders of the students. It is an
action and inter-action of so many:
vested interests ang groups and part-
ies within the University. The Com-
mission went to the extent of saying
that a University Professor in the
Banaras Hindu University used the
railway pass of a student for attend-
ing a marriage party and subsequent-
ly found that he was the recipient of
in the Railway Inquiry Commission
Report also—and this professor was
given a warning. It was subsequent-
ly found that he was the recepient of
the President’s Award. I do not
wish to go into all these details on
this matter. Under these circumn-
stances, it is better that proper rec-
ruitment of the teachers is made and
the discipline among the student com-
munity is properly maintained.

Then, in one particular appendix I
find that an arrangement is being
made for the study of Hindu, Bud-
dhist and Jain religion. I do not un-
derstand how this grouping i< being
made now. This is what Paninj has
said:

F14 Al FEARTET AT
fageaf fawa foam

fagram  afrfs 3
@ g qEEEETE 1

Even the great grammarian Panini
has brought .together Sua, Yuva and
Maghavan in one sutra. Here, the
grouping has been done—Vedic,
Hindu, Buddhist and Jain studics.
Hindus honour the wvedas and the-
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Buddhists and Jains may not honour
the vedas and they consider it as

slander. That is different. Vedic
and avedic or non-vedic stu-
dies could have been. a  bet-

ter olassification. During these days
when we attach not much importance
to these things but attach importsnce
to the academic study, it is betler
these things are classified in a better
way.

I would also subscribe to this opin-
ion that the earlier the word ‘Hindu"”
in the name Banaras Hindu Univer-
sity and the earlier the word “Muslim”
in the name Aligarh Muslim Univer-
sity is removed the better, because no
loger the significance that was attach-
ing at that time is existing at this
time, and it should not call for certain
prejudices anq other misunderstand-
ings also under the existing circumst-
ances in the country. Therefore, I
would like the hon. Minister to look
into these things.

Shri S. M. Banerjee: Sir, unfortu-
nately this ig a Bill which I wish to
oppose, not only because it has been
moved in a condition where such a
Bil] is not necessary but because of
certain clauses of the Bill. After going
through these clauses I feel that a
democratic right of a particular uni-
versity is being taken away.

What happened in 1958 after the
enquiry? Much has been said in the
House about the functioning of the
Banaras Hindu University, about the
professors and other persons Wwho
were associated with it. We had an
exhaustive discussion in this House,
and hon. Members expressed them-
selves very vehemently about it. But
is it not true that whatever happened
in the Banarag Hindu University is
happening everywhere, in every uni-
versity, especially in the Lucknow
University or in the Muslim Univer-
sity in Aligarh? What was the cause
for bringing this legislation so soon?
The services of certain professors
were terminateg by the Vice-Chancel-
lor, by the all pow =rful and all mighty
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Vice-Chancellor. What happened?”
Each of those professors went to the
court of law, and either by the High
Court or by the Supreme Court the
entire thing was quashed and they
were reinstated. And the greatest
tragedy is that professors lik=
Dr. Hazariprasag Dwivedy, who was-
considered to be “most inefficient, un-
disciplined” and so on according to-
the Vice-Chancellor and whose ser-
vices were terminated, the same
Dr. Hazariprasay Dwivedy....

An hon. Member: Of the Punjab
University.

Shri S. M. Banerjee: He was first
one of the heads of departments in
the Punjab University. And today
Shrimati Indira Gandhi has inciuded
the same Dr. Hazariprasay Dwivedy,
because of his calibre, as one of the
members of the Evaluation Committee.

Shri Bhagwat Jha Azad (Bhagai-
pur): And the Vice-Chancellor =lso
had to apologize.

Shri S. M. Banerjee: And the Vice-
Chancellor had to apologize.

Al] the powers are given to the
Vice-Chancellor. It is sai¢ in this Bill
that the court will be supreme. The
Court shall be the supreme authority
of the University. What wil] be the
supremacy of this? It further says:

“Notwithstanding anything in
sub-section (1), the Court shall
not interfere with the Executive
Council in the day-to-day ad-
ministration of the University.”

The Court will met once a vear, and
they will decide certain matters of
policy or procedure. But day to day.
whatever may go on, all the power
will be with the Vice-Chancellor and
he will be the sole monarch of what-
ever he surveys. So I am opposed to

this.
And sweeping powers have been
given to the Vice-Chanceilor that

even the contracts of professors can
be terminated by him.
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I shall not say anything about the
-various clauses since the Bil] is going
to the Joint Committee. But this Bill
has been brought without considering
.the historic background of the Banaras
Hindu University, without in the least
considering the political aspect of it,
without considering the amount of
sacrifice the students and some of the
-professors of the Banaras Hindu Uni-
versity made at the time of Independ-
ence or in the 1942 movement. I fully
agree with what Dr. Lohia said yes-
terday, that perhaps that particular
background or the sacrifice made by
the students and professors of the
Banaras Hindu University to bring in-
dependence to this country, where
some of them sacrificed their lives. is
not known to the hon. Minister who
was then Chief Justice of a High
Court. So I do not blame him at all.
1 appreciate his calibre. But I am not
for this Bill. It is too premature. It
shoulq not have been brought at all.

The Bill says:

“A special meeting of the Court
may be convened by the Execu-
tive Council or the Vice-Chancel-
lor, or if there is no Vice-Chancel-
lor, by the Pro-Vice-Chancellor,
or if there is mno Pro-Vice-
Chancellor, by the Registrar.”

I do not know, did the drafters of
the Bill ever visit the University; did
they ever consult any Professor of
that University or even the Vice-
Chancellor of the University? It is a
most thoughtless Bill that I have seen,
and we are asked to send it to the
Joint Committee for further conside-
ration. I am sorry that the motion
for circulation was rejected. Because
the hon. Member who moved it was a
Member of the Joint Committee, he
did not presg it. But this was really
a fit Bill which should have been sent
for circulation.

Another question was  rais-
ed. Much has been said about
groupism. There is groupism through-
.out the country. That has come in

DECEMBER 16, 1964

Hindu University

5220
(Amendment) Bill

our blood and in our veins. There is
groupism in the cabinet, whether it is
the Central Government or the Gtate
Government. There is groupism in
everything. Are we not responsible,
as politicians or as Members of this
House or as members of the Cabinet,
for fomenting groupism further in the
country? How is it that groupism in
the Banaras Hindu University has
been highlighted so much, and group-
ism in Lucknow or Bihar University
or Muzaffarpur has not been high-
lighted? I have got a book, “Coloni-
sation of a University”, and 1 can
read even the remarks of the Chancel-
lor, Shri Ananthasayanam Ayyangar,
who was our respected Speaker. He
has said that he was not consulted
even. He was amazed to see the Union
Public Service Commission being uti-
lised for the purpose. Only one name
wag suggested for appointment as
principal, knowing fully well that he
was the only candidate ang he should
be taken in.

Shri Bhagwat Jha Azad: Why do
you accuse that University? Now, by
this Act we are taking away the auto-
nomy and doing the same thing with
respect to the Banaras Hindu Univer-
sity.

Shri S. M. Banerjee: I want that
autonomy should be kept there. But
what happeneq in other Universities?
This should be rectified. I have no
doubt about it.

What is the history of the Banaras
Hindu University? They were the
pivot of the national struggle. Today
everything is confined into this Bill,
and all their democratic rights are
being curtailed. I  therefore oppose
this Bill, and I hope the Joint Com-
mittee will kindly take a note of it
and, if possible, the Bil] should be
dropped.

There can be improvements in a uni-
versity, provided every matter is
looked upon with a sympathetic eye
and with an eye to improve things.
Otherwise, not only this particular
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Bill, it will not solve the problems of
the University.

Muéh has been said about -indiscip:
line among students. Why is there
this indiscipline? I have read the
books written by Prof. Humayun
Kabir as to why there is indiscipline
among the students, the report of the
Radhakrishnan Commission, and vari-
ous other reports. Insecurity in the
country is the main cause of the in-
discipline among the students, insecu-
rity about their lives. They do not
know; if they fai] in their B.A. exami-
nation they know that their parents
cannot afford to send them to the
college once again and that they will
be on the streets and perhaps die in
a shelterless condition, without any
government shelter. The students
will have to be taken into confidence.
The national character has to be
grown. We have made an assess-
ment that our national productivity
has gone up, that our national income
has gone up. We have never cared
to assess to what extent our natjcnal
character has gone down. An assess-
ment has to be made. The students
should not be blamed. They are one
of the two wheels—the students and
the teacher are two wheels of a par-
ticular train; both of them have to
reach a place which will increase the
pres}ige of this country.

st gnatR fag: weAw  wEwEw,
q77 T34 Ifqafedt ¥ § aF 2
g9 faa & 37 fqwa 9§ AT 30
FEA | wgHT giaafady w1 fefafe
daTv ¥ FAH § | 9T gfear § 39
aw #1 fefafam @€ & | W =i
FITE 9T AW AW I F AT e
9T T3 95 ATT KT T31 (70T | 719 &
grar foer w30 &Y & ¥4 eI A
g f& Tzt & arga AT o g
qig § Y UF I3 g AR,
aF wfar fasg @ & 9w ¥
gt v fefafem #mw fFam 0
37 Fr fmar A4y wifw¥g 7 7
FALA & wAT A 90 A g %
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I FuT &1 fefafem gaa g1 mar ar
AETHAT ATHATT AT FT HTAT FT GFFT
T | gary fafaees migg #1 wmEw
7 Tt 351 Frfafoaa &1 & fF g0 THo
TTo TS WY IS FAT § | $77 7 =Y
AT FT AT AH GHATAET ¥ &, 3
FT NI FHT JTAT 3T ], TE Lo TAo HAlo
FATH a% ™ & | Afwe § wear g
& T QF T AT TATIR 97E FY FAT 7
AT AT FTH GT TEAT 6 &1 ST |

@ arg oz & f5 A Y A
fr 3iwr & 37 afmafadt =1 #maw
fFat qr ag ot o7 0 F F Fwi oo
FT gz 2@ § % @l o7 W a¥gq
HAAT F ATeqw ¥ 7T AAT | AT AT
qEgd § THo To FI GLreAT 9 aTeAT
faardt & =q %71 931 7 9160w AASAT
£ 1 Top AR waST Aifsaw $ET Ay
I AF I 9FA S | AEFT 3T AT
ST # FE frare o wfew @) €,
&1 v gas 59 Ja= § A9
e fas ox fafsse d@w & 1 g5
23 ¥ & o fafaqw & &1 37
3% A8 ¢ | Te WETRAT WEAST AT F
great F faets & | wFH F F 1% anfws
7oy TET =T | fEY oY g AT A
st et A e 7 =F 4
o faeard §9 9 F FET FA A

“When an Englishman says
Christ, he means cotton.”

AAHT, 9 AT TF A4 I &T
Fa & 917 39 F1 gefa o afamar
§ FIE qTeAT TG F | WIS gHIR &HH
Frfast A fawfaem & St
FAAEAEAAT 9§ WY & I F T=A
s g @ fragt ™ wifas  fmr
Y2 wa aw fewfwd #
fqam F1 areim 79 RN, I A%
Ara i 7Y Rt ag AqEAgiaar
FIAT AT THIY 99 ¥ g femerT
qET & —
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[= a7z fag)

“wfwaree e g 38 ofeem:
T ae e+ gfey. amnaey 1

T & AT N FATEAE AT F@T §
ITAT AR G F7 AT G | S I
AT ], W FW G AT, IT AV
Fifa #7 g wrAT ¢, TG FA Y AW
& WX 9T I T ) T@T & 1 HASA
¥ ag i Ag Y€ & ATA F a4y
1 oY 7T fear FE § AT args A
ot A7s fegvr wed & 1 gafog aifgT @
f& st ¥ wfvg o s s
TGl @ EFAT ] | HAWET FEA A
20T 97 o faadaal &1 ogd Ay
e & osigar A ffarg #@
M oS | g faard
F g= ¥ ofe¥ femmar g —

"HEGART RARLFATZ T AT Gex
TEedls WR AT o saafe”
(zda w0w)

g3 ¥ ofgd §ifqama 7 g7 7 78 A
i o g Iehow 2fw & o gw
HqT7 F AL AT FT A T,
Fafaag #Y 599 FET @9 § T9T
g8 &1 W a% agi dfsam &
arm agt & s Ay gafefafes
g7 AT g AL &Y GFAT | NS HT
wiza ¥ uET W W1 9% AIATEA-
T 97 W g 38 faw @ awE ¥ 9«
W@ & 1| #7 gfrafedis & 999 99 #Y
IEI@ A I gAYy § F
afadfedia w189 fFar 41 f5 mfax
T ATATHAZAT FT FIOT F4T1 & 7
IFFT FI¥ FIT FEO AT A ¢ fF avF
FUM g T w § | @9 qErfeax
A &1 foE § a3 am foet @
fF o7 g9t F1 favarw 7% @ar fF
farafae & 99 #3F--a8 A<
fred  d1 98 afaw fAe onaei aw
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ST d9F g AAWMETLeAT 92T @
St € 1 39 fawda & gl qaers
fF gardt w3t afradfedt & w3
9w T freoa & 99 @w @iw
A o It @ AT 7w gfracfadt
Fa@ W@ W F & A mlag At
Cferar a7 Y ga¥ I gF i
Ffrafaet § 1 a8 ¥ o niefrai A e
@ AR M O <7 AEgEy ® T &
q ot JuFr TgT Jez 3@ AT 1 I
afafedy &, famifadi # f@
HIATET AT ATMEY, I, &rET a1few |
=t g9TRE 9TeE F oAt 7 wfgar &
gt w-TsT w1 ARy i frar €1

Fave fgg Tfqadedt ¥ awaw
AT TF AW faeed ANE TEAA
I T 8, T qiEf F A g o1 &
¥ A q@F I 1 A%Es &
W § {5 ag & 99 @7 727 08
R F==1 F1 forgr wamg #3 7Y g9
Y TFT 4T AT FY, 3% $ X
fafesn ok ai fafesr & ae &
fa@emd, a1 AFAT FW T FHC
ag @19 & o gfada mfz &gt g I
§ o foma gra orfeat &1 w91< grar
g 98 99 gER FLAET & G
FAT & | H wrer aF fer Wy afqE
F g@ST F1AgTAG d@r, ¥ R AW
F¥ gfra<fadra w1 2, et o gfaaq
F S JFQ FY, A1E ag faeT oY
aréf & 39 qT ST &, A4 ag A8 *ar
fF FusT Tee ge) g AT ARY 7
Ifwm g g | @ q1 gEwr
s ST &1 e q@ T A
FI a§ o To IT UHe To I
QY ¥ foT qrE ®T 4T § AT T®
gR Y ¥ fmin & fae fw areiw

A IR DT & 9g A grfae ag

o et & | ag W Al awy gifaw
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gt 99 37 ag wnfrs fasr awe o
7 qATAA H FgT A4 § ——

“gry walim wafa  seadE
qugfa

9 G ITeATE qar 7 fafgreay 1

Tq FAATHAEAAT HT GO FLT
F fag ga 37 At § wofaa F A fF
Aqdt Afrzfafzi & symas &
wraq fF o & A gatag f5 a8t
9T g AT A(HA RAT AT FL |

gqF [AMAT FA F FA AY aqG
AT F&L AWr 9@ R §ed
THoe To ¥ myaT Mfsaw ¥ 7 @@y
1q afeF qHo To § 97 Hexa 7 qars
gepd wifzaq § wEl 9@ |

st s e wo et (awR)
HAF WERA, § ATIHT FAT ATATA
g 9 AOA A7 AlST §9NA AU FO
fa= w6z $77 F faq faar

gt &% 7T JR 93 39 14 fgeg
famfaman (dmaa) faw w1 awra
2 & 3uw wanQ g AwdT FIATE |

TF JIT A G I F&A § g3
wEfE I ¥y R =
frrer fear 917, g7 T19 7 q@ @
frar f5 & S @ § 79X Y ¥
faam< a27 3 e @9 | agi g9 A
9T qgq AT faar wr § fr 9y fag
AR qfeqas gAa=s F oY wex &

ag Afaefedt F am ¥ waw w7 fay -

ST

AT 5H gvaTg H 98 FaT § oA
TG F A T G Iq A€ F AN A 5F
AT E ? Ha AT ATH SareT NS §
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q 7T qF G AT HAY AT FA X
FE AT & Fr A W@ R A
oIS T AW F TEY dexrd foAaT Aty
dgafon & @a1 F wg @
AfFT 37 dGoqmal F g=wia J FIH
& W& T dgatew ar oformr &
TgT gL & | ST TEATHI gT qF FIH
fEy amy &1

13.26 hrs.
[Mr, DEPUTY-SPEAKER in the Chair]

it fr Aewe F w19 &, o oF aafaa &1
za oafed ¥ HX qOI & T 7999 &1
T T { TAT FI G & | gRHA
wREFFamosfas @@
R w1 T8 v § | g I AR
9% FTH FT 19 & | AT qF a4 Frar
el mmaig wafes
Tarew faeafaam R @ fag
fawafaamea av1 @ | 4% @ a&i IF
AT &, FE A @ T & W Fg A%
feg faayarst #1 fawiw sreqaw faay
I1d | & a qaaar g fr W qgh feeg
desfa, fegad F wiwgwr Y fadgy
ST FT ATF A1 39 2w & oy fgaaw
T g 1 qfeaw geafa & foem &
qTegT 9 2w ¥ 98 7€ 9 ¢ 1 ey
gesfa #t forem & AR fog o 1
farer & T 5@ W ¥ argE A W@
qFaTg | A fEg o9 3 T I ¥ F1w7,
wfeqw g & T qT F FI, g F
I T@ T AGA T FA F IR &
rsfasrfear d27 gt & | wR ad F
qa@l #1 31 JaH ¥ G947 T4, AT 98
fgg o7 #1 @ &1 w1 afeew a9 &7
qe &Y, T AT FHIST ST TAAT 2T el
ar fears v § ag WS SO @@ 52
& | A8 S [FHE { AW W AT
o} 7 it wefagt w1 qer T Srar
&, T o aTeT gER o A ) aQnr §
A FT 98 avr iR faen s f
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gq aafe §, w1 9T o9 F7 gHEN A
ot § fF 9 a FT JIfeal
FOE? AT AR I E o ag =AY
FEATTEAT | T AT Y A A AT
arefmEl &7 FEafeat §

dgafew #1 39 3w § aga &g
i ¥ qmw i § | dgAfca F A &
TR ¥ ¥ g fafrma s @ R
dgafcw &1 a8 39 78 € 5 gw oW
T AEHAT T FL, GF FT AW T FL |
fgafen A o E @ 3w #1
NI g I O 39, P o e &
a1 oT frear A e 8 AR gw aw|
¥ OF g9 F S frat gudaw F1 gy
TFgN T dgafow o gq #) fan
FE o g G A e
[T § | dFATGH & AW 9gd 9w
7 fawrz § ok 99 § g1 uw safaq w1
ol ST qgfd F owER 7
R H T [ SIEANE § ATHL FA
Y g0 gfaur 3T | OF g7 w7 wgaTay
O G F [T & G FE AN A
I

ag W1 39 favafeaea & aw &
=T & figg we= w1 fer ¥ F fem,
g JusT AW gf@Edq #1 O W)
TG § A9F F St A FGY, & awgan
g 7w ¥ 31 awafas ofaww @
& T | WX qET FT AT, wR
ggfagar &1 awaEw W ¥ ¥ fog
=g fAerer 39 & T WY I 9T &
@ ¢ A o Tea F Aw A qFar
Tqrfog A0 &Y wwdr @ | afae o
o § 9% ag @ f dgafon 1 s fore
TN TF g F IATaF T@ET FI A
FA FT AT § I8 AW &1 ¥ e
gegral ¥ e #7 s 1 g At
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A gt § g g fr feg o &
ﬁﬁﬁa%ﬁ —_

g4 @leas &)
TGITLE T |

AR agiSrig fagarar amr g : agr 43
1T FT 1T F3T 7

I g9 FT A I § A1 TR IF G841
¥ yarfa fFar man gaT a1 a8 aege
I AL 1AW A g2
FY a7 =T T g g

v & gt a1q AT FZAT AT §
ag a8 ¢ f& o7 ag ami #1 a7 Aga
far @ g g FaT o g S 2 o
39 T®© F qfad = & %1 a7 F19 g0
BN T & | SATET TR AT a1 A 2
f& g arafes o9 %1 amarEer 39
geqe ¥ 9 | g faem 9gfa &7
G T fom f aeqa & a9 & &
99 9T qE9 I FfH IF GEHT F
g daR g

T F FrEiggEA & gafeds ag
a1 FEY 7L 5 59 W FE 7 aga ww
e T @ g | ag A Fgrmar e
f& ames sl § sarr g=ar
21 38 M A9 T F o
T qoeT § 9 iAW e
TaTRE AEax Wi # W SifE
FeT 9% g @ | AfeA g @ &

fedw ¥ sidieguig § § @ 1§ E,
FO9 FOT Q¥ & FiedegnT air
gegre & § 1 7 agi W oF gfrafedr
? 1 QST AT 39 F qA WY G FT I
foer | a5t W W FOT FLT q@T
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FeIgm § | FEGI 1 0
I AT § | FHSAT 9 I FTATa<r
¢ Sfr gn 9 Feamit § qA & W)
qE FTATATT E HET I€G ¥ | ATEA
AT 7S & g qgT WAAT ¥ |
BT 9T F T €758 ITQTEIO &1 (8707
FI | I TEs@ AT F AL qH
soa faarfagt #1 faerr &1 <& @0,
A FY qTEAT & fog sma foas fag
€ I T IR G E 1 T AE T €W
IR A a afa F fog gfm FHR
TN F Tl a8 FgEAg A
FT ATATATO 5 FEATHT F LT qFATS |

& gwaar § & wax afafg g7 &9
At g7 faa1T #T & 79 faer #7 0%
uqt faq Farydr 91 f os gew fas
ZNT A1 AF g8 - Y g@A gfAav-
fafeqt & fao T35 &1 F9 070
qIITR |

Shri M. C. Chagla: Mr. Deputy-
Speaker, Sir, I am very grateful to
all those who have participated in
this debate for the various sugges-
tions they have made, and I assure
them that all the suggestions will be
borne in mind when the Bill goes to
the Joint Committee.

I want to assure this House that
when we drafted this Bill, we did not
intend in any way to interfere with
the autonomy of the University, nor
did we, in any way, wish to aepart
from the great ideals which Pt. Madan
Mohan Malaviya placed before the
University when he founded it. On
the other hand, our intention wag that
we should give to this University a
constitution which would make it a
true temple of learning and schoiar-
ship, that all the troubles we have
had in the past should disappear ard,
that the professors and students
should dedicate themselves to the
cause of learning and scholarship.

Now, one has got to bear in mind
the distinction between academic n-
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dependence and administration of a
university. I agree that in thig Bill
we have tried to tighten up the ad-
ministration. After what haq happen-
ed before 1958, we had to do it; we
had to set up a machinery waich
would make such evenis impossible.
1t was g disgrace that th2 name of a
great university like Banaras Uni-
versity should have been dragged into
the mud and, therefore, my hon.
friends will appreciate the reason why
we have tried to tighien the adminis-
tration of this Uaiversity. But we
have taken care to sce that as far as
academic indepandence is concerned,
the University will function in an auto-
nomous manner. I ama on: of those
who believe thast scholarship cannot
flourish unless there is complete aca-
demic freedom, zad 1 would be the
last person in the world ever to in-
terfere with the autonomy of a uni-
versity. whether it he 5 Central Uni-—
versity or a Sta‘e university.

My hon. friend, Siri Banerjes, said
that we have not introduced demo-
cratic institutions in this Bill. I do°
not understand what exactly he
means. After all, we have got to
have certain university institutions or
authorities. They are to be elected in
a particular way. We have got tc
have representation for professors and’
deans of faculties and also certain
outside agencies. We cannot have'
those organs elected by adult suffrage
or by democratic processes. It is ver)
difficult to apply the political cancep?
of democracy to the administration of

,a university.

My hon. friend, Prof. D. C. Sharma;
and others have pressed upon —me
the view that I should delete the word’
‘Hindu’ from the title of the Bill, from
the name of the University. 1 wish to-
assure this House—and I do not think
this House needs any assurance from-
me—that I am opposed to anything
which smacks of communalism or
which gives a communal aspect to an¥
institution in our country. I geriouslv
thought about this matter; I have felt’
that it would lead to unnecessary con--
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troversy. What matters is not the

name of an institution but what Z2o°s
«on inside it.

Dr. M. S. Aney: That is it

Shri M. C. Chagla: 1 assure this
House that Banaras University or
Aligarh University or any Centraj ini-
versity will function as all-India in-
stitutions. They are not sectarian in-
stitutions. They will not be permit-
ted to be sectarian institutions. But
I give another assurance to this
House, that if in the Joint Commiitee
a majority takes the view that this
word ‘Hindu’ should be deleted, T wilt
support the amendment. When the
matter comes to this House, I wil] try
and see that whips are not issued ana
a free vote is taken. If the House
decides by a majority that the wora
‘Hindu’ should be deleted from the
name of the University, I will im-
mediately introduce a Bill to delete
the expression ‘Muslim’ from Aligarh
Muslim University. But it depends
upon that the majority of this House
and the other House feels, because. as
I said, if deletion of names will lead
to unnecessary controversy, we shoula
not do so. What matters is the spirit
which an institution is run;
what matters is what is the outlook
of an institution, what actually hap-
pens in an institution. A name means
nothing. This House will remember
what the late Prime Minister used ‘o
sav when his attention wused i0 be
drawn to the portraits of Viceroys
that are still there in Rashirapati

Bhavan. He said these merely record *

the march of history; it does no* mean
that we believe in them or that w~
subscribe to their policy or that we
accept the philosophy for which ‘hey
were responsible.

Therefore, as T said, names do not
have much significance, unless a name
creates an atmosphere which is bad
for this country.

Shri C. K. Bhattacharyya (Raiganj)-
“If T may be permitted to interrupt, it
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is the name and form, the two to-
ggther, which constitute the persona-
lity. We cannot exclude either the
form or the name. The two together
constitution the personality.

Shri M. C. Chagla: As | said, 1
agree with my hon. friend, in the
sense that I would personallv, lef: to
myself, delete both the word ‘Hindu'
from thig University and the word
‘Muslim’ from the Aligarh  Muslun
University. -But ag I said, even now,
if the Joint Committee decids=s on that.
I shall support the amendment.

Shri Krishnapal Singh (Jalesar):
There is some misunder-‘anding 1
think the name denotes that it is a
kind of culture on which emphasis is
placed in that particular university,
not that there is anything communal
about it.

Shrimati Yashoda Reddy (Kurnool):
It is for the House to decide.

Shri M. C. Chagla: 1t is also known
that this University is a Cent-a] Uni-
versity. It is also known thai India
believes in a secular philosophy. Un-
doubtedly in a sense, certain emphasis
is placed in Banaras University oa
Hindu, rather Sanskrit, culture, just
as certain emphasis is placed in Ali-
garh University on Arabic, Persian
and Islamic culture. You should have
a fusion of the two. I am very anxious
that non-Muslim should go to Aligarh,
and non-Hindug should go to Banaras
University.

Shri Yashpal Singh: At
they go.

Shri M. C. Chagla: Yes. Therefote,
if this University emphasises an im-
portant aspect of our culture, which
is Hindu culture or Sanskrit culture,
it is as it should be. Somebody said
it is the principle of Hindu Dharma,
not so much the religion or ritual. Tt
is an important aspect of our life.
Similarly, if Aligarh has emphasised
certain religious or ritual aspect of
Islam, its philosophy, Arabic and
Persian culture, it is not a bad thing.

present,
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But if the expressions emphasise the
communal aspect of the universities,
then it is a bad thing. But even to-
day, the way the two institutions are
being run, I do not think they are
communal,

Dr. M, S. Aney: They are not.

Shri M. C. Chagla: They are not.
Their selection is on an all-India basis.
Students from all over India go ticre,
and we see to it that the all-India
aspect of the universities is main-
tained.

Shrimati Lakshmikanthamma (Kha-
mmam): Then why does he support
the idea of deletion of the word?

Shri M. C, Chagla: That is if the
House desires it. Personally, I think
there is no occasion for raising this
controversy. But if the House feels
strongly about it, T will support it.

ot an my (®gaEdT) cow
7z g9 & f5 fFt @ favafaaem
F1 7z faura & 5 fret @ awwerm
FT ATEHT &Y IT FT ATTH-ITTA R ?
T AATT WAL IH I wEgACASH
e ar wEr 7

&Y Ho ®Wo AW : § TG AT

|1‘-'ftr€mm%f$w;awﬁa¥ﬁa

ﬁ 0 %r qG IEE-FEAT fAAF
CAC

=t ANE A : TS ATEq AT
Fa1 PraY @ra wrafaet & & g a5y

g7

=t RoFo ARTAT: THI FHIfee
¥ & R frgem § &

st g a@r ;o fEer g faee-

faaaT *1 a1 75 faum & 5 <@
1899 (Ai) LSD—S5.
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femafaaraa w1 argE-aral et
e F AT F1E Y AFATE |

oY o Fo AFWT: FF qa
Gl & AT qar gFT T A =nfgw
forer foefY 17 & #=gr  arg@ =ia-
AT FY, ST & @97 A0 |

Shri Surendranath Dwivedy (Ken-
drapara): His point is whether there

.s any rule in the university that only

a person belonging to a particular
community should be appointed its
Vice-Chancellor.

Shri M, C. Chagla: No. I am not
aware of any such rule, certainly not
in the Central universities.

Shri Yogendra Jha: I am told that
in the Aligarh University there is a
rule that only a Muslim can be a Vice-
Chancellor.

Shri M. C. Chagla: It is not under
the Act, as far as I know.

Shri Surendranath Dwivedy: Is
there a convention?

Shri M, C. Chagla: So far it might
have happened that only Muslims
have been appointed Vice-Chancel-
lors, but there is no law, and there is
no reason why, if you can find a non-
Muslim who can do very well in thet
university, he should not be appoint-
ed in that university,

st AR @\ ;. §IER FT FEA
78t £ fazafaareg &1 w97 faw €1

Shri M. C. Chagla: I do not know
about the past, I can only talk about
the present and the future, and I
assure my hon. friend that as far as
I am concerned, I do not—I hope, I do
not—try to be influenced by any com-
munal considerations in making any
appointments, whether it is the Vice-
Chancellor of the Banaras University
or the Aligarh Un.iversity.
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My hon. friend Shri D. C. Sharma
has also referred to Clause 5 of the
Bill, and he says that in that there is
no mention about national integration.
Some other criticisms have also been
offered on this Clause which reads:

“(2) to promote Oriental stud-
ies including Vedic, Hindu, Bud-
dhist and Jain studies, to give
instruction in Hindu theology and
religion and in moral and spiri-
tual values and to impart physical
training;”

Perhaps in the Select Committee we
might consider redrafting this Clause.

Various Members have asked me
why this Bill has been introduced in
such a hurry, why I did not wait till
the report of the University Model
Bill Committee was out. Let us re-
member that the Banaras University,
one of our great universities, is today
being administered by a law which
was passed to meet with a temporary
phase in view of certain events that
took place. It was never intended that
that should be a permanent Act. That
was in 1958. Six years have passed.
When I became a Minister, that is
about a year ago, I thought that this
was an intolerable state of affairs, and
I wanted to bring in a permanent
measure. ] iried to get the report of
the University Model Bill
Committee. I tried to impress upon
them the necessity of letting me have
the report as soon as possible, so that
I could go to Parliament with this Bill.
But the delay was so great that I felt
that I could not wait any longer. But
1 assure you that in introducing this
Bill T have been in constant contact
with Dr. Kothari, who is the Chairman
of that Committee, and 1 know the
thinking of that committee. As far as
I know, the Bill which T am placing
before you, if it differs at all from
the ultimate report, will differ

in a
very slight measure. 1 give another
assurance to this House. I have al-

ready written to Dr. Kothari to let
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me have that report as soon as possi-
ble, so that I can put it before the
Select Committee, so that the Select
Committee can amend the Bill in such
a way as it likes to bring it in con-
formity with the report of the Uni-
versity Model Bill Committee. It will
also be placed on the Table of the
House.
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My hon. friend Shri Chaturvedi
stated that all the powers were vest-
ed in the Vice-Chancellor and the
Visitor and that therefore the consti-
tution was not democratic. The Vice-
Chancellor is perhaps the most im-
portant officer of a university. My
friend said: Look at the Vice-Chan-
cellors we are appointing today! 1 have
no control over the universities other
than these four universities. I have
a voice in the appointment of the Vice-
Chancellors of these four universities,
and any criticism about my appoint-
ments to these four universities is
legitimate. 1 know—I do not want to
mention names—that Vice-Chancellors
have been appointed to other univer-
sities who should never have been ap-
pointed, but let us not forget that
there are 61 universities in this coun-
try which are autonomous, over which
I have no control. University is a
State subject. Even the Visitor, the
President. has no voice in the appoint-
ment of the Vice-Chancellor. What is
the Union Education Minister to do
except bemoan his fate that he cannot
control the appointments?

Shri Surendranath Dwivedy: It was
a general observation. It does not par-
ticularly apply to this.

Shri M. C. Chagla: Unless higher
education becomes a concurrent sub-
ject, the control that the Centre exer-
cises over universities is very slight.
It is only through the University
Grants Commission. It is because we
pay money to the universities that we
have some control. Otherwise, firstly,
the university is autonomous; secondly,
the State has control over it. It is
only when they come to us for grants
that we can exercise some kind of
control over them.
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Dr. M. S. Aney: Has the hon. Minis-
ter thought of deciding the question
of making it a concurrent subject be-
fore the report of the other committee
which he has appointed is received?
Does he expect that this proposal re-
garding making university education
a concurrent subject will be decided
soon?

Shri M. C. Chagla: No. I wish it was
so. As my hon. friend knows, under
the Constitution we have got to get a
majority of the States to agree before
we can change the Constitution. So
far, not even one State has agreed to
making higher education concurrent.
You know what human feelings are.
If you have power, you do not want
to give it up. I think, if I might say
so, we made a great mistake when, in
drafting the Constitution, we made
education a State subject. We fol-
lowed the wrong, bad policy of the
British Government. They attached no
importance to education. The first
subject that they decentralised under
diarchy and handed over to the States,
provinces as they were then called,
was education. What interest had they
in education? They wanted clerks and
administrators; at the most lawyers
and doctors. But today, we look upon
education as the finest instrument for
integration, for raising a modern
nation, for spreading the knowledge of
science and technology. Today we
realise the handicaps because education
is not a Central subject. But there it
is. It has been done, and the amend-
ment of the Constitution is not possi-
ble, as I said, unless we carry the
majority of the States with us. I have
no doubt that both this House and
the other House would carry an
amendment of the Constitution to
make higher education a concurrent
subject by an overwhelming majority,
but that is no good; it has to be rati-
fied by a majority of the States.

Shri Chaturvedi criticised the cons-
titution of the Executive Council and
the constitution of the Court. Clause
10 reads:
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' “(1) The Executive Council
shall, subject to the control of the
Court, be the execu-
tive body of the University
and shall have charge of the
management and administration
of the revenue and property of
the University and the conduct of
all administrative affairs of the
University not otherwise provided
for.”

And the constitution of the Executive
\Committee is at page 26. I think we
have tried to make—I will not use
the word democratic—as representa-
tive as possible. In the Executive
council you have the vice-chancellor,
the pro-vice-chancellor, three deans by
rotation; you have the faculty of arts,
faculty of oriental learning and theo-
logy and faculty of education in group
1, three other faculties in group II and
‘three other faculties in group III, then
the dean of students, the chief proc-
tor, the principal of the women’s col-

‘lege, two persons neither of whom

shall be an employee of any univer-
sity elected by the Court from amongst
its members of whom one shall be a
person from outside the State of Uttar
Pradesh, four persons nominated by
the visitor, one person nominated by
the rector and one person nominated
by the chancellor. The total comes to
16. If any suggestions are made in the
Joint Committee to improve the Cons-
titution, I will have no objection to
considering them.

Shri Chaturvedi also spoke about
the court; it has been constituted as
the supreme authority, as I said in
my opening remarks. It is the court
that gave trouble on the last occasions.
While we have accepted the court as
the supreme authority, we have clear-
ly laid down its powers.

Shri Surendranath Dwivedy: It is a
deliberate body; it has no functions.

Shri M. C. Chagla: I would not say
that. Tt has got the power to lay down
broad policy and to review the acts of
the executive council. T do not think
it is going to be a purely decorative
body. If you look at the constitution,



5239 Banaras

[Shri M. C. Chagla]

there again we have tried to have as
many representatives as possible. T
think my hon. friend Mr. Dwivedy said
that the principle of election was bad
and we should have the principle of
rotation.

Shri Surendranath Dwivedy: I did
not say so.

Shri C. K. Bhattacharyya: That was
my suggestion: I quoted from the
Radhakrishnan Commission.

Shri M. C. Chagla: As far as possi-
ble we have accepted the principle of
rotation. It is only where that is not
possible we have resorted to the prin-
ciple of election. Look at the consti-
tution of the court. The representa-
tives of departments and colleges, all
deans of faculties should be there;
heads of teaching departments who
are not deans by rotation according to
seniority as indicated in the Bill, they
will be there; representatives of pro-
fessors and principals, professors who
are not heads of departments by rota-
tion according to seniority, principal
of the women’s college again by rota-
tion and so on. I agree that election
creates parties and groups and can-
vassing. I have had some experience
of the Bombay University; I was the
Vice-Chancellor for some time and I
think it is a bad principle that uni-
versity professors and teachers should
do electioneering work; rotation is a
salutary principle. So, if you look at
the constitution, you will find that
wherever it is possible we have accep-
ted the principle of rotation. But in
certain cases it is not possible. For
instance, representation for the gradu-
ates is there; we cannot have rotation.
There has got to be a graduates’ re-
presentative; after all the graduates of
the university must have a voice in
the administration of that university.

Shri S. N. Chaturvedi (Ferozabad):
T myself said so, that election has been
eliminated and I welcomed it. It is
because of the election that the tribe
of teacher-politician is growing.
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Shri M. C. Chagla: So, it is only

when it is impossible to have rotation,
we have restorted to the principle of
election.

It was said that doctorate should not
be made cheap. My friend Dr. Mahishi
said so; she did not mention the name.
1 hope she will give me the name in
secret a little later so that I can look
into this matter. There was also
mention of degrees being sold. I en-
tirely agree that the distinction of
the honorary doctorate is one which

a university should rarely
confer and confer after
careful consideration. = The per-

son who gets it should be a worthy
recipient of that honour. To suggest
that the universities should not have
the power to confer degrees would be
a revolutionary step. There is no
university in the world that I know
of, in UK or USA, which does not
confer hon. degrees. But what we
want is that these degrees, as I said,
should not be given away cheaply, or,

"according to Dr. Mahishi, sold; or ac-

cording to my hon. friend there, there
should be no blackmarket in these
degrees. But how do you bring that
about by legislation? You can only
bring it about by the university rea-
lising its responsibility, the executive
council, the vice-chancellor and others
should entertain no one unless he has
rendered distinguished service to the
country, to art in some phase of pub-
lic activity. The language that we
have used in the Act is, I think, un-
exceptionable. If that purpose has to
be carried out, it depends upon the
institution which administers the Act.
I am sure the hon. Members do not
want me to take away from the Bana-
ras University the power to confer
hony. degrees.

Shri Surendranath Dwivedy: There
is no harm even if you take it away;
you see the way it has been used.

Shri M. C. Chagla: This will be the
first such university, in that case. But
why? After all there are distinguished
men in India and why should not this
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university confer doctorates upon
those people? Why should they be
deprived of that power?

Two hon. Members, I think, refer-
red to the colleges at Gorakhpur. I
have every sympathy for these col-
leges. But as I said in my opening
remarks, this is not an affiliating uni-
versity; it is a residential university.
Two colleges had already been per-
mitted to be affiliated and we do not
want to disaffiliate. If we allow these
colleges to be disaffiliated from
Gorakhpur university and affiliated to
the Banaras University, we would
have thrown open the door for affilia-
tion of other colleges. We do not want
Lo do so. Banarag University is carry-
ing on a particular experiment in edu-
cation which is given in certain sur-
roundings, in a residential university
where professors and teachers are all
in the same campus, where there is
constant contact between teachers and
students. The whole complexion of the
university will change if once we ad-
mit that they can affiliate colleges out-
side the campus.

Dr. M. S. Aney: Are there any other
colleges affiliated?

Shri M. C. Chagla: There are now
two colleges which are already affiliat-
ed; it will be too difficult to disaffiliate
them.

I think my hon. friend Mr. Dwivedy
enquired: why should there be a pro-
vice-chancellor? He will find the ans-
wer in the Bill itself, on page 18. The
pro-vice-chancellor shall assist the
vice-chancellor in all matters; when
the vice-chancellor by reason of ill-
ness or absence for any other cause is
unable to exercise the powers and per-
form the duties of his office, the pro-
vice-chancellor shall exercise all the
powers and perform all the functions
of the vice-chancellor. In the absence
of the chancellor, the pro-chancellor
and the vice-chancellor, the pro-vice-
chancellor shall preside at meetings of
the court; he shall be entitled to be
present at and to address any meeting
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of any authority or body or commit-
tee OI tne university but shall not be
entitied to vote thereat unless he is
a member of such authority or body
or committee. These are the duties
and powers of the pro-vice-chancellor.
Theretore, the Pro-Vice-Chancellor
ass.ists the Vice-Chancellor administra-
uvely, and acts in his place when
there is a casual vacancy so that he
1s not merely a dignitary like the
Cnancellor or the Pro-Chancellor or
the Rector.

14 hrs.

Shri Surendranath Dwivedy: Why
don’t you define the powers of the
Pro-Vice-Chancellor in the Act itself,
so that he would discharge only those
powerg which have been conferred
upon him? If there is some bifurca-
tion of powers, it might be better.
After all, he is a high-salaried person.

Shri M. C. Chagla: The idea is not
to have Dbifurcation because the
scheme is, his office is coterminous with
that of the Vice-Chancellor and we
do not want any conflict between the
Vice-Chancellor and the Pro-Vice-
Chancellor. The Pro-Vice-Chancellor
must be a person in whom the Vice-
Chancellor has confidence, and who
would help him. I think the adminis-
trative work of the Vice-Chancellor is
immense. The Banarag Hindu Uni-
versity, with its growing number of
students, requires a lot of adminis-
tration, and really the Pro-Vice-
Chancellor is there to assist the Vice-
Chancellor and advise him and to act
for him when he is not there, and
therefore, if you define the duties of
the Pro-Vice-Chancellor and demar-
cate the authority of the two officers,
far from a harmonious working in the
university, it would lead to friction
and conflict.

1 think one hon. Member said that
there were too many officers as de-
fined in clause 7. Let us look at it.
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First, the Governor of the State of
Uttar Pradesh shall be the Rector of
the University.

Shri C. K. Bhattacharyya: Let us
begin with the Visitor and then count
the numbers of dignitaries that has
been provided.

Shri M. C. Chagla: The Visitor is
inevitable. He is the President of
India. He has been given certain
powers. So, he is not merely a dig-
nitary. I think the Visitor interferes
rarely but when he does he does to
good effect. As ig clear from what
happened in 1958, if we had no Visi-
tor, no committee would have been
appointed and we would not have had
the report which resulted in the pass-
ing of the ordinance. So, I would not
call the Visitor an unnecessary officer.
Then, there is the Rector. This is just
a courtesy to the State in which the
Banaras Hindu University is situated.
He has no powers. Then there is the
Chancellor. He hasg no powers except
to preside over the court. The Pro-
Chancellor acts for tne Chancellor so
that the real officers are the Vice-
Chancellor whom you must have, the
Pro-Vice-Chancellor, you must have,
the Treasurer you must have, the Re-
gistrar, you must have; the Deans of
Faculties and thep the Dean of Stu-
dents, the Librarian and the Chief
Proctor. So, I do not think that we
have introduced any bureaucracy or
officialdom in this Bill.

Shri Surendranath Dwivedy: Why
have you excluded the principals of
colleges?

Shri M. C. Chagla: I must confess I
am not in a position to give an ans-
wer straightaway. There was some
reason why they were not looked upon
as officers of the university. I will
look into it and if there is any lacuna
I shall set it right:

Shri Ravindra Varma (Thiruvella):
Ig it because the Mudaliar Committee
has inveighed against the concentratiop,
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of power in the Principals and point-
ed out to the misuse and abuse of their
position in the university?

Shri M. C. Chagla: My hon. friend
is right. I am very grateful to him;
that may be the reason; but I shall
look into this.

Then clause 16D deals with protec-
tion of officers who act in good faith.
May I explain this point espekially to
the hon. Member who raised this
question. Almost every Act gives an
indemnity to officers who act in good
faith. Otherwise it would be impossi-
ble to act in good faith. If an officer
wag to face litigation because he makes
a mistake in acting in good faith, the
life of an officer would become impos-
sible. If you look at the clause, it
makes it perfectly clear. The attempt
is not to save the officers who are
guilty of malpractices. The attempt is
to give indemnity to officers who act
in good faith and while acting in good

faith might act erroneously: The
clause reads as follows:
“No suit, prosecution or other

legal proceeding shall lie against
any officer, teacher or other em-
ployee of the University for any-
thing in good faith done or intend-
ed to be done by him under this
Act or the Statutes or the Ordi-
nances or the Regulations.”

The key-word is good faith. Then, my
hon. friend talked of misappropriation.
If one misappropriates, clearly there
is no good faith. But suppose he
spends the money which is beyond the
budget and nothing has gone into his
pocket. That is an error. He has de-
tected it because he is acting in good
faith and he is carrying out his duties
But any act which is mala fide would
not be protected by this provision.

Then Shri Sharma asked why we
do not have a reviewing committee to
review all the Central universities. The
answer is that we have the Univer-
sity Grants Commission which cons-
tantly appoints reviewing committees
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to review various departments and
faculties of the universities, not only
the Central universities but also of the
other universities. Therefore, there is
a constant check and control over
these universities. If a university
wants sanction for opening a new
department, the University Grants
Commission sends a reviewing com-
mittee and finds out whether the uni-
versity is suited for that purpose or
not. Personally I do not think any
occasion has arisen for the appoint-
ment of a reviewing committee to re-
view all the four Central universities.

Shri Yashpa] Singh: Any reply in
respect of the English medium for
Sanskrit M.As.?

Shri M. C. Chagla: I shall look into
that matter. I shall enquire of the
Vice-Chancellor as to why it is that
even Sanskrit is taught through the
English medium. I was not aware of
it. I will certainly look into it.

Then, Shri Gupta enquired as to

who are the members of the committee
to select the Vice-Chancellor, and he
said he could not understand the pro-
visions in the Bill. I should have
thought with great respect to him
that he provisions are very simple and
very clear. Let me turn to page 5 of
the Bill. Clause 7D says as follows:

“The Vice-Chancellor shall be
appointed by the Visitor from a
panel of not less than three per-
sons who shall be recommended
by a committee consisting of three
members:

So, a committee is provided.

“Provided that, it the Visitor
does not approve of any of the per-
song so recommended, he may
call for fresh recommendations.”

Then, sub-clause (2) says:

“Two members of the committee
shall be persons not connected
with the University or college no-
minated by the Executive Council
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and one ‘member ghall be a per-
son nominated by the Visitor who
shall also appoint one of the three
members to be the Chairmen of
the committee.”

So, the scheme is simple. You have a
committee of three, two appointed by
the executive council, and one appoint-
ed by the Visitor. These persons or
this committee submits a panel of
three names to the Visitor and the
Visitor appoints a person from this
panel. I wish I could find a better
method of appointing Vice-Chancellors
without sacrificing the autonomy of
the universities. It is easy for me to
say that I shall nominate without con-
sulting the universities but that would
be undemocratic. That would be in-
terfering with the autonomy of the
university. Consistently with the
autonomy of the university, and con-
sistently with efficiency and consist-
ently with an attempt to get the best
men possible, I think thig is the only
scheme we have found suitable. This
is introduced in the Delhi University
and I think on the whole it has work-
ed well. We have very good Vice-
Chancellors at the Delhi University,
ag you know, and I am sure that it is
possible to get the best men available
through this method of appointing
Vice-Chancellors.

My hon. friend Shri Sharma also
enquired—and it struck me at the
moment as rather surprising—as to
why power was given to the Banaras
Hindu University to borrow money on
the security of its assets. He asked,
hag the Central Government become
bankrupt that a Central TUniversity
should have to borrow money? May
I point out this? Both the Visva-
bharati University Act and this Uni-~
versity Act contain such a provision.
An occasion did arise when this power
had to be exercised. I shall give you
an instance. The World University
Service offered a loan of Rs. 45,000 to
the University of Delhi for the cons-
truction of a community centre. The
loan was interest-free and repayable
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over a period of 23 years. With the
approval of the Central Government,
which consulted the UGC in the mat-
ter, the Delhi University availed it-
self of this offer. If there had been
no provision in the Act, the Delhi
University could not have got this
money from the World University
Service. This is only an enabling sec-"
tion and 1 sincerely hope and trust
that no occasion will arise when the
University will have to go out begging
for loans at a high rate of interest. So
lang as we are there, we will look
after the University.

Coming to my friend, Dr. Lohia, to
the extent that he indulged in per-
sonal abuse, I will say nothing. If
the abuse gives him pleasure, I will
not deprive him of that pleasure. To
the extent that he advanced argu-
aments, it is my duty to meet them.
He made a rather surprising statement
that the Banaras University had pro-
duced no research and was very back-
ward in mathematics. I think he was
not fair to the University. He has
forgotten that Mr. Narlikar, who has
brought such glory to the name of
India and whose recent research in
physics, mathematics anq astronomy
has created a great sensation, was a
student of Banaras University. He
learned mathematics in Banaras.

Dr. M. S. Aney: His father also was
a great mathematician.

Shri M. C. Chagla: Yes; his father
also was a professor. Therefore, it is
not right to say that our universities
are not producing scientists and aca-
demicians of eminence. I have invit-
ed Mr. Narlikar to come to India and
give a series of lectures at Banaras. I
hope Dr. Lohia will be there to listen
to one of the lectures and admit that
the Banaras University can produce
great and distinguished scholars.

My friend, Shri Vidyalankar, said
that the Banaras University should
teach all religions and not merely

Hinduism. I agree. I think compara-
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tive religion and philosophy is a very
important subject in this university
and also in the Aligarh University. I
think in page 47 there is already a
provision for that. If not, we will
make the necessary changes. Page 47
deals with the Faculties. It says:
“Faculty of Arts—(12) Department of
Indian Philosophy and Religion”. I
take it that that means comparative
religion. He also said that there
should be a provision for the teaching
of all Indian languages. Item 14 is
Department of Indian Languages. I
think Banaras University is teaching
today many Indian languages, just as
Delhi University is doing. So, we have
got it there.

Many speakers spoke about indiscip-
line. I am painfully conscious of the
growing indiscipline among students. I
agree with some of the speakers—I
have said it very often publicly—that
to my mind indiscipline is a symptom
and not the disease. We should dia-
gnose the disease and cure it. I also
agree that indiscipline comes from a
sense of frustration, from a sense ¢
not belonging, from a sense that there
is nothing you can do to improve the
lot of society. We must do something
to take our students out of this frame
of mind. In the first place, you must
have authorities in the universities
from the Vice-Chancellor downwards,
whom the students respect. That is
the first cause of indiscipline. If you
have a towering personality or even a
fine personality, leave alone towering,
the students will respect him. If you
have professors and teachers who have
high academic distinctions and fine
character, students will respect them.
Apart from that, if you want better
academic surroundings and better aca-
demic atmosphere for the students,
you must make it possible for the

.students and teachers to have contacts

with each other. With the tremend-
ous number of students we have, I
am sure many students have no con-
tact with the professors and teachers.
That we cannot do by this Bill. You
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cannot infuse spirit into an institution
by legislation. These are matters that
lie outside the Bill. As I said during
the discussion on the UGC Reports,
the UGC is doing many things in or-
der to change the academic atmos-
phere.

Finally, to my mind, one of the main
reasons for student indiscipline is the
fact that students have too much lei-
sure time on their hands—Ilong vaca-
tions, hours after the lectures are
over when they do not know what to
do. I made a suggestion in the Chief
Ministers’ conference: Give the stu-
dents something creative to do; let
them feel that they created something.
Then they would not have this sense
of frustration. That again cannot be
done by this Bill. I cannot improve
discipline by this Bill.

Shri K. N. Tiwary (Bagaha): Did
you give some concrete suggestion?

Shri M. C. Chagla: The Chief Min;
ister of Mysore told me, he is very
keen on improving the forests and he
is going to ask the students to go and
sow trees, because there is a great deal
of deforestation. He is going to pay
the students something per day. I said,
it is an excellent idea. You can em-
ploy the students. They will feel that
they are earning something in their
leisure. My friend asks whether I
have made any concrete suggestion.
India is calling for people to do volun-
tary work. There is so much of social
work to be done; so much work to be
done in the villages—sanitation, road-
building, etc. If only you can harness
the students for these purposes by ap-
pealing to their idealism and patriot-
ism, I have no doubt that the students
wili respond. I do not blame the stu-
dents. What they need is leadership.

Shri S. N. Chaturvedi: We are hav-
ing youth festivals instead of harness-
ing their energies for such construc-
tive work,

Shri M. C. Chagla: If he is referring
to the youth restival, that was a great
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success. It brought students from dif-
ferent universities together. It made
them feel that they belong to one
country and are children of one
motherland. They mixed with each
other. They have debates and dialo-
gues. It is not merely fun all the
time; they do serious work also. I my-
self saw it, apart from the reports 1
got from the officers and I can give
the assurance that it was a very great
success. It emphasised the unity and
oneness of India, which is a very good
thing.

Shri Jadhav said that professors
should be appointed on merit and it
should be ensured that he has not got
a bad past. I assure him, no professor,
lecturer or reader is appointed in any
university without a properly consti-
tuted selection committee. The com-
mittee has the record of the person
concerned—his academic qualifications,
etc.—and then he is appointed. What
more can we do? How else can you
appoint professors and lecturers except
through the instrumentality of an in-
dependent, impartial selection commit-
tee? If the committee goes wrong and
indulges in nepotism, it is just bad
luck. It is not a committee of one
member, but there are at least three
members.

Dr. M. S. Aney: Dissolve that com-
mittee then.

Shri M. C. Chagla: In the Banaras
University, you will find, I have pro-
posed that in every selection commit-
tee there will be a representative of
the Visitor. So far that provision was
not there. It was left entirely to the
University. I found in some cases—
my hon. friend is right—that the selec-
tion was not as it should be. But now
we will have some control. If we find
that things are not as they should be
we can take action, because the Visi-
tor has the right to set aside an ap-
pointment if he thinks it has not been
properly done.

As far as I know, Sir, I have ans-
wered most of the points. In conclu-
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sion, may I again say, you cannot
change the academic atmosphere of a
university, you cannot infuse into it
or instil into it great ideas by legisla-
tion. Legislation can only set up a
machinery. You want human beings,
you want a sense of purpose among
the Vice-Chancellors; professors and
the teachers to raise a university to
a high pedestal. That cannot be done
by this Bill or any Bill in the world.
Therefore, our hope should be that
in this administrative framework
which I have tried to put in this Bill
we will have the great ideals of this
University maintained, the great tra-
ditions maintained and that the Bana-
ras University will be one of our best
universities as, I think, it already is.

Mr. Deputy-Speaker: - The question
is:
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“That this House concurs in the
recommendation of Rajya Sabha
that the House do join in the Joint
Committee of the Houses on the
Bill further to amend the Banaras
Hindu University Act, 1915, made
in the motion adopted by Rajya
Sabha at its sitting held on the
25th November, 1964 and commu-
nicated to this House on the 27th
November, 1964 and resolves that
the following 30 members of Lok
Sabha be nominated to serve on

the said Joint Committee,
namely:—
Dr. M. S. Aney; Shrimati

Renuka Devi Barkataki; Shri A.
E. T. Barrow; Shri Bhakt Darshan;
Shri Yudhvir Singh Chaudhary;
Dr. Panjabrao S. Deshmukh; Shri
Madhavrao Laxmanrao Jadhav;
Shri Gauri Shanker Kakkar; Shri

Harekrushna Mahatab; Shri
Mahesh Dutta Misra; Shrimati
Savitri Nigam; Shri Tika Ram

Paliwal; Shri Sarjoo Pandey; Shri
Purushottamdas R. Patel;  Shri
S. B. Patil; Shri P. S. Nattaraja ~
Pillai; Shri S. K. Pottekkatt; Shri
D. D. Puri; Shri Raghunath Singh;
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Shrimati Renuka Ray; Shri Bal
Krishna Singh; Shri Krishnapal
Singh; Shri Rajdeo Singh; Shri
Ramshekhar Prasad Singh; Shri
Sinhasan Singh; Shri N. M. R.
Subbaraman; Shri Kamal Nath
Tiwari; Lt.-Col. Maharajkumar Dr.
Vijaya Ananda of Vizianagram;
Shri Ram Harkh Yadav; and Shri
Ram Sewak Yadav.”

The motion was adopted.

14.22 hrs.

DEMAND FOR SUPPLEMENTARY
GRANT (RAILWAYS), 1964-65

The Deputy Minister in the Min-
istry of Railways (Shri Sham Nath):
Mr. Deputy-Speaker, Sir, with your
permission, I beg to move the Sup-
plementary Demand for Grant in res-
pect of the Budget (Railways) for
1964-65, under Demand No. 2 (Sur-
veys). I should like to explain at the
outset..........

Mr. Deputy-Speaker: Normally
speeches are not made when Supple-
mentary Demands are discussed. He
can reply at the end. Now, Motion

moved: N

DemaND No, 2—MISCELLANEOUS
RAILWAY EXPENDITURE

Mr. Deputy-Speaker: Motion mov-
ed:

“That a Supplementary sum
not exceeding Rs. 10,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
31st day of March, 1965, in res-
pect of ‘Miscellaneous Railway Ex-

29

penditure’.

Shri Himatsinhji (Kutch): Mr.
Deputy-Speaker, Sir, I have said in

*Moved with the

recommendation of the President.
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this House time and again that greater
attention should be paid to under-
developed areas, and I said this also
in connection with the development
of various places ever since I came to
this House two-and-a-half years back.
I am glad the sanction of this House
is being sought to obtain a grant for
survey work in an area which requires
to be developed and particularly where
the settlement of displaced persons 1s
concerned, so that that area will also
come in line with the other developed
areas of our country.

Sir, I was talking about these under-
developed areas. There are so
many such areas. It is very difficult
to do everything at the same time all
over the country. But our planners,
and in this case in conjunction with
the Planning Commission the Railway
Ministry, should see that these works
are done as expeditiously as possible.

Today the example of Kutch, with
which I am more familiar than with
other areas, comes to my mind. Kutch
has an area of nearly 17,000 square
miles and railway communication there
has not been developed. There is only
one railway link with the other parts
of India wvia Palanpur. When our
Prime Minister, who was then the
Railway Minister, visited Kutch the
the people from Mandvi and the ad-
joining areas had requested him to ex-
tend the line from Kandla or i{rom
Bhuj to Mandvi which is a minor port.
At that time he had given an asurance
that he would see what coulg be
done about it. So many years have
gone by and yet that line has not come
up. Kandla is being developed and
with it it will be a good thing if in an
economically backward area like Kutch
these minor ports also get some «n-
couragement by way of supply of
means of communcation.

Apart from that the people have
been suffering great hardships. Their
connections with Bombay and other
places outside Kutch have been there
for a long time. The only means of
travel they have is by bus up to
Kandla and from there ferry up to
Lakhpat either via Palanpur or Nav-
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lakhi. Then there is a boat service
rrom Mandvi to Bombay. But that too
does not run all the year round. The
hardships that these people have to
undergo can only be imagined when
the ship service is stopped during the
monsoon months. Therefore, I again
bring this fact to the notice of the
Railway Ministry that this line should
also be taken into consideration and
it should be included in the Fourth
Plan and extended to Kandla. Later on
it can also be extended up to Lakhpat
or other minor ports.

Apart from the people who want to
travel or who want this facility,
recently bauxite has been found in
that area and an aluminium plant is
likely to come into existence there. All
along the coast right from Mundra up
to Jakhau there are salt works. If we
come to agriculture, during recent
years, cotton crop, groundnut crop
and others have also increased in that
coastal part and a railway line would
surely help the people and give a fil-
lip to small and big industries.

I must congratulate the Railway
Ministry for having at least decided to
go ahead with the Kandla-Jhund-Vir-
amgam line and I hope they will ex-
pedite the work.

Apart from that, I would like to
draw attention of the hon. Minister to
the fact that even the existing lines
need a lot of improvement and they
should not go unnoticed. When one
travels by rail every now and then
one notices that human beings are
hended into traing in even greater
density then animals. Animals are not
allowed to be hearded in such density.

Mr. Deputy-Speaker: I would
remind the hon. Member that this is
not a general discussion on the rail-
way budget. So, his remarks will
have to be confined to the demand
under discussion; otherwise, it will be
irrelevant.

Shri Himmatsinhji: Therefore, I was
saying that even the existing services
should be improved, for instance,
catering. T do not want to repeat what
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[Shri Himmatsinhji]
has already been stated by hon. Mem-
bers on these subjects. I hope they will
also be taken into consideration.

Shrimati Yashoda Reddy (Kurnool):
Mr. Deputy-Speaker, this grant is for
the survey of a particular line from
Dantewara to Bhadrachalam Road via
Sukma, Konta and Kunavaram by the
DBK Railway Project Administration.
j congratulate the Government for
naving come here for a token grant ot
Rs. 10,000. If I may remind the hon.
Minister, this proposal had come from
the Government of Andhra Pradesh as
long back as three or four years ago,
when they have suggested a broad-
gauge line from Kothagudam to Visa-
khapatnam vig Bhadrachalam with a
line to Bailadilla. I have myself
brought this to the notice of the Rail-
way Minister three or four times. So,
I am glad that at least now they have
thought of a survey and j hope that
in the near future we will have a
permanent line between Bailadilla and
Kothagudam.

The provision of transport facilities
in this area has a double significance.
Not only is this area unconnecteq by
raid or road, but, as far as the in-
dustrial and economic jmportance of
the States of Madhya Pradesh, Orissa
ang Andhra Pradesh are concerned, it
has very rich natural resources. The
coalfields of Singareni will now have
connection with the Bailadilla region.
Then, though the Bhadrachalam area
is very backward, it is very famous for
one of the temples there; a temple of
very great renown, Bhadrachalam Sri-
rama Temple. Every year whenever
pilgrims are going to the Bhadracha-
lam Srirama Temple for Srirama
Navami, they have to cross the river
Godavari and we frequently hear of
severe boat tragedies. Ag a member
of the Rajva Sabha first and then as
a Member of the Lok Sabha 1 have
appealed to the Government so many
timeg to construct a bridge, either
from the allotment of the railways or
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from the allotment of the Ministry of
Home Affairg for the development of
tribal and backward areas. I hope ine
proposed line will have a bridge near
Bhadrachalam, connecting the two
banks of Cauveri and facilitating pil-
grim traffic.

In this connection, I would like to
remind the Government that another
line has been proposed by the Gov-
ernment of Andhra Pradesh, connect-
ing the districts of Chittoor and Cud-
dappah a broad-gauge line from Nand-
yal to Katpadi via Pileru, Pakkala,
Midukur and Cuddappah. If the Rajl-
way Minister care to look at the map
of India he will fing that this area,
surrounded by the eastern ghats has
no railway facilities at all. So, if a
person has to-go to Hyderabad, he has
to travel by at least half a dozen modes
of transport. Now that a survey 1s
going to be made in this area, I would
request the hon. Minister to ask the
Railway Board to have a committee
for investigating this particular line
connecting Nandyal to Katpadi via
Pileru, Pakkala, Midukur ang Cuddap-
pah.

1 have nothing more to say except
to congratulate the Railway Ministry
for taking up this line from Dante-
wara to Bhadrachalam. I hope they
will come before the House for fur-
ther grants for expediting the cons-
truction of this line soon.

Y MER T F@ (FET) -
JaeaE WRiRd, A9 g § f§ 9@
& T Tz 7€ 9K A1 fAwe S,
afer & W@ wamT ¥ 3¢ fdew
e ff S FIfe avt oy aadT
2 37 & 39 F AT AW S e
@AT AT |

q AF qIEEE T g
FreT ¥ faalmg AR FET ¥ AT
#Y ATEAT FT A qL@ F oy w3
| & ween A & faed go ofar #r
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ST H @A FT T T AT | wARRT
& I & feqq garfer wig & 1500
TF F 3¢ & | I57 9} TRARE A7 aga
sgfaar § | 9% 7 afeat @ Tw
# F wraw o7 faee) § 1w At
9T IF AR A ¥ THT 9T AiEA
frerer @ 9, 91 IR TWE 3 a-
arf, a9 #Y @ § FTH F7 aT
afent #1332 A aga g© giaar
fas @t &

Jarfs & ¥ #.7 &, TIAT F
fawer g ofar &, safew w9 &1
aTH AIST A f5ar 91 | wrw s

FET § AR T qET B SR

Attt g & For sgfaur
g1 mAT WY § A1Ar Fer g w7
qATE ATAYR % AL F@T oA,
ar aifyaEt # aga gfawr @ i
AR 57 %7 o F% ofrszw 98 &
3 TE¥ gh

®reT § @t F Frer 7 ST FAT
g 39 & Q0 T f@am 9y o A
Tt § A CA-FEU LT T g,
9T Iq # qiAs e o, FfeT g7 7
oS W@ TS § | 9 §AT B 7 ARG
WY &Tq 3T 91T

JGT9 JaAT T F7 o7 {6 I gt
# fawy gfaer & s, fom §
#g daefai ar ag-garr T & |
TR YOW WA F AT F OHAEAT
&, aY 9gS TSI FT aE 47 faar
ST =1feT | & q oY w1 & faate-
TE AR FIET T AANT FT ATAT F7
fas frar & 1| 97 o= AT § TR
ST &, 99 &7 a9 § g, T oK
2% & faer faar 93, wifs 3 &
& F &1 T, qieET AR AL FT @I
g1 awg ¥ At mar fF 0 amr
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A T of@r 1 q9E @i oAgr
e fear smar 1 & fragw @
argar § fF e #1 g7 oam ¥
fgsr gom 7 w@r sy

Shri Basumatari (Goalpara): Sir,
communicatjong is the main thing to
develop a nation and railways are one
of them. I come from an area which
is surrounded by foreign countries,
like, Pakistan, China and Burma. As
you know, we have only one back-
bone line from Siliguri to Assam and
this backbone line lies in a corrider of
40 miles only. This is very dangerous.
I am very glad and grateful to the
Railway Department that they have
sanctioned one broad gauge railway
from Siliguri to Jogighopa. While
Jogighopa to Bongaigaon has been
taken up the line from Bongajgaon to
Gauhati has been left out and the
people of Assam fee] that this line has
been left out for ever. Therefore my
request is to have a survey from Bon-
gaigaon to Gauhati made and make it
a broaq gauge.

Another request is to have one’ from
Jogighopa to Gauhati and Goalpara to
Garo Hills. Garo Hills is a resource-
ful area. Minerals, like cement, conal,
lime etc. are there. The Geological
Department can also survey it. But
as you know it has not been developed
up till now as expected because there
are no communications. So I have
been suggesting to Government for &
long time that there should be a line
from Jogighopa to Gauhati and also to
Garo Hills.

We are grateful that one line has
been extended from the defence point
of view from Rangapara to North
Lakhimpur. But this Rangapara to
North Lakhimpur line cannot cover the
whole area of NEFA. As you know, in
NEFA we had a debacle last iime.
There may also be some attack some
time. We should guard our frontiers.
We should not wait for such times
when the Chinese or any other coun-
tries attack us and then only we cons-
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[Shri Basumatari]

truct the railway. So, I like to sug-
gest one line from North Lakhimpur
to Makak Salek. It js not good fcr
me to say so but the people of Assam
are found to be saying that, “thanks
to Chou En-lai we have got one rail-
way line at least.”

Shri D. C. Sharma (Gurdaspur): Do
not put it like that.

Shri Basumatari: I am quoting
what people say because Assam hac
b2en neglected since British time.

Shri D. C. Sharma: Sir, these words
should be expunged.

Shri Basumatari: This is not what
I am saying. I am very sorry to say
this. But people go to the extent of
saying like that. Therefore, 1 say
that the Government should be very,
very vigilant and should develop, {rom
the strategic point of view a Staic
like Assam. I only like to say that
you must not neglect this frontie:
State. This is what I have to say
and am appealing to the Governmeut
of India to be vigilant for this strategic
State.

With these few words, I thank once
-again the Railway Ministry and also
the Railway Department. I am sorry
that I was misunderstood.

=t aove fag (Far) ¢ wen-
O femigg &1 & sART w<m
§ | 59 TF & FIUT 9T & A7 gAY
3 @ 93 Wi e fafres o R
§ 3 7t a8 953 & W fafrees
Fgt d53 AT & 1 7z faw A F
TF ®9F F1 AT AT G qHAr v
ifed | 3w FT gF wE@T N WA
Frwar §

N &S fFar o7 w1 & 3 F A
¥ 7z 99 ATE FAT WY fF oaw
X AT A G AT F Aw
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g 1 @ N s & f oww
F YT A BRI MF | WG qEC
e WE QU o¥ §F W' W
F¢ T @ g, 7 fam Tt &
frw & 7 9ie aF a3 fag
g1 9gT A FT gW g ¥ A%
FaT ¢ AR ) ®T & | o5 9§
& 5 g7 #r gafere e
St Y F19 fear w17 9w F ww
q BRI IT | AT UF AT ATEA
qax gt g &1 e mfaat w
agt gafaar gt & 1 T WA
T oFEEr Wifsr 1 qEr @ uF
AT F F AT AT ARAT §
TeT-g7gA 399 ATEA UF TG AR
2 g AT W & UF S
¥ ogE W TW ¥ g 9gEd
¥ wafs g ¥ z=Ar g o9 ¥
g AT § | I ¥ ST ®vEAT g a8
IFTT JET § | RGAT I@T A AT AR
arfaat w1 gfaur &t fom &%, g9 &
faq 7z s&dr € 5 59 &1 FE9 &
v faer foar sa 1 39 & 3w oAy
FTAEAT W SATRT F1 FIAT |

IRFT qF AT ARZT T AT
T W & 39 FT AR qIEF AR
92 ¥ ¥ N | T GF TIF IF ATHA
T3 Y } 99 IF AW F AT
FEET & AGN A AT GHA HIT F=ST
A< & FTH TG FT qHT | T FT Agh
TF X AT AT

9FT @l araT & fF o 'R
B @wF 3 & 99 g% ar mfeat
350E ST § Afew 9 a9 @S En
¥ I 9T I9 F SZqAT G qm@r &)
FRAYR § AARTEE AT AT AR
q¥, I § qGASH I AT A5
9T, TSHI F I I ATHT AFA T
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FRYF ATH FT UF Qa9 & | T
TR A AT Y qRT AT M AT
fefrza  ag a1 & | fm 2w
93 39 § HrEY AT gAY & AT 9w A
mfeat WY ST § Sfew agi 39 A
Trh1 7 e & 1 fow @i o g
F aq F7 qivai fowr @ ¥ A€
Y &, T W 5w MigAT ¥FATE IIAv
& a1 7 w1, @ fF At wE wward
st | & =rar g R Adt wER A
= 7 f5 o at w wfsat wFas
g @ Y AT AT T FR] AW
F1 gfaur @1 e

T TESHIT g% QAT
AT o @ & 1 39 ¥ xAr Ffafa-
gwr fafeeeT @wit st &1 F19 Tga
T g1 AT | I WAGH q qHT
wegFuT fear & 5 a0 T =< T8
g | xR Y g7 # fewEde F
Frar @ s FE fergeaet awt
¥ IqE FT HIET, FHT FH7 F AR
W ¥ HIX § A 39 T FT FET
HeFN FT JEET AW, AR ST F &
foey a5 F9 AT | Tg TF ATEES
HEHFAT § | TEFRWY JF WY WA
AEA F g9 g omr ar fifa-
faga= &1 19 WEE ¥ wW q@
|, §F AR § IT F agy ghawr
g ST

& =ear § 5 78 amw #7 faar
o & g5 37 ifes wHaww ¥
IR, S § FoniT a1 forg faeew
¥ AT I 99 Er § 39 faeew & 90711
S WY wTH AT FL IG A e 7 B
IT FT TR § JET F FT AW
FX, qEr RO o= F 9ArgAr §

oY Ao Wo =T (&ETHET) -
¥ o7 F gRT W HAET T @A
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I faeR & AWt 39S F19 0T
A T ATEATE | FATEY HR AR
93 F Y FT HEAT 38 HIT FT & |
TH (@ ATIT FT GIET 1928 F §AT
o7 | AFFT TET AT aF A 9T AZT
EY &S TE & | gaT ALY 99 A4E0

FT T d97 1

1948 ¥ FaTHE ¥ GHawET ATEH
F1 e g o7 fog &1 HEar 20
M #7 2 1 Afew 59 F X F 9 F1E
yfa 781 g€ & 1 & fadee F@T A=
g 5 s aa & qoewIgT #1158
T F1 g &, TgT W9 A13H q9AT
aifey | AT O ¥ T3 0%
93aT & | I9 U FIHT AFST A
T JorT F g fergm # 1 A
oIt § | 4 AT §9 91T &7 FTE
At &1 glawr g @wdr & 1 39T
fagrt & oW #7 FIET a&T aHer
faer a=dT 1

qaql 97 T T HqIHET qa-
fefaem & g 97 § agg #=6 &=
F Baer EAT & | 399 AT q99 &
SR fagre & aga @&y Tl 9 HIA
g g W7 FT WA IT GHAT |
z|fae & yiaar swr § {5 39 AR
=g sifg wver A § )

A & AamA F1 gd saw
a 7 w1 & 1 I fa T F Fy w
G FT AIATHET HIT FAGET F AP
FT 92T ¥ @Y AT 7 g3 a7 w9 A
FA9 16 9 77 I § | 9297 §
FAYR, TeT ¥ fiedl, TF g=AT §
T AT AT R AfeT geAr &
TG AT 9§ w09 16-
17 92 7 9y & 1 39 ¥ =9 AT
& arfgal #Y FTEr QREET gRT
g1
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Nt o do gwt : FEWMS
TER A wrY § o !

HY qo Wo AET @ FET W

I ¥ T & 1 ] ML BEY AEA
# 2 51X I F1 0F @99 ¥ ga LA
IF qgFN § geT AT Her o Awav
% 1 gafad & wrear g f5 ow 9wl
wr & 1 a3 A feegw fresr
g7 & 1 31 gaEw g1 9% §, UF 1928
¥ ol gawr 1948 ¥ AfeT fox o
7 g% 3@ AR fFE A w71 RS
FTH AET &l 99T & |

FgIEFfear ¥ UF AEr qE=THE
FY T AET & 1 39 AT F S FI
g ATET 150 W T R | gEET
JT FW@ F arfagl F1 18 92 &7 T
g Tgwfeanis ¥ geeTHIE ST
¥ g 3% wagss wdr gAY =g
AT TF FFIEL § A9 7 fIedT &
T aF W1 g AfwA SERr
gFgy & fag 3ITX fmm #F
TH & AN &1 BEY AgT #
fdT 7% F1 FIE FAgwa  Ag0 fAw@r
g 1 3% f9gR & &nr o7 feoat F¥
AR AR § 7% o0 oF St arga
TFadg MY AGIHR(TATIT ¥ ARG
aF fA FfET  arfE F Fwr Ty &
oIy A T THT FL {gedAT FAME
T A |

gy et a% ga-fefawaer
yTFET 1AM A agAm & f
gz a1 T3FAET g T | IEEy
A FOT FOG 14 AT@ I OG )
HAWET HIT AT FY oSewafA § )
agi Y A% BET 97 W9 €T g |
& Agreer ar afer w9 g e
gifadt w1 3 fovwa g1 ¥ 1 W
Figa & & agi ok g T F
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Ffen g gmr wifgq  arfs arfadi
FI gfagT g1 @ |

IMeay AR, S ARG HIA
fzar 3a% frq st & geaaTe @ E
TR T FAT g 6w IuHET S
#t 9t gaa 87 ey § 97 o fa=i
4T 1
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Shri Nambiar (Tiruchirapalli): Mr.
Deputy-Speaker, Sir, this is a very
good move that the Government is
now coming forward to begin the sur-
vey ‘of this new line. This is an area
which is fast developing and it inust
develop. Here, my humble submis-
sion is this that by developing ihis
area, having an additional railway
line. the emphasis for the bifurcation
of these two Railways, the Soutnern
Railway and the Central Railway and
the formation of the new zone in that
area beomes all the more impo:tant.
Unfortunately, this has been hanging
fire for the last several years. Many
a time the promises were being givca
that it is coming up. But I have my
own doubts as to whether it is oralng
up even next year. I understand
from non-cfficial sources that there is
a possibility of this new zone comir.g
up by the beginning of Awvril, 196b. 1
do not know whether I could get 2
reply from the hon. Minister as to
whether it is a fact or it is gcing to
be postponed still further.

Mr. Deputy-Speaker: We are not
concerned with zones now.

Shri Nambiar: This is an area
which is now fast developing and this
new line comes in that area. On p.
2 you will find that the iron and stecl
complex industry is likely to come up
in this area. It is fast developing and
it is all the more necessary that a new
zone should be created. There is a
bottle-neck because of the unwieldy
nature of the Sourthern Railway ard
the Central Railway, particularly in
this area where the Central Rai'way
is operating. This is a disputed #-¢a
and if this area can be brought into a
new zone carved out of the Southern
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Railway and the Central Rail-
way, then the movement of
goods will be quicker and easier for
the operational purposes. This 1s an-
other important aspect and it is, there-
fore, necessary that this should be
done. This ijs my humble submission.
Of course, the Deputy Minister may
find it difficult to give an assurance
about this in the House. But I would
request him to consider this matter and
even consult his Chief on this question
because it is hanging fire for a long
period. That is why I wanted to stress
this point.

The other point which 1 want to
stress is with regard to the employees
of the whole of the Southern Railway
and the Central Railway. In this
area, the railway people are finding 1t
difficult to get sufficient foodgrains.
The Railway administration is refus-
ing to give foodgrains to the railway
employees departmentally. On the
other hand, they say that they would
be giving them through the co-opera-
tive societies and all that. But practi-
cally the railway employees are find-
ing it difficult to get the foodgrains.
Therefore. I would request the hon.
Deputy Minister to see that depart-
mental grain shops are provided soO
that the railway people get their sup-
ply uninterrupted during the scarcity
period. This is my humble request
which I hope the hon. Deputy Minis-
ter will consider.

oft fraafa eat (Fr97) TR
N AT FT @F I9€ FEFA F AT
wrET T § 3Ed fag a3 3@
¥ W gAME AT qRAT § 1 FE W
9 & fay oY qore AnT 97 @ A
Farfedr &1 997 F #7 gfee ¥
R AT @1 & @ 9} fF w1
frarfae § 71X S9! 99 70 ) I8
TEE N G R aw ¥ & A
st g AR feofwes & @ &
AT AFATE | W AGT 9T IA9-
T FTAT ART & AT AX I UL S
oA @ &, dfew & w7 wgEw
1899 (Ai) LSD—6.
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¥ aamT wEar § 5 oo w7 )
gfmam & samer & AR AEE A w6
@AY AR @E 9T J| R
@ ag Fura fefese o amm
Fr g E R W I5 %
78 TS OF AW AW § AT a8
ot femai & & 1 oy 399 Romenforee &
qfed fomeY Fiha HTrw & Wr 8 |
100 @t & waEdde e 3feam J
T I §9 AT gEw€e &7 &
agt ox fe g aifas & § 1| g9
FEATE ¢

The richest iron ore area in the
world is the Bellary and Goa districts.
Along with Bailadilla, among all India
centres, the Bellary district, Hospet

and Sandur are the richest iron ore
areas.

FfeT IuFT IFAT FA AT T
#1 e qg fear @ | G e
gt ¢ f5 a9 a9< ami ¥ 8%
I F W 9T W FEX A 2 fE
g i 1 ST v & fow oo
gEE, A1sy, gf%Ey, gael, FTER 7R
T ATEA HT JIE AT FA FT TR
forar sy L foaeY ST ZHTe wET o
I ofar #1 fafee s #7m3,
HTFETEA 3T @, a9 * fol qqrereq W
@Y 1, Gur ot @ o, afew
I 7 T AT AE gAv 0
ET AR AR § AR AR
HqIYY THT a9g § AR qOA FEHT
9T @ & f5 a8 & 1 999" 719
@y § g fa% oF afwaed a0 ¥
e 9T &Y 7 W@ | oIedT ¥ T 9T
T & 37 & fa¥ qar fagr sy
Jefedr 1 9 &5 7T FT @ E STHT
ot ey ¥ oredY @ew frar w1y 1 A
g AT AT AT AT A AT,
25 fafega =9 g ®wX oA
FW F AW FT  FfHeHe g 1
@ Ffaedic F § gU 9@ 9F W™
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[ forawia =]
= IS FY IqAT S FE A9 TF
HIIFT FT T4 ¥ FFaT & | 909G &
OIIRT T A1 T A GRA TFHA
faaq grar & a5 o7 Ad faewm
WITTAT H GIF  GFEET FT SATET
g samn feear 1 § AR w2 Ifew
FTTLIA FT FT FATE & a5 T ATH
TR IEEAr & faeer @
X H FART T90 F F79 gQ & g947
& F5ar TEar § f& N Sg A9
w74 & wifqd & IAF T T Aedr
gra | frarstd | Ay GRS
AE A BT A I |

wEt & FEIe  ®igx ofar
ST 3 37 AT AT F74 & fow dav wgan
frar a1 § wfew ag s aga geT
AT I/ 11 9 F AT A
IGET EKFAT TG fHAT W@ § AR
Iasi fas gl ©2om a5 D AT a9
fpar wat & 3% wn A gun

¥ 737 SAET T F5d gL A4
HdT wERA F gegATE I[|AT E AT
AT FaT E fF T@q F A A FH-
TN E IART WA FT FWEAT TG FHfoA
g ® 2 AT IEd wT oawm fan
el

[ @ FT qEAF TH a9 F
aTg AT A g, AlHT 1 AFAT H FoAT
=mgar § fr it frzme O a way
& i & 9= & fog sree FAT 98 &
ITH! TAT F7F FT gH0AT & X |
T9H UF FUT §IY § SATET 3 0 |
Y ag7 ¥ AW g9 fendde § am
WEEMWT Tsw 57 W@E
I wmA § mgAafs & ww faar
Eicll

79T 37 F a1 § 6 fedio=
F IR A A FgATATEATE | A A
Ffefog F I § 77 1 AT & TR
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§ fedroa 9mgd & a1 %7 fawr <@
qd 398 F1% GAOF AL & | qAH T
a1 O mAeEt @ | AfEA aga frat &,
AFrE A3 A1 g7 AL A AT G
7T fedtem & 99%1 957 7 g719 1 a7
T AT TR R

Shri A. P. Sharma (Buxar): I do

" not think anybody is thinking of that.

Shri Sivamurthi Swamy: We are
dajly receiving telegrams from merc-
hants and general public saying that
Hubli zone is again being taken away.

T FEY qYg Y a1 AT, WY gL qF
=z § uF uF fedew fear 9@ ar
g UF I LI ¥ 99 UF UF
fedfror @ faar svd 1 o1 98 oA
agt 2, afwa gash w1 o1 fedora &
I F1 T geraT ¥ | FFEr fraem
ot @ ¥ T W A A% ar-
fagraaTats o1 ge¥ma® & o T,
i gaet fediom gar FT AT 971 &
RN ¥ AT AT AE FN

Shri M. P. Swamy (Tenkasi): Mr
Deputy-Speaker, Sir, I support the
Supplementary Demand for Grant for
the Railways for their surveying a
new line in a developing sector of
our country. I want to say a few
words about the line which ought to
be surveyed by the Railways.

15.00 hrs,

The southern end of our State,
Kanya Kumari, is not connected by
railway line. The people of that part
have been making a demand for the
last fifty-five years for the laying of
a line from Tirunelveli to Kanya
Kumari. We all press for having a
Banaras-Kanyvakumari Express in the
Fourth Five Year Plan at least, and
that will be possible if the Railway
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Ministry orders a sanction of this
line.

Not only that. If this new line is
- constructed, we will get a connection
from Kanya Kumari, Nagercoil, and
from there to Trivandrum; and thus
the southern end of India which is
cut off from the railway system will
get an opportunity of railway con-
nection. In my student days, I knew,
my college friends who were studying
at Tirunelveli coming from Nagercoil
had not seen trains. What they used
to do is, they would purchase a two-
anna ticket and go from Tirunelveli
to Palamcottah, just to see the train
and travel by train because they had
not travelled by train. I want to
emphasise this matter, because that
is the condition even today. That is
why I emphasise that this Tirunelveli-
Kanyakumari line should be ordered
immediately.

Mr. Deputy-Speaker: We will con-
tinue this debate tomorrow. Now we
have to take up the other. business,

15.02 hrs.

MOTION RE. STATEMENT ON
ESTABLISHMENT OF NEW
ORDNANCE FACTORIES

Shri Ranga (Chittoor): Mr. Deputy-
Speaker, Sir, I move:

“That this House takes note of
the statement made on the 20th
November, 1964 by the Minister
of Defence Production on the
Factories.”

Sir, it is my duty to warn the coun-
try that just as this Government has
got us into the serious crisis and mess
over food, there is every justification
for fearing that we are likely to be
landed in an equally serious situation
so far as our defence preparations are
concerned. It is well known how the
former Defence Minister, Mr. Krishna
Menon, had neglected -the preparation
of our country in regard to defences
with the result that we came to grief
on the Himalayan front when ' the
Chinese invaded our country so
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We did not want, the
House did not want, a similar debacle
to overtake the country, and therefore
it was generous enough to offer all
the money, to sanction all the money
that the Government came forward
to ask. And we are told now that
for the next five years they are going
to have a five-year plan to spend—
to ask for, obtain and then spend—
as much as five thousand crores of
rupees, at one thousand crores on the
average per annum, on our defence
equipment.

But now what is the position? We
find, according to their own admis-
sion. the radar equipment is coming
in; but this equipment, they said in
answer to a question on the 23rd, is
expected to be in operation in the
latter half of 1965. Therefore, for
another six or seven months it would
not be available for operation at all

Then, coming to transmitter, long-
distance transmitter, which they said
they wanted very badly in order to
strengthen our defence preparations
and gain friends through the propa-
ganda that we can carry on on this
Chinese question. Government has
made a mess, and has repeated it
also. At that time, you remember,
the Government of India reached an
agreement with America. That was
cancelled before the ink with which
it was written had gone dry. After-
wards they said they were going to
be in search of another transmitter,
or another friend who would be wil-
ling to supply a transmitter. Only
the other day the Minister concerned
told us that it would take another one
year and six months or two years before
they could possibly get the transmit-
ters that they have been negotiating
for. We do not know wherefrom they
are going to get them. They seem
to think that they would be able to
get them on rupee exchange. Good
luck to them in that. But then, would
they be able to get them, and would
they be able to instal them soon
enough? That is the question.

Coming to these ordnance factories
themselves, and coming to the army
recruitment also, we were assured by
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the new Defence Minister that very
soon the Government of India was
going to recruit and organise six
Himalayan mountain divisions. They
said recently that they have recruited
a sufficient number of people, but
they are not yet trained. (Inter-
ruption). For only three divisions.
For the other three, I suppose they
have to wait another two years, We
do not know. They are yet to be
trained, and they are yet to be equip-
ped. How long it is going to take,
we do not know.

On top of all these failures, here
comes the additional failure and more
strategic failure in regard to the pro-
mise they have themselves made to
establish six ordnance factories in our
country. On the 23rd November they
told us that out of the six, two are

not going to be taken up at all. And
for what reasons? They s3y they
have given some reasons. They may

be found satisfactory by themselves,
but I do not know whether the House
could find itself satisfied with their
reasons.

They wanted to have one factory
for high explosives. Are we so fully
equipped or supplied with high explo-
sives that we do not need this addi-
tional factory?

Then there is also another one, that
is the propellent factory, to propel
other arms. They wanted to manu-
facture arms in this propellent fac-
tory. That also they are going to
give up. And why? What is the
justification for abandoning these two
factories, we do not know. They
have not given us.

And what are the reasons? Is it
because they have not been able to
find friends abroad to offer to us the
necessary knowhow as well as the
machinery and other equipment
necessary in order to establish these
two factories? Or is it because our
own existing ordnance factories are
producing all the arms that they
wanted to produce from out of these
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two that they find it no longer neces-
sary to establish these two factories?
We do not know, we would like to
have information.

Then, in regard to the other four,
three of them are supposed to be
started in one particular area. Maybe
Maharashtra; one alone goes to Tiru-
Chirapalli. How does it happen? It
is very funny with this Government
that whenever a new Minister comes
he first of all thinks, if he does not
think of his uncle, nephews, brothers
and social and other factors, he at
least thinks of his own region. It
happened in the case of iron and steel.
It also happened in upsetting the
plans that were made in regard to
the creation of a new Zone so far as
the Railways were concerned when
one Minister was there, just because
a new Minister came. Now it 1s also
happening in regard to this particular
matter. How is it that this Minister
has suddenly fallen in love with this
one particular area alone, I want to
be assured. Is it not a fact that in
most of these ordnance factories, one
particular type of labour unions are
prevailing and are recognised, and a
jarge element among our ordnance
labour or their leaders or workers—
God alone knows where it is—are
under the influence of political ele-
ments which cannot be accepted to
be an entirely patriotic and swa-
deshi . . .

Shri S. M. Banerjee (Kanpur): I
disagree. No federation is affiliated..
Mr. Deputy-Speaker: Order, order.
Shri S. M. Banerjee: He creates a

wrong impression. Mr. N. M. Joshi
is the president.

Shri Ranga: Maybe my friend
belongs to it. But as Chairman of
the Public Accounts Committee I had
the honour of going round inspecting
many of these ordnance factories, and
I came to know.... .

Shri C. K. Bhattacharyya (Rai-
ganj): Why does Mr. Banerjee take
it upon his head?
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[T
Mr. Deputy-Speaker: I have asked
him to wait for his time.

Shri Ranga: I took it up on the
floor of the House and I warned the
Defence Ministry to be careful about
it. Now, some of these ordnance fac-
tories are already there in Maha-
rashtra. And in Maharashtra, you
know, this particular trouble is very
much in evidence—is very much, I do
not mean to say that all the labour
has gone under their influence, but
some labour. Apart from various
other reasons, this is another reason
why the ordnance factories should be
dispersed all over India.

In this particular area, they have
already had a sufficient number of
ordnance factories, and I do not see
any reason why all these three ordn-
ance factories should also come to be
situated there.

Now, what is it that we are doing
in regard to the ordnance factories?
Why should we delay in the develop-

ment of these ordnance factories,
except for the one at Warangal? All
the other factories such as the

Engineering factory at Ambajhari, the
Filling Factory at Chanda and the
Small Arms Factory at Tiruchirapalli
are to come into existence in another
two years’ time. When would they go
into production, efficient, satisfactory
and full production? God alone
knows. We do not know what might
happen during the next two years so
far as our defence front is concerned.
Is it not a fact that the Defence
Minister as well as the Prime Minis-
ter have been going about saying
again and again that the Chinese have
mounted their armies on the Hima-
layan front, with ever larger equip-
ment and in ever larger concentra-
tions and more numerous concentra-
tions, and the threat is growing?
While that threat is growing in that
fashion with all the new equipment,
with all that training and their capa-
city also to stand there in that high
altitude, we seem to be fiddling here.

Out of the six mountain divisions,
only three are taking shape. Out of
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the six ordnance factories, only one
is coming into production, and it was
said that in October it would come
into production; the machinery and
plant were obtained from the USA for
it; in regard to all others, one has
only to consult the astrologer or the
panchangam. This Government is not
in possession at all of the facts. Now,
they might say that let us not discuss
all these things because these strate-
gic secrets would go abroad in that
case and all outsiders would come to
know how weak we are. I would like
to know whether Government are
going to take this House into con-
fidence or not. They formed what
was known as the national defence
council. I would like to know when
it was convened, whether it was con-
sulted at all, whether it was made
aware of all the full details, and
whether it had accepted this attenuat-
ed programme. If they have not
convened it, why did they not convene
it? Even in regard to its constitu-
tion I am not satisfied, and I have said
so many a time, because it is inade-

quately represented. It does not
deserve to be called the national
defence council. But even that

national defence council has not been
consulted and they did not agree to
this.

Why is it that we are not able to
start all these factories? It is because
we did not get enough of equipment.
Which is the friendly country from
which we are unable to get it? Is it
not a fact that the Defence Minister
has gone round the whole world and
to the capitals of various countries
and then come back and told us that
all those people are all flowing with
milk and honey with all their love
for us and so on? If that is so, where
is the trouble now? We know what
is happening in regard to the big fac-
tories; they are moving slowly in a
tortoise-like manner. We do not
know whether they would move at
all. Is the trouble with the USSR or
with the UK or with the USA? We
know that if we are going to depend
upon Soviet Russia for our defence
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forces, it is going to be a dangerous
thing, and at the same time, our Gov-
ernment want to depend upon them,.
I would like to know whether Govern-
ment are able to get all the assistance
that they wanted from the USSR and
at reasonable rates?

And why is all this happening? It
is because of the wrong foreign policy
that Government have been follow-
ing. They always talk of non-
alignment and non-attachment and
they want to have an equi-distant
policy, with the result that we are
equi-distant from everybody so far
as aid, help and assistance are con-
cerned, and we are in such a weak
position. Who knows our defence
secrets and defence strategy? It is
certainly not Parliament and not even
the informal consultative committee.
It is Soviet Russia, and it is England
and it is America which knows these
things. Some time back these com-
munist friends used to get angry
because we used to hcove common
manoeuvres with the UK forces, but
now we seem to be having not only
manoeuvres but also firtation with
all these three countries, and there-
fore, they know all the facts and the
strength of our forces, and from them
Pakistan gets them and China gets
them. Can Government say that they
do not get them? England is on the
same friendly terms with China as
we happen to be with England or
with Russia. Is it not possible for
the Chinese therefore to get all these
secrets? All this is happening, and
yet why is it that Parliament is not
being taken into confidence at all in
regard to this matter?

In conclusion, I would warn the
Government once again that if they
were to tarry in this fashion in pre-
paring the country for defence, it is
very likely that the new Defence
Minister and this Government will
have to meet with the same fate that
the earlier Defence Minister had met
with. The atom bomb has beer
exploded by China. We do not know
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when she would be minded to throw
it on us. But in the meanwhile, she
has gained so much of strength and
prestige, and correspondingly we have
lost prestige. Let not Gevernment
deceive themselves thinking that all
these African nations are our friends
and, therefore, we need not be in
such a hurry in regard to the trans-
mitter. We have lost heavily already.
We can make good this loss now only
by equipping our forces. First of all,
we have to organise them fully, equip
them adequately and assure them of
adequate supply of arms and equip-
ment, and secondly, we must see that
these ordnance factories are organised
in such a manner in all their variety
that it would be possible for Govern-
ment to assure our defence forces of
a regular, adequate and effective sup-
ply of the latest possible arms, and
when they are needed, in sufficient
quantities, with the necessary pro-
pellent machinery, with the necessary
helicopter and other equipment that
would be needed to help our people
so that they will have timely aid and
timely -equipment on the Himalavan
heights when the need arises.

Mr. Deputy-Speaker: Motion

moved:

“That this House takes note of
the statement made on the 20th
November, 1964 by the Minister
of Defence Production on the
establishment of new Ordnance
Factories.”

Shri Hari Vishnu Kamath (Hoshan-
gabad): May I reiterate the request
or demand made earlier—I think you
were also here at that time—that in
view of the importance of the sub-
ject for the country and the nation
the time allotted for the debate may
kindly be increased by at least one
hour, if not two hours?

Mr. Deputy-Speaker: We shall
increase the time allotted by one
hour.
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Shri Hari Vishnu Kamath: The
Defence Minister may also be request-
ed to be present.

Mr. Deputy-Speaker: Shri A. M.
‘Thomas who is present here is also a
Minister.

Shri Hari Vishnu Kamath: The
senior Minister may also be requested
to be present.

Shri D. C. Sharma (Gurdaspur): I
have listened with rapt attention to
the powerful speech that the leader
of the Swatantra Party has made on
this subject, but I must say very
frankly, without hurting anybody, and
with due regard to the leader of the
Swatantra Party that his speech was
much ado about nothing. I do not
think he made a speech on the sub-
Jject which was being discussed.

He talked about the mess over food,
our debacle on the Himalayan front,
about the transmitter which we were
to get from the USA, and he talked
-about everything that could be dis-
cussed on the floor of this House, but
I must submit very respectfully that
those things did not throw any light
on the motion which he had moved.

Before I come to the motion proper,
1 want to dispel some of the wrong
notions which have been given vent
to by the hon. Mover. Firstly he
stated that we did not get a trans-
mitter from the USA. If we did not
get that transmitter from the USA
which is a friendly country. a country
‘which I respect, and a country, which
is always ready to help us, that was
because we were inspired by the
notions of national prestige and
national  sovereignty. As regards
having friends, I may tell you that
we have so many friends in this world
only because we are following a policy
of non-alignment.

Shri Solanki (Kaira):
tion.

Big ques-
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Shri D. C, Sharma: The question
comes from a person who does not
know the meaning of ncn-alignment.
What can I do? (Interruption).
But I submit very respectfully
that it is on account of our non-
alignment that we have some of these
persons also as our friends and some
of those countries also as our friends,
who are supposed to be inclined one
way or the other which may not, to
superficial observers, be conducive to
our welfare. I therefore think that
the transmitter deal which we gave
up was done so rightly without hurt-
ing the feelings of any country and
without riding rough-shod over the
sentiments of any country. We did
so in the interest of the sovereignty
of our country. I think that was a
good thing. Only the other day, we
heard a statement from the Minister
of Information and Broadcasting that
she was going to make good that
failure and instead of having one
transmitter, we are going to have
three. I am sure that these three
transmitters will serve our country
much more than one transmitter
taken from any country would have
done.

5278

Another point I want to discuss
before I come to the motion is this.

Shri Kapur Singh (Ludhiana):

Don't trouble yourself.

Shri D. C. Sharma: I do not trouble
myself. But the difficulty is that there
are some persons over whose heads
my speech will pass. Thereafore. I
think they need not be afraid of that.

I was submitting very respectfully
that the National Defence Council was
brought in. I know what their atti-
tude was with regard to that Council.
They were always talking of retired
generals who were doing propaganda
on behalf of some political party, that
they should be taken into that Coun-
cil, they should be brought in and
they should be consulted so far as
our strategy was concerned. I think
this is a thing unheard of in any
country in the world. This has not
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been done by any defence department
of any country in the world. It has
never been done whenever any coun-
try has had to fight a war. As our
late Prime Minister said, when Russia
started fighting the last war, when
UK started taking interest in any
war, both the countries......

Shri Krishnapal Singh (Jalesar):
Was the hon. Member saying that
generals are doing propaganda here
on behalf of any party?

Shri D. C, Sharma: I did not refer
to the hon. Member.

I was saying when Russia and UK
were fighting their war, both of them
had to send away some of their old
generals and their place was taken
by younger generals. This is the his-
tory of the second world war. It i
to be found in Germany or any other
country. But here are my friends,
past-dominated, blind to the future,
unrealistic, taking no account of what
is happening in the world, saying that
we should have more retired generals
so that the National Defence Council
could become a Council of old fossils,
a Council of those persons who could
not deliver the goods.

So, I say that when the National
Defence Council had its place in the
economy of our life when it was
needed. Now we are having recourse
to other instruments, other means, in
order to step up the tempo of pre-
paredness of our country. The
National Defence Council was meant
for a particular time and that time
is past.

Now, I am sorry that anybody
should have impeached our Defence
Minister.

/Shri Alvares (Panjim):
impeached him?

Who has

Shri Hari Vishnu Kamath: Attacked
him.

Shri D, C. Sharma: Those ordnance
ractories are located not in obedience
to the whims of a particular person;
they are not located here and there
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because a person comes from a parti-
cular State. Anyone who has studied
the location of these industries, public
sector industries, whether it is the
steel industry or the ordnance fac-
tories or any other type of industries,
will come to know that this is done
after a great deal of preparation and
field inquiry and that it is the techni-
cal and economic aspect of the matter
that weighs much more than the per-
sonal predilections of any person.
Therefore, to say that three facteries
are going to be located in one State
and one is going to be located in
another State is, I think, wide of the
mark. We want a dispersal of fac-
tories all over India and there is such
dispersal all over India. This is done
not to satisfy the dreams of provincial
aggrandizement, but it is done in order
that the quantum of production should
be the highest in that place. That is
the yardstick with which we measure
the location of our factories.

Now, I agree with Shri Ranga—he
is a good friend of mine—about the
Chinese having exploded an atom
bomb. On the floor of this House,
we have been told that the Chinese
are building up their potential, war
potential, on our borders, that they
are trying to do all that kind of thing.
I also know that they have exploded
the bomb. But if anybody had studied
the reactions to that explosion, which
are to be found all over the world,
he would have found one thing, that
though the explosion of the bomb is
a status symbol, a prestigious thing,
the bomb in itself does not mean any-
thing. You must have a delivery sys-
tem also. It has been said by know-
ledgable persons that the Chinese
will have that delivery system
in, as some say, twenty-years,—
some say fifteen years, and some
others say ten. This has to be realis-
ed. Of course, I do say that the
Chinese bomb poses ‘the greatest
threat to us, but to think that the
Chinese bomb is going to do all that
to which the hon. Member referred
is, I think, not justified either by
scientific data or scientific knowledge.
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As I look at the industrial map of
this country, I find that the industrial
production picture is very very
encouraging. I can assure you that
the quantum of our defence prepared-
ness—I do not want to go into the
past; I do not want to throw mud at
any person—is going up higher and
higher every day. It does not become
the Minister to tell us how much we
are doing today, how much we will
do tomorrow. I think our factories
which manufacture things needed by
our army, factories which manufac-
ture things for our navy and air force
and factories which manufacture
things which are related to border
warfare, factories which produce
ammunitions, trusks, tractors, aero-
planes and so on, are all in good
health. They are not only keeping
up the tempo, but ] think their
tempo is going up very very much
every day.

15.30 hrs.
[Dr. SAROJINI MaHIsHI in the Chair]

Take the Hindustan Aircraft Limit-
ed or the Bharat Electronics. Can
anybody say that these factories have
not been geared to that pitch which
is required by our defence require-
ments? Can anybody say that all
these factories are not being worked
in such a way that they are not going
to be very potent and very active
facors in bringing us nearer the goal
of victory if there is any call to battle?
I think our preparations are all-sided.
Formerly, we took account only of the
requirements of the army. Now we
are navy-conscious, now we are air-
force-conscious, now we are also con-
scious in other respects, and I believe
that this thing is going on steadily. 1
can say without any chauvinism or
without any exaggeration that if we
are called upon to face a challenge
now, India will be able to give a very
good account of itself, and the Chinese
will not be led to believe that the
Indians are not able to give a good
drubbing to them. I am sure we Will
give them a good drubbing.
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It has been said that there are cer-
tain things which are not being done
properly. The Soviet aid is there, the
U.S. aid is there, the UK. aid is there.
Of course, there are some Members
who want aid only from one country
or the other. I am obligeqd to all these
countries which give us aid. Though
we welcome all this aid, I have no-
doubt that our ordnance factories, the
Hindustan Aircraft Limited and other
factories are working at their topmost
pitch, and I am sure they will be able
to give a good account of themselves.
I believe that this thing is there.

5282

Much has been said about secrets:
Who knows the secrets of anybody?
They say that the United Kingdom
passes on our secrets to Pakistan, the
U.S.A. passes on our secrets to some
other country, the Soviet Union gives
our secrets to other countries. I do
not know from what source they get
this information. I do not think that it
is in the interests of any country to
give away the secrets of any other
country. Every country deals with the
other countries in a kind of watertight
compartment, and they do not want
that the right hand should know what
the left hand does.

Therefore, I believe that our defence-
preparations are going on. After all,
our factories are not like toys which
can be buit up in two hours; armg and
ammunitions are not like a child’s
baubles which can be done in an hour
or two. It may take a year or two
to build up a factory, but our country
is defence-conscious, is Chinese aggres- -
sion-conscious; our country is armed
not only with weapons, but also armed
so far as the spirit is concerned.

Something was said about some lab-
our union I believe that the work that
the labour unjons and the ordnace fac-
tories have been doing goes not only
to their credit, but to our credit also,
and I think to spoil it or throw any
kind of doubt on the patriotism of any
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India is wide of the mark. I think
the workers have been doing very well.

So, I think on all the fronts we are
very well prepared and our defence
preparations are going ahead, and I
think in another two or three years
India will have such a defence com-
plex that we shall be able to face
China with great courage anq we shall
be able to give a good drubbirg to it.

Shri Hari Vishnu Kamath: While
the Communist Leviathan on the other
_side of the Himalayan border was, after
the military subjugation of Tibet, busy
arming itself to the teeth, modernising
jts army and equipment and weapons,
our Government, lulled into comatose
_complacency by the pleasing opiates
of panchsheel and the specious mantra
.of Hindi Chini bhai bhai......

Shri Kapur Singh: Very well said.

neglected defence production. It is not
my censure of the Government, but of
President Radhakrishnan’s.

After the national humiliation of the
military debacle in NEFA and Ladakh,
the President visited our forces in the
forward areas, in the hospitals, and
came back and told us that this debacle
-was the outcome of Government’s
.credulity and negligence over a period
of years.

Those five years were wastedq years.
During those wasted years, the Prime

Minister, maladviseg by his Man
Friday, turned defence and
ordnance factories into little fac-

tories for the manufacture of thermos
flasks and coffee percolators und
such 'other trinkets and bagatelle, and
that led to the shameful debacle
of NEFA and Ladakh. Our brave,
gallant soldiers who have fought in
varieus other fields in all parts of
the world, were sent to the front ill-
equipped, ill-shod, ill-weaponed and
sacrificed to the Chinese communists.

Shortly after that Parliament de-
manded unanimously that there
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should be an enquiry into the whole
matter, and a very experienced officer,
a senior officer of the Armed forces,
Maj. Gen. Henderson Brooks, en-
quired into the whole matter, but an
expurgated, a doctored, a censored
version of the report was laid on the
Table of the House—an jnsult to the
House. We demanded time and again
that the entire report be laid on the
Table of the House. Even now I
demand that the report of Maj. Gen.
Henderson Brooks, who hag hit the
nail on the head, who has told cate-
gorically who were responsible, and
how they were responsible, how the
ordnance factories were prestitued for
other purposes, be laid on the Table
of the House.

Shri Kapur Singh: Shame.

Shri Hari Vishnu Kamath: All this
has been mentioned in that report,
and if they have got the guts if they
have a sense of honour, a sense of
shame, an awareness of disgrace,
which they ought to have after the
debacle, let them lay the report on
the Table of the House. It is the least
they should do as a prayaschitta for
the crimes nd blunders which they
have perpetrated for five years, from
1957 to 1962.

Fortunately, at the time of the
emergency, the President, as Supreme
Commander of the Armed Forces,
played key role, and the House, and
the nation, is glad that the near-trai-
torous Defence Minister was dispens-
ed with.

But, after that, what has been the
mood of the present Government? I
am sorry to say that it is again sink-
ing into complacency. Here is what
was given by the Minister of Defence
Production on the 7th of this month
in answer to a question by an hon.
colleague of mine in the House. The
wording used was: “After the emerg-
ency”, these things are being done—l
do not know if this was misprint or a
slip of the pen or tongue, perhaps he
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meant to say after the Proclamation
of the Emergency—as if the Emer-
gency is finished now. That was
betrayed by a senior Member of the
Congress Party some time ago when
he said there was no emergency. He
was not aware of any emergency.
And that is the mood that has over-
taken the Congress Party. the ruling
party today, with what fearful con-
sequences for the nation I shudder to
think.

My hon. colleague, Shri Ranga, has
rightly pinpointeq the effects of this
complacency. Two precious years,
more than two precious years—the
‘Emergency was proclaimed on 26th
October, 1962, and today we are In
December, 1964—have elapsed. The
Prime Minister, Shri Jawaharlal
Nehru, woke up in 1962, as he him-
self said,—these are not my words—
the Prime Minister confessed that he
had been living in a world of unreali-
ty; and the Chinese invasion, with the
sacrifice of 2,000 gallant soldiers,
young men who have left behind
widowed women and orphaned chil-
dren, was necessary to wake up the
Prime Minister. Then the Govern-
ment woke up ang were pleased to
sanction six ordnance factories for
the manufacture of wvarious arms
needed for modern warfare. What is
the progress? Two years have elap-
sed ang only one factory has gone
into production. Six factories were
under consideration, four were sanc-
tioned, two have been given up, for
reasons best known to themselves;
and God alone knows for what rea-
sons the factories intendeq for the
manufacture of explosives and prope-
llants had been dropped. In respect
of the three other factories only civi-
lian works, construction work is in
progress. One factory has gone into
production. I charge the Government
that they are still somnolent, if not
moribund; they are complacent. The
same complacency is overtaking us,
which had overtaken the Government
in 1957—62 ang if they do not wake
up, T do not know what fearful
consequences will be in store for ihe
people who will suffer for the crimes,
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misdemeanours and blunders of this
Government. 1 am sorry to use
strong words but these are hara
times of desparate maladies that are
eating into the vitals of the Govern-
ment, and so they need desperate
words also. I hope that this at least
would wake them up and that they
will see that these factories are con-
structed in the shortest possible time.

The other day, the hon. Ministet
of Information also the late Prime
Minister’s worthy daughter, said. two
years will be required for the instal-
lation of the transmitter. I am not
going into that now. For everything,
we need two years and three yecars
while other countries like China ana
otherg go and do it in six months.

Shri Kapur Singh: She came down
to 18 months.

Shri Hari Vishnu Kamath: We are
thankful for small mercies. I hope it
will come down to 12 months later or:
when they are proddeq on by Pariia-
ment. Parliament should proj them
and push them; only then they wilt
act; otherwise, sweet sleep. comatose
somnolence, complacence that is the
bane of this Government . . . (Inter-
Tuptions.)

An hon. Memer: Even then the¥
do not wake up.

Shri Hari Vishnu Kamath: 1 re-
member what serjous timeg we are
living in today. I was present at a
luncheon given to our Defence Minis-
ter, Mr. Chavan, in London—I wish
he were present here today—and I
was also invited by the hosts, the
Indian Press Association ip London.
He alarmeq and shocked all those
present by telling the audjence the
capability of the Chinese Armed
Forces today. Knowing that, why this
slow, snail-like pace anq why this
complacency? The Defence Minister
told us in London—it was a public
luncheon, it was reported in the Bri-
tish Press, I do not know whether
the Indian papers reported that—
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Shri Ranga: Much more
than there.

here

Shri Hari Vishnu Kamath: I will
quote only ‘one extract from his
speech, one little item which he high-
lighted, one little aspect of the mat-
ter. He said: Chinese airforce is so
developed today, is so well-equipped
today that it is capable of 500 sorties
a day on the Himalayan border. What
are we doing? Some of the Press
correspondents did not believe it; they
repeateg the question. Yes he said,
500 sorties a day on the Himalayan
border. Are we equal to the task?

The other day, I put the question
about the mountain divisions and he
said we were ‘reasonably prepared’.
What is the meaning of this ‘reascn-
ably prepared’? Shall we go to the
Supreme Court to decide what is rea-
sonable and unreasonable? You are
a well versed lawyer, Chairman
Madam, and you know what are the
statements of Government in this
House like. There have been ump-
teen statements here, perhaps more
than one hundred statements made in
the last two months and 1 will read
only two or three extracts; there 1s
no time. If I am given the time, I
would have pilloried the Govern-
ment much more effectively. A
statement was made in answer to a
question on Ishapur rifle factory on
2ng March, 1964 that its capacity to-
day is only 2500 rifles per month. 1
do not know what its capacity for-
meriy was or whethtr it has increased
now. Then 'on 1-6-1964 there was an-
other question; six projects were list-
ed. Look how the public interest
creeps into everything. Public means
governmental interest it is not
national interest. It is considered not
to be in public interest to give the
individual cost of each project. What
is wrong with it? I do not know
what has infecteq the mind of the
Government, what malady, what
malaise. You will find in foreign
magzines like Time and other English
magazines the cost and all these de--
tails. But Government hides them to
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ang ignorance and their own unwill-
ingness to take Parliament into con-
fidence; they refuse to take Parlia-
ment into confidence. When China
captureq our gallant soldiers in Hot
Springs, they refused to tell the
nation, they have no confidence im:
the nation. That is why the nation
has no confidence in them. That is
the root of the matter.

The Minister of Defence Production
in the Ministry of Defence (Shri A. M.
Thomas): That is well-known from:
the results of the by-election.

Shri Hari Vishnu Kamath: We have
also won by-elections do not worry
You are going to see in Kerala how
you fare; you will be routed again.

Dr. M. S. Aney: (Nagpur): Success
in Kerala electijon will not mean
success over China.

Shri Hari Vishnu Kamath: May 1
tell the Government and the Minister
of Defence Production that they are
to defence the people against China
who is our enemy and not merely
win elections in Ernakulam.

Mr. Chairman. Let us restrict our-
selves to the subject under considera-
tion.

Shri Hari Vishnu Kamath: The
subject is ordnance factories and de-
fence production. I do not know whe-
ther you have got the hang of the
matter. Ordnance factories means
defence production. Defence against
whom? Against the enemy......

Mr. Chairman: Let the discussion
not be diverted towards Kerala.

Shri Hari Vishnu Kamath: He
mentioned the subject of elections.
Why didn’t you cal] him to order? I
hope you will be fair to both sides
of the House.

Mr. Chairman. I request the hom.
Member to continue rather conclude:
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Shri Hari Vishnu Kamath I am
grateful to you for your indulgence.
On the 7th of December only last
week my hon. colleague asked for
information whether defence prcduc-
tion in the country during 1963-64 has
nearly doubled, details of increased
production, actual value of produc-
tion in 1963-64, value of arms and
equpment actually delivered tn the
Armed Forces. That was a very in-
nocent question. The® answer was:
information will be collected and laid
on the Table. They could not ans-
wer even whether the defence pro-
duction had increased had doubled.
Madam Chairman, this is talmatol,
this procrastination even during the
emergency. Madam Chairman, jou
send many questions; 1 have seen
them, you send questions 10 days,
15 days or even one month
ahead sometimes. Even then notice is
not enough for them to collect infor-
mation. What are they doing with
the army of secretaries, deputy secre-
taries and under secretaries and all
these? They are well-equipped here:
they do not want to equip the Armed
Forces equally well with the weapons.
If the Armed Forces had as many
kinds of weapons as they have got
secretaries, deputy secretarieg and un-
der secretaries and all the other para-
phernalia, retinue angq pariwar, our
Army will be better off.

I will conclude in two minutes.
Madam 'Chairman. We have got a
wonderful answer here they sav that
the cost of materials imported by or-
dnance factories during 1963-64 ard
1964-65, upto 30th September, 1964 is
12.05 per cent of something. The per~
centage ig given. The Minister goes
on to sav: the exact figures of the
cost of importeq materials cannot be
given as they are not maintained se-
parately. I do not know what rigma-
role is all this that you can give only
the percentage and not the cost. They
will have to explain it to the House.
How is the percentage calculated
without the cost being known of the
total? Then alone you can calculate
the percentage. I do not know whe-
ther the Minister read through his
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answer before he read it out tn the
House and tried to go into that mis-
take.

Mr. Chairman:
to conclude now.

Shri Hari Vishnu Kamath: 1 will
conclude. 1 would refer, before I
conclude, to the statement made by
the Defence Minister on the 20th of
November, laid on the Table of the
House. He says in this statement that
the production in these factories
which had been dropped, are sucn
that there js little scope for conver-
sion to civilian use in time of peace.
Are we living jn times of peace now?
This completely nails, hits the nail on
its head. The Minister of Defence
Production and the Minister of De-
fence have no business to be there.
The Defence Minister came into the
House, came to Parliamnt, with an
enormous fund of goodwill. You know
what speeches he made in Maharash-
tra. He said, if I remember rightly,
that he would not return to Satara, or
his native town, unless and until he
has driven out the Chinese from our
sacred soil. I will remind him of that
promise. The President advised him
at a public meeting to have the
courage to say ‘no’ {0 wrong propo-
sals. I will advise him to have the
courage to say ‘yes’ when wrong pro-
posals are made to him. He must
serve here. ,

If the Government says, “in times
of peace,”” where is the emergency
then? Let them revoke the emergncy
if they say “in times of peace.” Then
they will be honest to themselves. Let
the President revoke the emergency.
So I say this is not the time of peace;
we are living in a time of emergency.
China is massing its forces on our bor-
der. The other day, the Defence
Minister said in a public meeting also
that the Chinese build-up continues, a
very alarming build-up continues. But
they say we are living in times of
peace. What is all this nonsense?

1 hope the Defence Minister will
wake up and see to it that this farce
of running defence production in this
manner, in this lackadaisical manner,
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I wil] request him
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in this somnolent manner and in this
moribungd fashion will come to a close
very soon and that arms will be pro-
duced and the armed forces will be
equipped at no distant date, lest the
worse befall us.

Shri S. M. Banerjee: Mr. Chairman,
I congratulate the hon Member Shri
Ranga for initiating this discussion at
a time when we are confronted on
two frontiers. We have to fight the
armed might of the Chinese and, at
the same time, we are preparing our-
selves to fight Pakistan if they go on
doing the same thing as they are
doing at present. I do not want to
say anything as to what he stated
about trade unions in ordnance fac-
tories. I would only correct my res-
pected friend Shri Ranga that there
are two all-India organisations work-
ing in the ordnance factories, one
headedq by Shri S. M. Joshi whose
sacrifices to the nation through the
political movement are next to none,
and the other headeq by Dr. Malkote,
who belongs to the INTUC. There
should be no fear lurking in his mind
that these organisations are headeq by
anti-national elements or those ele-
ments who sabotage the defence pre-
paredness. 1 would only request him
not to say a thing without knowing
fully well, because the natural feel-
ing may be created in the country
about the labour organisation which is
doing its best after the Chinese aggres-
sion.

I remember on the 20th October,
1962, we heard on the All Inda
Radip that the Chinese had brutally
attacked us; they hag betrays our con-
fidence; they had attacked us treache-
rously like cowards; immediately,
from 21st October, 1962, the entire de-
fence employees under the leadership
of Shri S. M. Joshi angd all others, rose
like one man and they worked for 12
hours without taking overtime and
they contributed one day’s salary and
they contributed in all Rs. 27 lakhs in
one month. My hats off to those de-
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fence employees who really geared
up all the machinery in the ordnance
factories which were almost kept to
rust.

I remember that in 1956, when we
on behalf of the defence employees’
federation moved this House also
through various Members and my hon.
friend, the late-lamented Shri U. C.
Patnaik that thiere should be more
work in ordnance factories. A feeling
was created in this House even by the
late-lamented Prime . Minister, Shri
Jawaharla] Nehru, that after all these
ordnance factories should not sur-
vive only with the hope of war. There
was a note of caution from us. We
said at a time of emergency, at a time
of need, when we were surrounded—
the signs were apparent to us and visi-
ble to us but they were not visible to
this Government—and that the Chi-
nese with their expansionist methods.
expansionist programme, were bound
to attack India. But mass retrenche
ment took place in 1956 in the name
that there is no work in ordnance fac-
tories. The entire ordnance workers,
all defence employees, whose total
number was to the tune of four lakhs,
was reduced to 2.63,000 and trained
artisans were retrenched without any
alternative jobs. That was the history
of the ordnance factories, when Shri
Tyagi was the Minister and Shri Katju
was the Cabinet Minister in charge of
defence.

What happened after that? There
was pressure from all quarters and
just after 1962, 20th October, the
people realised that the ordnance fac-
tories have to produce more. More
Civilian items were produced. I have
no grouse against that, because there
was a scheme for trigger production.
Tt was said that if we cannot produce
bombs or shells or small arms or
rifles and if the machinery which we
get under the lend-lease scheme from
foreign countries during the last war
were made to rust, we cannot switch
them over to any production, whether
defence or civilian, and that was neces~
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sary that some items, whether civilian
or other items, should be produced
just to keep the skill alive. There is
nothing bad in that. But what hap-
pened after that? Much has been said
about the way in which these ordnance
factories are working. As an ex-ord-
nance factory employee and having
spent 17 years of my precious life in
the ordnance factories as arti-
san and as supervisor, I have seen
what those factories did and how they
functioned in 1961 and how they
started functioning after the Chinese
invasion in 1962. I woulg only request
my hon. friend Shri Ranga to visit
these ordnance factories. Let him visit
the ammunition factory at Kirkee and
visit the small arms factory in Kan-
pur; let him go and see the gun car-
riage factory at Jabalpur and see
how these trucks are made. Let him
go to the machine-tool factory at
Ambernath which is said to be the
mother factory, which is going to pro-
duce machine-tools for the manufac-
ture of other tools, jigs and fixtures
for the ordnance factories, for manu-
facturing other items. Let ugs not con-
demn the ordnance factories at an
hour when we are confronted with
attacks. when the Chinese are build-
ing up their arms, when they are mas-
sing their army on our borders, when
the Pakistanis are doing their best to
sabotage of our defence needs. Let us
not condemn them; let us not condemn
those who produce arms and are do-
ing their best even today.

Dr. M. S. Aney: Let us not con-
demn each other.

Shri S. M. Banerjee: I did not say
that Shri Ranga condemned them.
But a feeling may be created, because
we know that there is a feeling in
this country. What is that feeling? I
was surpriseq to read a statement gaid
to have been issued by the Finance
Minister on his return- from abroad.
That statement has not yet been con-
demand. The news appearing in the
National Herald said that the Finance
Minister on his return from foreign
countries is said to have addressed a
letter to the Prime Minister telling
him that we are producing enough in
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ordnance factories and that even the
reserves are completed and there is
a possibility that some employees may
become surplus. It is also said in the
news that the Prime Minister passed
on that letter to the Defence Minis-
ter asking whether more recruitment
should be done or no recruitmeni
should be done or the services of these
people who have been recruited should
be terminated. I want to know
why the Finance Minister shouid
jssue such a statement and whether
a letter has ever been issued. If so,
at a time when we have trained these
persons, when 23,000 new hands have
been recruited during this emergency’
to the ordnance factories and have
been trained, today, they are confron-
ted with retrenchment. In Avadi and
in the parachute factory and in other
factories they are confronted with re-
trenchment. I know the hon. Minis-
ter will immediately say that they are
tryving to absorb them in the new ord-
nance factories. It may be done but
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have we completed our work? Is
there no defence order? What has
What has

happened to those orders?
happened to those items
promised to produce?

which you

Tt has been saig here that oniy
2500 rifles are being produced. .My
information is that those 2,500 rifles

are automatic rifles per month. I
submit that this number should be
increased. There is no doubt about

the fact that the automatic rifles pro-
duced in the rifle factorv at Ishapur
with the help of other factories is the
best rifle of its kind produceq in this
country compared to any foreign
rifle; that has been mentioned by some
foreign experts who have visited this
country. I am proud of it. There is
another item—sten-guns and bren-
guns—and also small arms which are
being produced in the small arms fac-
torv at Kanpur. I want that factory
to be expanded. I shall not be sorry-
if instead of six new ordnance fac-
tories, only four come into existence
and the present ordnance factories are
expanded fully, though I sincerely
feel that there should have been more
than six new ordnance factories in
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our country to cater to our needs to
move towardg self-sufficiency in the
matter of defence. We cannot depend
on the Soviet Union or U.S.A. for
ever. We may get some assistance
from them, but we should be proud of
ours technical know-how ang of our
.artisans. India can only be defended
with Indian arms. We cannot depend
‘solely on foreign countries. That was
one of the recommendations made by
the Baldev Singh Committee, the
Kalyanwalla Committee and other
committees, namely, that our ordnance
factories should move towards self-
sufficiency and the defence production
should go up, and also that the con-
ditions of the employees should be im-
proved along with that.

16 hrs,

Another point has been raised about
MIGs. I do not know what is hap-
pening. I wish we shall be able to
produce MIGs in our country during
the fourth Plan. But seeing the way
in which it is proceeding, it is really
a race between she hare and the tor-
toise. I do not know if ultimately the
tortoise will win. But surely we should
not move at the tortoise’s pace.

Coming to the Avro-708 project in
Kanpur, I am extremely happy that
a new officer has been sent as the
General Manager of the HAL there. 1
do not impute any motive to that offi-
cer. But is it a fact that that parti-
-cular officer is an Electrical Engineer
and not a Mechanical Engineer? If
really the job is meant for a Mecha-
nical Engineer, how is it that an Elec-
trical Engineer has been sent there?
I want to know whether there is any
truth in it. We cannot experiment
‘with Avro-708. The Tata Committee
report was against Avro-708. The
wenght of that aircraft was increased
by 500 lbs. and then the Tata Commit-
tee said it is not fit for high altitude
flights. We counteracted that, because
I know that Lockheed interest were
working in India. They wanted their
own aircraft to be manufactured in-
stead of the Avro. But we in this House,
from all sides, wanted that Avro-708
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should be proceeded with. It has

come and it has proved to be one of
the best aircraft. But if this sort of
criticism continues even in the manu-
facture of Avro, we shall not be able
to produce Avro, but something else,
if a wrong man is given a high place
in the Avro-108 project.

There will be 23 ordnance factories
with these four new factories. There
should be proper co-ordination bet-
ween them. The post of Controller
General of Defence Production has
been abolished and the person has
been sent out. I do not mind; I do
not hold any brief for any officer.
But what is going to happen now?
That has been bifurcated into two
nosts—inspection and  production.
Will they be controlled by one per-
son—the Secretary for Defence Pro-
duction or somebodv else? There
should be proper co-ordination bet-
ween the DGOF, DME, DOS and the
E-in-C, i.e. Engineer-in-Chief, so that
every item produced in the army
workshop could be utilised. The
army workshops should not be mere-
ly confined to repair and maintenance
work, but they should be geared up
for production of arms and other
vehicles,

We are producing tanks and other
vehicles. When we were producing
Shaktiman, leaflets were issued by
Premier Automobiles, TELCO, and
Birlag that our ordnance factories
will not be able to produce it. When
we produced it, they said, it cannot
be put on the road. When it was
put on the road, they said, it may be
spoiled after two years. But today
Shaktiman and Nishan have become
that whatever he has said, he is trying
try and I congratulate them.

I will say a few words about the
employees also. I have full confi-
dence in the Defence Ministry and in
the Defence Minister, because I feel
that whatever he has said, he is trying
to fulfil it.

Shri Ranga: Question. N
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Shri S. M. Banerjee; My confidence
is not political confidence; it is the
confidence of an Indian citizen in a
Defence Minister whe wants that the
Chinese should be beaten hollow. I
still know we were not defeated by
the Chinese; we were humiliated.
Having full confidence in our jawans,
if we had had better Generals and
not traitors like Gen. Kaul and Gen.
Pathania, we would have beaten them
on the plains, if not on the hill areas.
They may have the atom bomb....

Shri Ranga: The traitor was not the ‘

General, but the Minister,

Shri S. M. Banerjee: If you become
the Defence Minister, dd you think it
will change suddenly? It will not.

Shri Ranga: It has changed. You
are in love with the Defence Minis-
ter now!

Shri S. M. Banerjee: I may tell Mr.
Ranga that when Mr. Goldwater was
defeated, it has thrown cold water on
many people. I do not want Ameri-
can Air umbrella. I do not want
that we should depend only on USA.
I want that India should be defend-
ed by the Indian people with Indian
arms. That will be our true defence.
Time will show that the same ill-clad,
ill-feq workers in our ordnance fac-
tories will be able to manufacture the
deadliest weapons, the most conven-
tional automatic weapons in this coun-
try, if we do not condemn them. We
must boost them up. I lend my
wholehearted support to the Defence
Ministry. If thev behave well with
the employees. we shall pay them
back. The defence employees will
never fight. If at all we fight, we
shall fight only in self-defence for the
fulfilment of our legitimate demands.
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Shri N. Dandeker (Gonda): Madam
Chairman, I agree to some extent
with my hon. friend who just spoke
ahead of me. I agree we ought to
take this debate out of the political
field and as far as possible get it incwo
a defence focus. That is really what
we are all interested in quite irres-
pective of what particular party <we
happen to belong to. The only point
on which I do not agree with him is
that because it is a defence matter,
therefore we must be restrained in
our criticism, even where criticism is
needed because of some grave mis-
takes which the Government may, in
our opinion, have committed.

The first thing we ought to do 1s to
get this defence debate into focus of
the defence requirements of the
country. In trying to get it into that
focus, the first thing that occurs to
my mind is to recall the invasion of
this country by the Chinese, the sur-
prise and the shock which it gave us,
the agony and the humiliation of its,
end; and, particularly, the cold anger
with which the whole country gra-
dually began to learn of the causes of
that awful catastrophe. Among
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those causes,—there were many,—
among those disclosed causes I should
say, it has been admitted that our
troops were badly armed and inade-
quately equipped. There can be no
doubt about that. They were terribly
badly equipped and terribly badly
armeq for 3 conflict of the kind with
which they were faced.

But there were two other undis-
closed causes Which, to the best of my
information, I shall presently mention
—I say to the best of my information,
because if the ‘Minister thinks I am
wrong, I will be glad to be corrected.
I refer to two decisions that were
taken before the Chinese invasion,
two major decisions. One was not to
manufacture automatic rifles in this

country. I cannot characterise that
decision as any thing else but
criminal.

Shri A. M. Thomas: There has not
been any such decision.

Sari N. Dandeker: Let me please
finish. My information was that in
this country a proto-type automatic
rifle, perfectly operatable by our
soldiers, had been developed and was
capable of being manufactured on a
large scale. That is a fact. That it
was not, in fact, manufactured is also
a fact. I infer from this that there
was a decision not to manufacture it.
But if the Minister says that there
was no such decision. I presume that
notwithstanding that we had the
capacity and the capability of manu-
facturing an automatic rifle, we slept
over it and took no decision either
way.

The other was a committee appoint-
ed some years ago, before the
Chinese invasion, to examine and re-
port on our border defences. This
Committee has made a very con-
siderably detailed survey of our
border defence requirements and
among the many other recommenda-
tions it made it, also made recom-
mendations about the border fortifi-
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cations and other requirements vis-a-
vis India-China border. But no action
was taken upon this. Again, I have
a feeling that the decision that was
taken was that no action in this pro-
ject was necessary. But if the Minis-
ter assures me that no such decision
was taken, then at least I will say
this that no decision was in fact taken
either way. Now, Madam, I refer to
those two decisions in this debate be-
cause what we have so far discussed
and are discussing now is another
major decision concerning the ord-
nance factories.

That is the distant focus. The near
focus has already been referred to
and I need not labour it here.

It has been admitted that the
Chinese forces have been massed in
strength in Tibet; and that they are
also poised on our borders from the
west to the east and also along the
Sikkim and Bhutan borders. From
all those that have been given to us
about the extent of Chinese prepara-
tion on our borders I presume that
the Government conclude, and so also
I conclude, that the Chinese are pois-
ed for an attack against this country
at any moment with considerable
strength. It would not, therefore, be
an excessive exercise of imagination
to say that it would well be in the
early spring next year, or What ever
other time they may think as the
right moment for starting an invasion
against us.

On that kind of situation, what is
it that we have got by way of pre-
paredness on our side? As to that
some important questions arise. I do
not expect the Minister will give me
more details, and I do not think it
would be in the public interest to
give me details; either but I would
like to have same clear assurances, at
least of a general character, whether,
for instance, we have adequate num-
ber of fully seasoned divisions, train-
ed and equipped for mountain war-
fare, now lined up along the northern
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borders. The Government have
assured us that it is so. But when I
come to the question of the extent to
which they are adequately armed,
equipped and supplied, the general in-
ference that I have drawn from such
wmnformation as I have is that though
our mountain divisions now on our
frontiers are well armed and well-
equipped and supplied, their supplies
and provisions would last them only
for a month or, may be, six weeks. I
am anxious to know whether
they have, behind them, adequate re-
serves in termg of appropriately
trained divisions, adequate reserves
in terms of arms and ammunitions
and all that sort of thing that goes
to supply a fighting force on a war
footing. I myself have no grave ap-
prehensions in regard to our moun-
tain divisions actually positioned on
our borders; but I do entertain seri-
ous apprehensiong as to the extent of
their supplies, as to the extent to
which reserve supplies of arms,
ammunition, equipment etc. are readi-
ly available beyond the six weeks or
so, for which they are at present pro-
visioned and whether we have ade-
quate stockpiles of them and the
necessary transport to rush additional
supplies to them in the event of a
war breaking out,

Then, in so far as the training of
our, what shall I say, non-combatant
forces, like National Cadet Corps and
Reservists, are concerned, those orga-
nisations are growing admirably fast,
but I know they are not yet ade-
quately equipped, and that not one of
them has ever seen an automatic rifle,
and that they are not trained to
handle, even in groups, a machine
gun or a sten gun or a bren gun or
anything of that kind. I do think all
this indicates a state of affairs,—
that is what I say, a state of affairs
in focus with the Chinese invasion in
the background and our present pre-
parations in the foreground,—a state
of affairs in which I myself feel very
con-idavahly concerned as to  our
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capacity and our capability for meet-
ing an invasion, which it is quite
possible is imminent early in spring
next year.

It is in that context that we have
to view this problem of ordnance
factories. I have been ridiculeq for
being panicky by the phrases I have
used. But it is not a panic, it is just
commonsense. I am not prepared to
accept that this statement of mine is
panicky; it is not anything more than
just alert commonsense, drawing
upon, firstly, what happened in 1962
and, secondly, drawing upon the facts
as Government have given us about
the massing of the forces by China
in Tibet, about the lining up of
Chinese forces on our borders, includ-
ing Sikkim and Bhutan and, thirdly,
judging by certain incidents on the
border which were in fact the subject-
matter of recent discussion in this
House as regards the encroachments
by Chinese soldiers into Sikkim or
Bhutan or both.

I know that I have myself ridiculed
the Government in other connections,
in connection, for instance, with the
Food Corporations Bill, when grandi-
loquent phrases like “occupying stra-
tegic positions”, “keeping or holding
commanding heights”, engaging in
‘“crash programmes on a war footing™
and all that kind of terribly military
talk and language was used. But
when it comes to this question of
arming, equipping and provisioning of
our army, and the establishment of
ordnance factories, I must confess
that I do not notice any usage of such
warlike phrases. They are conspicu-
ous by their absence. °

16.25 hrs.

[MR. SPEAKER in the Chair]

What are the facts? Early in 1964,
apparently decisions were taken that
we go zhead with only four Ordnance
factories and drop two others. And
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aut of those four factories, in the year
1964, two years after the Chinese in-
vasion, only one has gone into pro-
duction and three are going to be set
up,—one with the aid of the United
States, another with the aid of the
United Kingdom and the third on our
>wn steam. When one reads the
statement of the Minister it gives
the impression that ‘the conditions
have somehow changed in 1964 as
compared to those in 1962. Was it
really a considered judgment that we
do not really need six ordnance fac-
tories, and that we need only four?
Or were there other circumstances that
~ompelled them to abandon those two?
if there are compelling circumstances
that caused the Government to aban-
don those two factories, what were
they and what could we do about
them?

The two factories that have been
aibandoned weve concerned with the
manufacture of explosives and pro-
pellants. The statement of the Minis-
ter says that the capital cost would
be Rs. 60 crores; and their foreign
exchange component, included in that
Rs. 60 crores, would be Rs. 21 crores.
Then the statement goes on to say
that the Government wWere unable to
secure foreign assistance and they
were unable to secure free foreign
-exchange. Then they go on to say
they have, therefore, abandoned the
project. It seems to be an astonish-
ing kind of statement.

Shri A. M. Thomas: You may read
the next sentence also.

Shri N. Dandeker: I am just going
to read it. I am about to read it.
Having abandoned the two factories
on this utterly unconvincing ground,
the statement goes on to make an
mcredible proposition:

“In the case of these factories,
the investment output ration is
also high.”

Are we talking of investment? Are
we talking of return on capital? Are
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we talking of ratio of turnover to
capital employed and of profit to
capital? Are we talking of that
whole lot of stuff that we properly
take into account when we approach
a problem from the economic point of
view for a commercial and industrial
project or are we talking of defence
installations? In the case of factor-
ies of this type, the investment out-
put ratio is bound to be high.

Then another prize piece in this re-
markable statement:

“The products in these factor-
ies are such that there is little
scope for conversion to civilian
use during times of peace.”

Who has asked about civilian use
during times of peace? If we are to
be adequately prepared in the matter
of ordnance factories, it necessarily
follows that our requirements have to
be geared to a time of war with the
result that in times of peace we shall
necessarily have considerable idle
capacity in such factories.

Shri A, M. Thomas: I am sorry, the
hon. Member with all his experience
is making such statements. I have
mentioned in the statement that what-
ever has to be produced in the fac-
tory would have- to be imported.

Shri N. Dandeker: I am coming to
that. I am going to comment on that
too. But I do not like the phoney
reasons that are given here:

“The products in these factor-
ies are such that there is little
scope for conversion to civilian
use during times of peace.”

We do not set up ordnance factor-
ies during times of peace for the sake
of peace. Ordnance factories have to
be geared to the requirements of ac-
tive operations in war. Active opera-
tions consume a tremendous amount
of ordnance material. Consequently,
your factories during peace-time will
necessarily have a considerable
amount of idle capacity. The {fact
that you have idle capacity—that you
have idle capacity in times of peace,
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in regard to certain factories that are
there from where you cannot produce
anything required for civilian use—is
utterly irrelevant.

Then, the statement goes on to say:

“There are financial advantages
particularly in foreign exchange
in increasing the stock-piles of
explosives and propellants rather
than setting up capacity for their
manufacture.”

I ask you: Are we going to fight this
war,—presumably that is what we
are preparing for,—on the basis of
stockpiled propellants and explosives
because financially they are cheaper?

Shri Kapur Singh: They do not
want,

Shri N, Dandeker: I said, Sir, in the
course of another speech of mine in
this House that we do not seem to be
at all reluctant when going in for
enormous giant projects where the
capital-output ratio is thrown to the
winds, where the periods of gestation
are disregarded, where the question
whether the stuff that is manufactur-
ed will ever be required for civilian
use is disregarded. We do not say in
those cases, “No, no; let us not have
that gigantic project, let us import
and stockpile which is cheaper”. But
here they say solemnly in regard to
essential ordnance requirements for
warfare, that is, explosives and pro-
pellants,—

“There are financial advantages
particularly in foreign exchange
in increasing the stock piles of
explosives and propellants rather
than setting up capacity for their
manufacture.”.

There is towards the end of the
Minister’s statement a bit of a *“sop”
for the benefit of the unintelligent.
It says:

“A certain increase in the
existing capacity for the produc-
tion of explosives and propellants
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is also being planned, but the in-
crease determined js such that it
can be more conveniently done by
the modernisation of the existing
factories or by the installation of
new plant at the site of the
existing factories. These propo-
sals are under consideration.”

Am I to understand that when, after
the Chinese invasion, after the sub-
sequent tremendous investigations,
after consultations with the Master
General of Ordnance here and after
consultations with the British and
American colleagues that came over
here, after the whole mass of discus-
sions, it was decided that we needed
at least six new ordnance factories,
this is the kind of claptrap produced.
Am 1 to believe what we are now told,
that it represents adequate satisfac-
tion of our defence needs?

Coming down to the real difficulties
—I do not want to shirk them—what
has happened apparently is that we
are unable to get assistance in the
matter of foreign exchange, some-
thing like Rs. 21 crores, either from
the UK or from the USA.

Shri Ranga Why?

Shri N. Dandeker: Two questions
arise. Are we laying down any con-
ditions unacceptable to them; if so,
what are they? 1 think, the House is
entitled to know that. Or, secondly,
is it that they are laying down cer-
tain conditions unacceptable to us; if
so, what are they? I think, we ought
1 am not prepared
to take it in the light of the entire
context immediately following upon
the Chinese invasion of this country,
that the alleged difficulty about secur-
ing assistance from the UK or the
USA in connection with these factor-
ies has closed the problem. What
are those difficulties? who make them?
Who creates them? Are there no
answers to these difficulties?

Once 1 heard a wisecrack in the
Secretariat, when I was in the Secre-
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tariat, concerning a particular man,
namely, that he never found any
solutions to difficulties but he always
found difficulties for all solutions.
That is the kind of business that goes
on here.

Then, let me take it on another
footing. Let me assume that there
are valid reasons. If it is a case of
our having imposed conditions which
they will not accept, or their having
imposed conditions which we are not
willing to accept, assuming that as a
valid position as it prevails, the next
question I ask is: What is this insur-
mountable difficulty about producing
Rs. 21 crores of free foreign exchange
for establishing these two factories
for the defence of this country, when
we can spend uncountable crores of
rupees or enormous projects of gigan-
tic size, of which we have mnot yet
seen the production in full? This is
a project in the public sector. I do
not want to criticize this, because it
must necessarily be there. There are
other projects also in the public sec-
tor. But when we have on the anvil
this urgent defence project, is there
ne sense of priority about this, as to
on what kind of project are
we spending foreign exchange on
what kind of progmct must we
spend foreign exchange and where
shall we cut it down? There is, I
submit, considerable scope for giving
the right priority answers on this, on
whatever basis it might be.

Sir, I am not prepared and I hope
this House is not prepared to accept
that this sort of project ought to be
thrown out for the want of Rs. 21
crores of foreign exchange, even if
we do not want American and British
assistance. On no political ground,
but only on the defence ground, I do
not think this House should be pre-
pared for that. It should be our un-
divided opinion that we want and
must have six ordnance factories, be-
cause that is what apparently our
experts and the foreign experts have

advised. I submit that this House
should take very serious note
of the Defence Minister’s statement

on the subject of why we have cut
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down these two factories and express
in no uncertain terms its view that
we ought to get on with these two
abandoned factories,
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Shri Nambiar (Tirucherapalli): Mr.
Speaker. Sir, I am also one of those
who feel very strongly for the improve-
ment and the hastening of these pro-
jects which we are already consider-
ing and there is no justification to
give up these two projects as I could
understand from the facts presented
to the House. But at the sam: time
I must s3v that the discussic» on the
projects ¢f the ordnance factories
should not go to the extent of creat-
ing a paric in the country that there
is going to be another war or another
attack in the next spring etc. I do
not want to share his views on that
point. In any country, even in the
days of emergency, when people have
to stand up and fight, the people or
those persons who are in the helm of
affairs generally do not speak in
terms of panic-mongering or saying
that another attack is coming in an-
other week and so on. The creating
of this sort of an atmosphere in a
given situation is not very good. It
is easy to create a war psychosis but

it is very difficult to fight it.
The moment we say that this war
psychosis is a bad thing, they will

say “these people are anti-national,
etc.” The previous speaker talked
about rightist and leftist, all with a
sting and with a venom in his tongue
about the Communist Party. He
must understand that these tactics of
attacking another party and talking
like a hero, as if he is going to defend
the whole country, all these things
are outmoded and very old. History
hasg seen that such prattlers have not
succeeded in the past. So let us not
indulge in such prattlin. Every
one here is keen to defend the coun-
try. Everyone, be he an independent,
communist or non-communist, will
never allow an inch of our land to be
given up, whatever be the label with
which one comes. Let us not {ry poli-
tics here as my friend on my right said
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that this is not an issue on politics, it
is an issue for national defence. Every.-
one js agreed on that. Let us put our
heads together. If you think that by
showing to the world outside that we
are divided, we will gain more, do so.
Or if you think that by attacking
somebody, or by attacking the work-
ers, you will gain....(Interruption).
They are saying that there should be
greater defence production, and at
the same time they are attacking the
workers who are doing the pro-
duction.

An hon. Member: Nobody attacked
the workers,

Shri Nambiar: My predecessor, Mr.
Ranga, had his venom on the workers.

Shri Ranga: I did not do so. Please
do not use wrong words.

Shri Nambiar: I may be excused by
the leader on the right side. But
workers are also hearing us. Par-
liament js a very important forum to
speak to the country. They hear and
they also understand what we speak.
When they did not do any harm to
the country in the moment of the
crisis and stood up in the defence of
the country and contributed their
mite, you must give them a good
word rather than saying that they
are black-legs, and there are always
black legs, find them out and so on.
In the name of defence what they
want to do is to tighten the security
measures and see that even the right
person is put to difficulties. I am
against any such move.

I thought that this discussion would
be a narrow one. I am directly con-
nected with it, because one of the six
factories coming up is in my constitu-
ency, Tiruchirapalli, namely, the
small arms factory. Much is said
about it, but nothing has come so far.
From my constituency I went and
visited the area. It is a very important
place where this industry is coming
uwp. It is a big industrial complex—
heavy electricals is there, regional
engineering college has already come
up, and the next is the small
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arms factory. So far, what has been
done is that they have taken some
land and the land acquisition process
is going on with evictions taking place.
More than that, nothing has so far
happened.

So, this sort of snail’s pace activity
with ;ecgard to defence production is
wrong. Every opportunity is there tc
get this factory into production, be-
cause the small arms factory does not
require much of a foreign-exchange
component and every other possible
material is available there.
Government need not have taken
so much time even to start the
construction of the factory. And in the
south, I am proud that in Avad:
we are producing tanks and we are
going to produce small arms also ir
Tiruchirapalli. We are also pleas-
ed that the Governmment have allottec
certain factories to these areas. I dc
not agree with Prof. Ranga that these
factories are allotted to certain regions
for certain consideration. What consi-
deration is there for us to get it? For
Madras we did not have a Defence
Minister. ...

Shri Ranga:
three.

Shri Nambiar: The present Minis-
ter of Defence is not from Madras.
The thing is . . .

Shri Ranga: Why is it that three
are going to be started in Maharash-
tra, one State alone? That is the
point I raised.

Mr. Speaker: Order, order.

Shri Nambiar: If the pressure is
to get one more for Madras, I shal}
join hands with Prof. Ranga! I shall
then be happy. Tiruchirapalli is cho-
sen not because of its being in Mad-
ras ...

Shri Ranga I did not say about
that.

In one State alone,

Shri Nambiar . . . but because of
its particular benefit to the production,
because of the area, nearness of water,
labour availability, railway centre and
so many other factors. But if there
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are political considerations about the
location of other factories in other
areas, I am sorry, I plead ignorance.
If Prof. Ranga would help us, if he
could get more for our side, I shall
be happy.

I a@am sorry that everything is de-
layed, in connection with the construc-
ion of the factory. If we proceed at
this pace, leave alone immediate dan-
ger from any part—panicky 1
am not but—I am worried
about the defence of our coun-
try, whether there is going to be
an fmmediate war or not. Our coun-
try, this sub-continent of forty-five
crores, must have the necessary poten-
tial to defend itself from whatever
quarter the danger may come. There-
fore, in that perspective I think there
must be a little more awareness and
vigour on the part of the Defence Min-
istry with regard to defence produc-
tion. »;

Shrimati Akkamma Devi (Nilgiries):
Mr. Soeaker, at the outset I thank you
for giving me this opportunity to
speak,

Just as my hon. friend who spoke
before me submitted, I agree with him
that our hon. Minister of Defence Pro-
duction is from Kerala and not from
Madras State. Even some time back,
when the Food Corporation Bill was
being discussed here, some Members
on this side as well ag on the opposi-
tion side said that because our Minis-
ter is from Madras, the headquarters
of the Corporation was situated in
Madras. This is entirely wrong. The
situation of the place is taken into
consideration and not because the Min-
ister is from that particular State.
But here, again, the Minister is from
Kerala and not from Madras.

I welcome the Minister’s statement
about the setting up of new ordinance
factories. But at the same time let
us remember that we have to improve
and expand the existing ordnance fac-
dories before launching upon setting
up new ordnance factories,
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My firiend from the opposition, Mr.
Banerjee, when he spoke, mentioned
about the other ordnance factories like
Jabalpur, Kanpur, Ishapore and so on;
but he entirely forgot to mention the
ordnance factory in my constituency
where we manufacture cordite. Cox-
dite is most important for our jawans.
He spoke about automatic rifles. But
what can our jawans do with rifles or
guns if they don’t have cordite? There-
fore, I wish to say something about
the ordnance factory at Aravankadu.

When the Chinese, the ungrateful
Chinese, attacked our sacred soil and
when our late Prime Minister made an
appeal to the workers, not only in the
battlefield but in the fields and fac-
tories also, our workers in all our
ordnance factories worked round the
clock; not only the employers but the
employees, everybody co-operated and
rendered unstinted wassistance and
brought about the maximuwm produc-
tion. Recently this particular ord-
nance factory was given the shield for
the hest periormance. Therefore, we
must always remember this factory
where there is close co-operation bet-
ween the empioyers and the workers;
and even our hon. Minister, when he
visited thig factory recently, he said
the workers are not only workers but
masters of this factory, Therefore, the
question about these workers must
be carefully considered, with reference
to incentives to them.

Ag this is a Central Governmen!
institution we have workerg from all
over the country, not only from the
north, but from the east, west and
south. These workers come from diffe-
rent places, and this is a hilly area
where the climate is cold. They have
to be provided with housing facilities.
Not only in this factory, wherever we
have ordnance factories I would re-
quest the hon, Minister of Defence
Production and also the Defence Min-
ister to see that these workers are
provided with proper housing facili-
ties. Only a very few have those faci-
lities. There are about five thousand
workers in this factory, but I do not
think even one-fourth are provided
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- with housing facilities. Let there be
either housing accommodation, or at

least hostel accommodation for the

time being so that these workers get
the benefit and may make a sacrifice
to give us the mraximum production of
cordite, which in turn will go to help
our jawans to guard our borders and
our sacred soil.

17 hrs.

Coming to the next point, I insist
on 'modernisation of the existing fac-
tories, The plant installed in these
factories is nearly sixty years old.
When our workers are able to turn
out the maximum prcduction with this
old plant, just imagine what would
be the position if the machinery is
roodernised and the workers are also
given incentives. So, before launching
on the setting up of new machinery in
new factories, let the existing factor-
ies be modernised so that there will
be maximum production and that will
bring benefits to the country.

Some of my friends in the Opposi-
tion say that let there not be party-
politics introduced into this matter. I
do wugres with them on this point.
After all, it is the defence of our
ccuniry. This concerns not only the
ruling party or the Swatantra Party
or the Communist party but the en-
tire country, and, therefore, we should
unite. Whether we are in the battle-
field or we are from the north or we
are from the south, we should all unite
so that the workers in these ordnance
factories will be given encourage-
ment. Let there not be disparity bet-
ween the workers in one ordnance
factory and another.

I agree with the hon. Minister when
he says that not only should we
expand and set up new ordnance fac-
tories, but we should also modernise
and eauip our existing factories.

With these words, I support the
statement made by the hon. Minister.

Mr. Speaker: Shri Sham La! Saraf
may speak tomorrow. After him, the
hon. Minister would be called, because
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there is no other speaker. This dis-
cussion would be continued tomorrow,
after the Supplementary Demands
for Grants in respect of the Railways
have been disposed of.

17.02 hrs.

CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC IMPORT-
ANCE—contd.

(ii) STRIKE By DELHI MILK SCHEME'
EMPLOYEES

Shri S. M. Banerjee (Kanpur): I
call the attention of the Minister of
Food and Agriculture to the following
‘natter of urgent public importance
and I request that he may make a
statement thereon:—

“The reported strike by the em-
ployees of the Delhi Milk Scheme
protesting against the move for a
limited company.”,

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
(Shahnawaz Khan): As a result of
the recommendations made by the
committee of experts that looked into
the working of the Delhi Milk Scheme
recently, there is a proposal before
Government to convert the Delhi
Milk Scheme, now running as a de-
partment of the Central Government,
into a company under the Company
Law. The rcpresentatives of the Delhi
Milk Scheme Emgloyees Union met the
Minister for Food and Agriculture at
7.45 p.m. on the 15th December, 1964,
to make certain representations
against the proposal to convert the
Delhi Milk Scheme into a limited
company, In particular, they asked
that the existing rights and privileges
of the D.M.S. employees should be
protected. The Minister for Food and
Agriculture gave them the assurance
that everything possible will be done
to protect these rights and privileges
but the Minister was unable to accept
the view that the D.M.S. should not
be converted into a company under
the Company Law.
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The Delhi Milk Scheme employees
went on strike about the midnight of
the 15th December, 1964, and the
stirke was called off as a result of the
efforts of the Chairman, Delhi Milk
Scheme, and the good offices of Shri
K. N. Pande, M.P.,, President of the
Indian National Trade Union Congress.
Fuller details of the incident would
be made available to the House by the
Minister for Food and Agriculture

. tomorrow. He is on tour today. I
request taht this notice may be held

AGRAHAYANA 25, 1886 (SAKA)

Attention to
Matters of Urgent
Public Importance
over till tomorrow. I am making this
request because the hon. Minister
has himself dealt with this case per-
sonally.

Mr. Speaker:
tomorrow.

5330

We shall take it up

17.04 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, De-
cember 17, 1964/Agrahayana 26, 1886
(Saka).
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